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LEGISLATIVE ASSEMBLY.

Wednesday, 11th March, 1936.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

QUESTIONS AND ANSWERS.
RELEASE OF MR. SARAT CHANDRA BOSE.

1097. *Mr, Sri Prakasa: (a) Is it a fact that Mr, Sarat Chandra Bose
was imprisoned under Regulation III of 1818 and has now been released?

(b) For how long was he imprisoned? What, if any, was the allowance
paid to him in the aggregate during this interval?

(¢) How do Government justify the internment of a person without
charge or trial for such a long time and the expenditure of public funds
on him?

(d) Is it not a fact that Government have stated over and over again
in this Assembly that he was a dangerous man and connected with terrorism,
and that his being out of prison would involve danger to publiec peace?

(e) If so, why was he released at all?

The Honourable Sir Henry Oraik: (a) Yes.

(b) He was in juil custody for one year, two months and 19 days, and
detained at his own residence near Kurseong for two years, three months
and three days. T lay on the table a statement showing the allowances
that were sanctioned for Mr. Bose and his family during this period.

(c) to (e). Sarat Chandra Bose was placed under detention becausc of
hie connection with the terrorist mnovement and the answer to aquestion
(d) is in the affirmative. His case was, however, examined carefullv from
time tc time and as soon as the Government of Bengal and the Govern-
ment of India were satisfied that the terrorist situation had improved
sufficiently to justify his release, orders sanctioning his release were .ssued.
The pavrent of allowances out of public funds was in accordance with the
specific provision of Regulation ITI.

Statement shouing the Allowances sanctioned for Mr. Sarat Chandra Bose and Ma family
during his detension under Regulation III of 1818.

While in jasl custody.
Personal allowanoces. Family allowance. Allowances for other
purpoees.

Rs. 3-8-0 a day for diet. Sub- | Rs. 1,200 a month Rs. 1,334 per annum on
sequently increased to Ra. 5 a a vmolicy plus Re.
day. : 1,187-13-0 as o single

Rs. 32 monthly . . . payment in respect  of

Rs 100 lump sum on first admie- another policy.
sion to jail. . -

(2271 ) A



2272 LEGISLATIVE ASSEMBLY. [11Ta Marcu 1936.

Whaile detained at Giddapahar.

Personal a'lowanoce. Family allowance. Allowances for other
purposes.

Ra. 160 per mensem. Enhanced | Rs. 1,200 a month, In- | Same as above.
" to Rs. 225 & month from lst creased to Rs. 1,500

March, 1934. per mensem from lst
March, 1934.

N.B.—Mr. Bose was trausferred to Giddapahar on the 23rd April, 1933.

‘Mr, Sri Prakasa: Muay 1 know, Sir, if Mr. Bose was interned bceause of
his own connection with terrorism or because of the general situation in
Bengal ?

The Honoyrable 8ir Henry Oraik: | have answered that question
repeatedly on former occusions.

Mr. Sri Prakask: The¢ Honourable Member said that the Government
are very carefully watching the situation in Bengul, and they released him
when they thought that the situation had improved,—at least that is what
I could hear,—but what I want to know is whether & man is interned
because of the situation outside or because of his own complicity with any
suspected crime ?

The Honourable Sir Henry Oraik: | have said he was placed under
detention, because of his connection with the terrorist movement.

Pandit Lakshmi Kanta Maitra: Sir, in view of the admission of the
‘Honourable the Home Member that the situation in regard to terrorism
has improved in Bengal, and in view also of the fuct that nothing untoward
has, 80 far happened after the release of Mr. Sarat (Chandra Bose, do
(overnment propose to consider the cases of otlier State Prisoners and
others who are detained without trial and relcase them ?

The Honourable Sir Henry Craik: That all depends. Their cases are

reviewed from timne {0 time.

" Mr. 8. Satyammurti: Has unything happened since Mr. Bose's release,
to make the Government feel that his release has in uny wuy helped the
terrorist movement directly or indirectly ?

‘The Honourable Sir Henry Oraik: No, nothing has ]1uj>pe1;(-d.

Mr. Sri Prakasa: If Mr. Bose was interned because of his connection

" with the terorrist movement, why was he released, when his connection
with the movement was there all the same? Did he give any undertaking
tuat he would have nothing to do with it any more, or were the Government

satisfied that he was really never connected with the terrorist movement
ot all ? e - - . -
N .
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The Honourable Sir Henry Oraik: The Government were 8atisfied thas
the terrorist situation had sufficiently improved to justify his release.

Mr. 8. Satyamurti: May 1 know, Sir, what that sentence really means
—'‘the situation had improved”? Does it mean that it had improved
independent of Mr. Bose’s release, or that Mr. Bose’s activities would not
aggravate the position, or does it mean that the situation as a whole had
improved, justifying the release of even people who might otherwise be
suspected to be connected with that movement ?

The Honourable Sir Henry Oraik: The phrase I used mcuns exactly whab
it says. The terrorist movement had improved sufficiently to ]ustlfy his
release. Several other detenus have also been released.

Pandit Lakshmi Kanta Maitra: In view of the fact that the terrorist
situation has definitely and appreciably improved according to the Honour-
able the Home Member’s own admission, do Government propose to take
special steps to review the cases of people who are detained without trial
and release them, if pessible, ut an early date ?

The Honourable 8ir Henry Oraik: Their cases' are constantly under
review.

Mr. Sri Prakasa: How many lives do Government compute have been
suved by the timely internment of this dangerous man, and how many lives
are now endangered by the untimnely release of this innocent man ?-

Mr. President (The Honourable Sir Abdur Rahim): Next question please.

FUNOTIONS OF A RAILWAY MAGISTRATE.

1098. *Mr. Sri Prakasa: (a) Who is the appointing authority of railway
magistrates? What are the functions of such magistrates?

(b) Have they any direct rights of arrest, or have they only to decide
cases when these are brought before them ?

(c) Are railway magistrates provided with free passes to travel cn the
railway ?

(d) What is the area in which the present railway magistrate of Allah-
abad has authority to act?

(e) Is he provided with a free railway pass; and if 8o, to what desti-
nation is he entitled to travel ?

(f) Does this pass permit him to travel beyond the ares in which he
exercigses his jurisdiction ?

(8) Have Government received any complaints. about the activities of
the present railway magistrate of Allahabad, and if so, what action bave
they taken in that behalf?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b): I would
refer the Honourable Member to the reply given by Mr. P. R. Rau to
Mr. Amgrendra Nath Chattopadhyaya’s question No. 588 on the 25th
Fcbroary, 1925. The powers and duties of these mnglstrat«es are identical
with those of other magistrates: the word rmlway is added to ther
designation presumably becuise their jurisdiction is either wholly or munmy
limited to cases arising thhm railway limits.

Al
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(c) The East Indian Railway Administration have issued passes avail-
able, except in one case, over the sections on which these magistrates hold
their court.

(d) Mandah Road to Subadargan;j.
(e) Yes; available over the whole of the East Indian Railway.

(f) Yes, but action has been taken by the East Indian Railway Adminis-
tration to withdraw this puss and to issue insteud one available over the
section within his jurisdiction.

~ (g) 1 understand the Honourable Member made certain allegations about
this ;magistrate and was told in reply that the Railway Administration had
no locus standi in the matter.

Paundit Lakshmi Kanta Maitra: In view of the fuct that ordinary magis-
trates in the country are not allowed any concessions in the way of railway
passes, will the Honourable Member kindly explain why passes are issued
to these gentlemen ?

The Honourable Sir Muhammad Zafrullah Khan: To facilitate the quick
disposal of railwuy’ cases.

Pandit Lakshmi Kanta Maitra: If thul is so, is the Honourable Member
aware that ordinary magistrates in the country, who have to expedite the
work of criminal justice, are not given the same concessions as the railway
magistrates are given?

The Honourable Sir Muhammad Zafrullah Khan: I suppose they are

not.

Mr. 8ri Prakasa: As rsilways are a Central subject, does not the
Hcnourable Member think that when complaints against railway nagis-
trates reach the Central Government, they should get into communication
with the Local Government and remedy the evils, if any ?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir, unless the
complaints relate to some matter connected with the railways.

Pandit Lakshmi Kanta Maitra: Are these magistrates paid out of the
railway funds?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Dr. Ziauddin Ahmad: Ts the Honourable Member aware that these
magistrates are allowed to appropriate to themselves a part of the fines
they impose on the people? I put some questions on this point some
time ago?

The Honourable 8ir Muhammad Zafrullah Khan: And a reply was given.

Dr. Ziauddin Ahmad: But arc they allowed to keep a ﬁart of the fines
themselves ?

The Honourable Sir Muhammad Zafrullah Khan: No.
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Mr, Sri Prakasa: Can these railuny magistrates order arrests directly
on the railway platform or they can only dispose of cases that are brought
belore them by the police ?

The Honourable Sir Muhammad Zafrullah Khan: They have all the
powers which are ordinarily possessed by magistrates.

Pandit Lakshmi Kanta Maitra: What control is exercised by the.Rails
way Board in the matter of their appointment and supervision of work ?-

The Honourable Sir Muhammad Zafrullah Khan: The Railway Board
have nothing to do with the matter.

Mr. T. 8. Avinashilingam Chettiar: Ts it true that these railway magis-
tictes ure given a part of the fines that they impose on people as
punishment ?

The Honourable Sir Muhammad Zafrullah Khan: I believe the Honour-
able Member has heard the question put by another Honourable Member
aud the reply given to it.

Mr. T. S. Avinashilingam Chettiar: I did not hear it.
Mr. President (The Honourable Sir Ahdur Rahim): He has repeatedly

answered that question.

The Honourable Sir Muhammad Zafrullah Khan: The question was pub
on a previous occasion and an answer was given, and, if the Honourable
Member is very curious to find out what the answer was, the answer was
‘4N’0‘ "

Mr. Sri Prakasa: Are all these Magistrates stipendiary or are they
sometlimes honorary magistrates as well ?

The Honourable Sir Muhammad Zafrullah Khan: That depends upon
the choice of the Local Government. I have said that the Railway Depart-
ment have nothing to do with their appointment.

Mr. Sri Prakasa: Tf complaints reach the Central Government against
any particular magistrate, at least the Railway Board can prohibit the
entry of these magistrates to the rmlwav platforms as these are under their
jurisdiction ?

Mr. President (The Honourable Sir Abdur Rahim): Order, order. = Next
queetion please.

AMERY TRIBUNAL'S REPORT ON BURMA,

1099. *Pandit Nilakantha Das (on behalf of Mr. B. Das): (a) Wil
Government be pleased to state what final decisions have been taken on
the Amery Tribunal’s report on Burma ?

(b) Did Government forward a copy of the Assembly debate on the
Amery report to the Secretary of State ?
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(¢) Will Government be pleased to state the recommendations they
made in forwarding the copy of the Assembly debate ?

(d) Will Government be pleased to lay on the table the correspondence
that passed between them and the Secretary of State on the report of
the Amery Tribunal ?

The Honourable Sir James Grigg: (a) The Honourable Member's atten-

tion is drawn to the Press Communiqué on the subject published on the
14tk January.

(b) Yes.
(c) and (d). No.

 Mr. 8. Satyamurti: May 1 take it that the answer '‘No’’ to part (c) of
the question means that they did not make any recommendations, or do
Government refuse to state the recommendations that they made, in
forwarding a copy of the debate of this House?

The Honourable Sir James Grigg: It means exactly what I have said.
Government are not pleased to state the recommendationg they made in
forwarding a copy of the Legislative Assembly Debates.

Mr. 8. Satyamurti: Did they make any recommendations at all?

The Honourable Sir James @rigg: They are not prepared to answer
that

Mr. T. S. Avinashilingam Chettiar: What was the result of forwarding
the discussion of this Assembly?

The Honourable Sir James @Grigg: That may be gathered from the press
communiqué,

Mr. S, Satyamurti: Did Government support the view of this House
that a fresh tribunal should be appointed to re-examine the whole matter?

The Honourable Sir James Grigg: That is the same question in another
form. 1 said that I was not prepared to answer it.

Mr. 8. S8atyamurti: May I know the reasons why Government are not
‘prepared to answer?

The Honourable Sir James Grigg: No, Sir.
.. "Mr. President (The Honourable Sir Abdur Rahim): Next question.
CONTRACT FOR SUPPLIES REQUIRED BY THE ARMY SUPPLY DEPARTMENT.

1100. *Khan Bahadur Makhdum Syed Rajan Bakhsh Shah: Will Gov-
#roment please state the procedure adopted in the grant of contrmet for
supplies required by the Army Supply Department and lay on the table
the following further information in connection with the present contracts:

(i) for how many years have the wheat and gram purchasing con-
tracts, and also contracts for grinding wheat been with the
present contractors; i '
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(i) when were the latest tenders for grinding the wheat.called and
what rates were offered by the contractors;

“(iii) is it o fact that in response to the call of tenders, several con-

- tractors offered lower and more favourable rates for grinding

and purchasing wheat, but the contracts were given to the

present contractors on a very liberal and highest rates? If

8o, why were the lower rates offered by others not taken any
notice of and the present highest rates accepted;

(iv) if the difference hetween the present highest rates in force of

the contracts and the lowest rates offered by others be taken,

what amount worke out for the whole year; '

(v) when is it intended to call for fresh tenders for further supplies ?

Mr. G. R. ¥. Tottenham: As regards the general procedure to be
followed in making contracts for supplies required for military purposes I
would refer the Honourable Member to paragraphs 112 to 129 of Financial
Regulations for the Army in India, Part I, a copy of which has been placed
in the Library. Whenever 1t becomes necessary to make special arrange.
ments which sre not specifically governed by those Regulations the orders
of Government are obtained. Contracts are awarded to the lowest satisfac-
tory tenders, )

[ lay on the table a statement giving the other information asked for.

Statement.
(i) Since 1st June, 1926, in the caso of the wheat and gram purchasing contract,
and since 1ast December. 1923, in the case of the contract for grinding wheat. :
(ii) and (iv). Tn July, 1933, T am no. prepared to disclose the rates tendered.

(iii) Tt is true that several contractors offered lower rates than the one selected,
but the latter was the most favourable to Government in that it was the lowest rate
at which the standard required was likely to be obtained.

(v) Tt is impossible to give dates. (overnment consider whether fresh tenders
shall be called for on each occasion hefore a ‘‘long term’ agency agreement or contract
terminates. .

RaiLway ENGINE AND MoTor Bus CoLLiSION AT TINKONIAN LEVEL
CROSSING ON THE GIRIDIH-DUMARI RoAD IN THE GIRIDIH COLLIERY
AREA.

1101. *Mr. Ram Narayan Singh: (a) s it u fact that there was « serious
ruilway engine and motor bus collision on the 8th February, at Tinkonian
level crossing on the Giridib-Dumnari Road (in the Giridih Colliery Area
cousing several deaths and injuries to many passengers on the bus, an
if 8o, will.Government be pleased-to give a detailed repcrt of it? - :

(b) Are Government prepared to direct the Giridih local colliery authority
tc station a watchman at the eaid crossing permanently to avoid any such
accident in future ?

The Honourable Sir Muhammad Zafrullah Khan: (a) I am placing on
the table an extract from the report of the Senior Government Inspector

of Railways.
'(b) The question of the action to be. taken for manning the crossing is
receiving attention. ‘ ' I
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Ezxtract from the report of the Senior Government Imapector of Ruilways.
Description of the accident,

At 4-30 hours of Bth February, 1836, ‘A" Pilot engine No. 1208 was pushing a load
of B emptics and one loaded wagon from Domobani to Kalimoran siding. Brake van
with gunner and shunter being in rear of engine. As the leading vehicle No. B. N. R.
10688 pasazl over level crossing No. 20B on the Dumri Giridih Road it collided with
a private motor bus No. SLI-217 which was travelling from South to North, having
come from Pareshnath. The fore end of the motor bus evidently was actually across
the track at the moment of impact. The first truck rode completely over the honnet
of the bus with both its leading and trailing wheels, the bus becoming jammed between
the first and second trucks below the buffers. The first two trucks were drailed of all
wheeln and the third truck of its leading wheels only. The whole travelled a distance
of 72 after the impact, the leading truck stopping with ita off wheels in the side
drain. The speed of the pilot was probably 3-4 miles per hour and that of the bus
10-15 miles per hour.

The molor bus was carrying 31 people of which thres were drivers, the rest heing
pilgrims. Four of the occupants were killed instantaneously' und 15 were injured
more or less seriously. The bus was n private vehicle and belonged to Sigli State
nesr Kolahpur in Bombay Presidency. Tt was said.to Le one of four huses conveying
Jain pilgrims from Pareshnath to Bhagalpur via Qiridih where the collision occurred.

The night was dark and drizzling and visibility was bad.

Firs; to arrive on the sceno of accident within an hour was the Assistant Sargeon
who with Buh-Assistant Surfeon and dressers rendered first aid to the injured. These
were removed to the Civil Hospital at Giridih.

Relief train from Mndhupur arrived at 11-30 hours and the Divisional Officers by
road from Asansol at about 12-30 hours.

Deacription of site of accident.

The Dumri-Giridih road is a main metalled highway and perfectly straight for a
considerable distance on the side from which the motor bus was approaching the
level crossing which is a right angle crossing. There are trees on either side of it
but not a continuous avenue. Level crossing and road are practically at ground level.
Warning crosses aré erccted at the roadside 208" from the crossing.

The coalfield riding is hroad gauge and somewhat tortuous. The approach side
from which the pilot was working is on an 82 curve and not ane auch us would obstruct
the view but in this case, in which the engine was pushing the load, rather the
reverse. The grade was uphill 1 in 100.

The crossing itself is /3 cla<s and as such should hare u minimum of one gateman.
It is fitted with iron swing gates which can be closed across the road and also with
side wickets for foot tiaffic. The surface of the crossing was not bad bui the gates
and fittings were in miserable condition not having been painted for a very long time.
The roof of the gate lodge had fallen in and the bunilding was uninhabitable. There
were no hrackets or means of erecting lamps at the gates.

Conclusions.

From the evidence it is guite clear what had happened. The level crossing though
B class was unmanned. There was no sign of any gateman and it cannot be accepted
that there was one appointed to this gaie. I cannot consider seriously the evidence
of the Colliery Management that the man Dhunoo Miah was the gateman. The man
himself denics it and it is impossible for one man to be in charge of two level crossinga
100 yards or more apart and yet bo held responsible for an accident at either of them.

COLLIERIES WORKING IN THE GIRIDIH COLLIERY AREA.
. 1102. *Mr. Ram Narayan Singh: (a) What is the number of collieries nb
present working in the Giridih Colliery Area?

(b) What is the number of colliery managers, superintendents, foremen,
overseers and sardars engaged in those collieries ?
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(¢) Do the officials- mentioned in part (b) keep diaries' and if so, by
whom are those diaries examined ? :

(d) What amount of time does each of the officials mentioned in part
(b) spend in the mines ? '

(e) Does the Manager ever go inside the mines and if so, does he visit
the mines daily, weekly or monthly?

(f) What is the total number of labourers working in those mines ?

"The Honourable 8ir ¥rank Noyce: (a) Six. '
(b) Colliery Superintendent—1.
Collie;'y Managers—8,
Overmen and sirdars—137.
No information is available as to the humber of foremen.

(c) Attention is invited to the provisions contained in Regulations 57,
58 (1), 66 (2), 70 (2), (5), (7), 72 (1), and 119 of the Indian Coal Mines
Regulations, 1926, which provide for the maintenance of records of
inspection, ete.

(d) No record is available.

(e) Under Regulation 24(2) of the Indian Coal Mines Regulations,
1926, the Manager is required to exercise personal supervision of the mine
in his charge, and he no doubt vigits the mine as often as he considers
necessary,

(f) 7,148.

REPORT OF THE ENQUIRY COMMITTEE ON THE JACOBABAD MINE
AOCIDENT.

1103. *Mr. Ram Narayan Singh: Is the report of the enquiry committee
of the Jacobubad Mine uccident rendy and if so, when will it be published
and if not, why not?

The Honourable Sir Frank Noyce: 'I'lic Honourable Member is pre-
sumably referring to the report of the Court of Inquiry appointed by the
Government of Bibar and Orissa under section 21 of the Indian Mines
Act in connection with the accident which occurred on the 24th July last
at the Kurhurbaree (Joktiabad) Colliery at Giridih. This report was pub-
lished by the Local Government on the 5th February, 1936, and a copy
has been placed in the Librarv of the House.

REvVISION oF RULES RE CLASSIFICATION OF POLITICAL PRISONERS.
1104. *Mr. 8. Satyamurtl: Will Government be pleased to state:

(a) whether their attention has been drawn to the insistent de-
mand throughout the country for a revision of the rules
framed by them some years ago, for the classification of
Political Prisoncrs;

(b) whether they have considered or propose to consider separate
classification being given to prisoners convicted for political
offences not involving violence to person or property, and

(¢) if they do not propose to consider the same, the reasons why
they do not propose to do so?
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The Honourable Bir Henry Oraik: (a) Government are aware that in

some quarters there”is a demand that certain types of prisoners should
receive special treatment,

_(b) and (c). The question was considered very fully a few years ago
and the outcome of that consideration was the classification of prisoners

a8 'A, B or C which was introduced in 1930. No circumstances have arisen
which would justify any change. -

Mr. 8, Satyamurti: Are Government aware of the hunger-strike of a
prisoner in the United Provinces, which, I think, has been called off
recently, and one of the demands of the hunger-striker was the classifica-
tion of political prisoners as a special class?

The Houourable 8ir Henry Oraik: Yes, I am aware of that.

. Mr. 8. Batyamurti: Will Government consider the question from that
point of view? '

The Honourable Sir Henry Oraik: 1 have said no circumstances have
arisen which would jusfify anv change.

Mr. 8. Satyamurti: Are Government aware that in England all political
prisoners are treated as special class prisoners?

The Honourable Sir Henry Oraik: No, I mn not.

Mr. S, Satyamurti: Mayv I know whether in England political prisoners,
to the knowledge of the Governinent, that is, prisoners convicted of political
offences not involving violence to person or property and not convicted of
other offences, such as murder, theft, cte., are not treated as special divi-
sion prisoners?

The Honourable Sir Henry Oraik: 1 do not understand that that is the
case.

Mr. Sri Prakasa: Will Government consider the desirability of classi-
fication on the score of the nature of the crime, and not on the score of
the financial position of the prisoner concerned ?

The Honourable Sir Henry Oraik: The nature of the crime is one of
the elements in the classification.

Mr., Sri Prakasa: Is it not.a fact that persons convieted of even
heinous offences who happen to be wealthy are classed B, while political
offenders are classed C if they happen to be poor? That is & fact, the
Honourable Member may take it from me. Will he remedy the evil?

The Honourable Sir Henry Oralk: Social status, education, habit of
life, and the fact of being accustomed to a superior mode of living—that
is one element in the classification, and the type of crime is another.

Prof. N. G. Ranga: What is tho nature of the circumstances which
would influence this Government to abolish this classification into three
classes for political prisoners? ‘ -
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The Honourable 8ir Henry Oralk: That is hypothetical.

Mr. 8. Satyamurti: May I know the reasons why European criminals,
even if they are convicted of worst offences, such as murder, are given
B class, while Indian political prisoners are not given even that' class?

The Honourable 8ir Henry Oralk: The facta are not ns stated by the
Honourable Member.

Mr. B, Satyamurti: May I know whether the Furopean prisoners are
not usually given the B class?

The Honourable Sir Henry Oraik: No; that is not the case, unless the
circumstances are such as to justify it. .

INDO-BURMA FINANCIAL ADJUSTMENT.

1105. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they have received a telegram from the Committec of
the Indian Merchants’ Chamber protesting against the recent
announcement made by the Secretary of State for India
appointing a committee to consider the question of minor
modifications and adaptations that may be found expedient
regarding the Indo-Burma financial adjustment;

(b) whether the recommendations of the Amery Committee have
been accepted by them; and

(c) the reasons why they have decided not to get the issues
changed despite the Resolution unanimously pussed by the
Legislative Assembly demanding & fresh investigation by
another tribunal consisting of Indians and Burmans?

The Honourable Sir James Grigg: (a) Yes.

(b) The attention of the Honourable Member is directed to the Press
Conmimuniqué published on the 14th January,

(¢) The decision, as the Honourable Member is aware, did not lic with
the Government of India.

Mr, 8. Satyamurti: Did the Government of India have any part or
lot in this decision in the preparatory stages thereof?

The Honourable Sir James Grigg: That is an extremely ingenious third
alternative form of the question which the Honourable Member has put
before, but which, I have said, T am not prepared to answer,

My, 8. Satyamurti: Sir, may I know if Government can say that they
are not prepared to answer without giving any reasons? Once a question
bas been admitted by you, and it satisfies the rules and Standing Orders,
J . submit we are entitled to an answer, unless Government urge before
this House and before you that public interests dermand that the question
should not be answered. That is the utmost to which the Chair has gone.



2282 LEGISLATIVE ASSEMBLY. ° [11TE MaArcr 1936.

Mr. President (The Honourable Sir Abdur Rehim): When a Govern-
ment Member refused to answer a particular question, the Chair generally
presumed that it was because it was not in public interest to answer the
question. But it is due to this House that an Honourable Member of
Government, refusing to answer a particular question, shall indicate the
ground on which he refuses,

The Honourable 8ir James @rigg: The ground is the general ground
that it is not in public interest to disclose the nature of the communication,
if any, that passes between the Government of India and the Secreary of
State.

-Mr. 8, Satyamurti: That is too big an answer, that is to say, . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannob
help it. Next question. )

RELATIONS BETWEEN THE PROVINCES AND THE CENTRE ON DEFENOR
MATTERS AFTER THE INCORPORATION OF THE PROVINCIAL AUTONOMY.

1106. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether they are considering the question, in connection with
the incorporation of the Provincial autonomy next year, of
any changes in the existing relations between the Provinces
and the Centre, on defence matters;

(b) whether they are considering the question of agency for perform-
ing defence functions in the Provinces;

(¢) whether it is a fact that they are thinking of creating other
agencies within Provincial Governments;

(d) if so, what they are; and

(e) what their proposals are with regard to the relations bhetwesn
Federal Finance Department and Army Department, esprci-
ally with regard to the military expenditure ?

Mr. G. B. F, Tottenham: (a) to (d). Government are naturally con-
sidering the effect of Irovincinl Autonomy on the relations between the
Centre and the Provinces in all matbers including those connected with
Defence, and they are examining in particular the functions now performed
by Previncial Governments on behalf of the Centre. At this stage I can
only say that there is likely to be a decrease rather than an increase in
these functions.

(¢) The matter is under consideration.

Mr 8. SBatyamurti: With reference to the last answer of my Honour-
able friend, may I ask him to indicate generally the reasons why he thinks
there will be a decrease and not an increase in these functions?

Mr, G. R. F, Tottenham: Under the new Constitution, as the Honour-
able Member is no doubt aware, there is a provision that, when functions
are performed by a province on behalf of the Centre, in certain circumstan-
ces the province may charge for the performance of thore functions,
Therefore, necessarily we are considering whether it would be cheaper and
equally satisfactory to perform any of those functions ourselves.
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Mr, 8, Satyamurti: May I know whether Government are considering
the withdrawing of those functions from the Provincial Governments, and
using the Governor as opposed to the Provincial Government for the dis-
‘charge of these functions?

Mr. G. R, ¥. Tottenham: No, Bir. They are not considering that
in the Defence Department,

Mr 8. Satyamurti: What is the answer to clause (e) of the question?

Mr. G. R, T, Tottenham: The matter is under consideration.
ARTICLE IN TEE FORWARD ENTITLED “ POLITIOAL PRISONERS .

1107. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether their attention has been drawn to the leading article in
the Forward, dated 2nd February 1936, entitled ‘‘Political
Prisoners’’;

(b) whether they propose to take action suggested therein; and
(c) if not, why not?

The Honourable Sir Henry Oraik: (a) Government have seen the article
referred to by the Honourable Member,

(b) and (c). The general instructions regarding the classification of
prisoners provide that classification shcould be made by the courts subject
to confirmation or revision by the Local Governments. These instructions,
a8 I have already stated in reply to another question by the Honourable
Member, were issued after very careful consideration in consultation with
Members of this Assembly and are considered sufficient.

Mr, 8. Satyamurti: Will Government take an early opportunity of
consulting this Assembly, which consists of a large number of ez-political
prisoners, on this matter? (Laughter.)

The Honoutable Sir Henry Oraik: I cannot give any undertaking.

Mr, 8. Satyamurti: Will Government consider that matter, because
we are the most competent to advise them on this matter? (Laughter.)

(No answer.)

MEMORIAL FROM THE SALT LICENSEES OF VALLUR, ATTIPUT, OF THE MADRAS
PRESIDENCY.

1108. *Mr. 8. Satyamurti: Will Government be pleased to state-

(a) whether thev have recoived a memorial dated 17th Oectover.
1935, from the Salt (Monopoly) Licensees of Vallur, Attiput
of the Madrag Presidency;

(b) whether they have considered or propose to consider their re-
quest for concession; and ’

(c) what their conclusions on the matter are?



$284 - - LEGISLATIVM ASSEMBLY, (11T MarcH 1936.

Mr. A. H. Lioyd: (a) Yes.
.(b) Orders have been passed.

(¢) The following concessions have been granted to the licensees of
the Vallur, Attiput South and Attiput North salt factories:

(i) pnyment of full compensation in accordance with the provisions
of the Madras Salt Act, 1889,

(ii) immediate reopening of the factories as modified excise factories
and grant of licenses on this basis to all applicants” who
were licensees at the time of their closure as monopoly
factories.

(iii) free use of the Tondiarpet Depdt for stornge of salt and the
payment of the property tax to the Madras Corporation on
the Depot land and buildings by Government for a period
of two years from the 2nd January, 1986, and

(iv) advance payment of on: anna per maund for ealt that may be
manufactured during two years from the 2nd January, 1936.

Further concessions have heen refused.

RANGOON-MADRAS SEA MaAIlL SERVICK.

1109. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they consulted the Burma Indian Chamber of Corr-
merce and Burma Indian Association and South Indian
Chamber of Commerece, before they abolished the Rangonn-
Madras Sea Mail Service; .

(b) whether they consulted the Local Government of Madras;

(e) if so, whether it is o [act that they opposed the discontinuance
of the service;

(d) whether they are aware thut there is a strong feeling in the
matter in Madras Presidency; and

(e) whether they propose to negotiate with Steamship Companies
for the reduction of rates?

‘The Honourable Sir Frank Noyce: (a) The public bodies consulted,
before the abolition of the Madras-Rungoon ses mail service, included the
Burme Indian Chamber of (ommerce and the South Indian Chamber
of Commerce. The Burma Indian Association was not consulted.

(b) and (d). Yes.

(c) The two bodies mentioned in the reply to part (a) of the question
as having been consulted opposed the discontinuance of the service. °

(e) In view of the representations made in this House and from other
quarters Government took up the matter again and entered into negptia-
tions with the British India Steam Navigation Company which, I am glad
to say have, thanks to the ready co-operation of that company which
I would take this opportunity of acknowledging, been brought to & suc-
cessful conclusion. It has been decided to re-start, with effect from
the 16th March, 1936, and to continue up to 81st March, 1987, the
direct mail steamer service between Madras and Rangoon in accordance
with the time-table in force prior to the ocessation of the service. I
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ahould and, that the arrangements nmow made with the Company will
still secure to Government substantial economies. The whole question
will have again to be carefully examined in connection with the eontract
to be entered into for the period commencing from 1st April, 1987,

PoLicy RE REORUITMENT TO THE ARMY.

1110. *Mr. 8. Satyamurtl: Will Government be pleased to state:

(#) whether their attention has been drawn to the leading article in
the Hindu of.the i3th October, 1935 (copyt enclosed);

(b) whether they have noticed the criticism that selection of certain
classes and ignoring of others of the population of the coun-
try is likely to affect seriously the recruitment to the Army,
especially in times of crisis; and

(¢) whether they propose to take steps to improve the position ?

Mr. G. R. F. fl'ottenham: (n) Yes.

(b) The criticism wans directed against an alleged “reiteration by
persons in uuthority of the belief that aptitude for a military career is
the exclusive monopoly of particular classes’”; and the answer is con-

tained in the opening words of the same leading article, which read as
tollows : :

“We are glad to be assured by the Board of Selection of the -Indian Military
Academy that in no cnse was a likely youth who appeared suitable on
personal, independent grounds refused a chance merely because he came
of n class that had not previously engnged in military service.”

(¢) Government do not understand how the above position can be
improved.

Mr. 8. Satyamurti: In view of the last sentence, but one, of my
Honourable friend's answer to cluuse (b) of this question, may I know
whether Government will. consider abolishing all these distinctions, and
leaving it to the SBelection Board to select the very best candidates from
whatever communities ‘or elusses they may come?

M:. @. RB. ¥, Tottenham: There are no distinctions in force ut present.
_We cannot abolish distinctions which do not exist.

Mr. M. Ananthasayanam Ayyangar: [s it one of the conditions that
4 recruit to the Indian Army should be a meat eater?

Mr. G. R. F. Tottenham: No, Sir.

Mr. M. Ananthasayanam Ayyangar: May I inform the Honourable
‘Member that a Brahmin youth from the Chittore District in the Madras
Presidencv was rejected on the ground that he was not a meat eater?

Sardar Mangal Singh: Is it a fact that out of the Dehra Dun cadets,
who have been turned out on account of inefficiency, 80 per cent. are
‘from those classes who have not enlisted in the army?

+8ént ‘to’ the Pepartmént concerned.
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Mr. G. R. Y. Tottenham: If the Honourable Member is referring to
those cadets at the Academy, who entered the Academy by open com-
-petition, I think his figures are probably correct.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware of
the keen feeling existing in the minds of certain provinces that they are
debarred from any sort of military career and that they are not selected
in the Military Academy and for the fighting forces?

Mr. G. R. ¥. Tottenham: If there is any such feeling, there is no
ground for it, hecaure entry to the Military Academy is open to every-

body.

PROPOSAL FOR CHANGING OF PORTFOLIOS AMONG THE ExEcuTive CouNom.
MEMBERS.

1111, *Mr. S. Satyamurti: Will Government be pleased to state:
(a) at what stage the proposal for changing of portfolios among
the Executive Members stands;

(b) at what stage the proposal to create a separate department for
communications in charge of a separate member stands,

(c) whether this proposal will be kept pending till the Federal
Government comes into being?

The Honourable Sir Frank Noyce: As explained by my Honourable
colleague, the Railway Member, in the course of the discussions on the
railway budgot, the matter is still under consideration.

FrperarL Hice Courr.

1112, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether thev have come to any decision as to the date when
the Federal High Court is to be established;

(b) what the qualifications of the Judges thereof will be; and
(c) how they propose to recruit them ?
The Honourable Sir Henry Oraik: (a) The date is stil under con-
sideration and no decision has yot been reached,

(b) The qualifications arc laid down in sub-section (3) of section 200
of the Government of India Act, 19385.

(¢) The appointment rests with Hie Majesty.

Mr. 8. Satyamurti: Have Govemment decidéd to start this Court,
before the end of this calendar year?

The Honourable Sir Henry Oraik: No, Sir
Mr S. Batyamurti: With regard to the answer to clause (c) cf the

question, may I know 'whether the Government of India propose .to
moke any recommendations on this matter to His Majesty?
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_ The Honourable 8ir Henry Oraik: The appointment rests with His
Majesty, and it is not the practice for the Government of India to make
recommendations for appointments thai rest with His Majesty.

Mr. 8. Satyamurti: Is there no recommendation made at all?

The Honourable Sir Henry Oralk: No, not by the Government of
India.

Qazi Muhammad Ahmad Kazmi: Is any inquiry made by His Majesty
through the Indian Government?

The Honourable Sir Henry Oraik: That is not the practice.

Mr. 8, Satyamwrti: How does His Majesty know whether A or B or
X ir qualified, among the 350 millions of people in India?

The Honourable Sir Henry Oraik: From his constitutional advisers.
Mr, 8. Satyamurti: How do they come to know?
‘The Honourable Sir Henry Oraik: That is not my business.

RULES RE STORES PURCHASES.

1113. *Mr, 8. Satyamurti: Will Government be pleased to state:

(a) with reference to the new rules issued by them regardine stores
purchases, why these rules are not applicable to printing and
stationery stores;

(b) to what extent preference is allowed in respect of irice tv
articles produced or manufactured in India, either wholly or
in part;

{c) the reasons why tenders are to be invited from abroad also;

(d) why lethal weapons, muniticns of war, technical apparatus and
equipment, and any other stores required bysthe Naval, Mili-
tary or Air Forces of the Crown in India for which drawings,
patterns, specifications or designs have been issued, prescribed
or announced by the Admiralty, War Office, Air Ministry, Gov-
ernment of India, or Commander-in-Chief in India, shall be
obtuined by indent on the Indin Store Department, TLondon,
unless they are available in India in accordance with the
prescribed drawing, pattern, specification or design?

The Honourable Sir Frank Noyce: (a) The existing Stores Purchase
Rules have been in force since the 1st January, 1981. Purchases of
printing and stationery ~stores have always been governed by separate
rules but these have recently been brought into general conformity with
the general Stores Purchase Rules.  Copies of both sets of rules are
available in the Librarypef the House. ‘

(b) No specific limits of price preference have been fixed. Each case

i decided on its merits.
B
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(e) 1t is permissible, under the Stores Purchase Rules, to invite tenders
from abroad “‘when considered desirable”. This induces wide competi-
tion and thereby ensures economical purchase.

(d) Uniformity of pattern or design is obviously desirable in the cuase
of the articles mentioned. and when the conditions required cannot be:
fulfilled in India the articles have to be obtained from London. I would
add however that practically all requirements in the matter of lethal
wenpons and munitions of war are manufuctured in India.

Mr 8, Satyamurti: Is there any or much difference between the rules
applicable for the purchuse of printing and stationerv stores, and the
rules for other stores?

The Honourable Sir Frank Noyce: | um sorry that my Honourable
friend did not catch my answer to the first part of his question. I raid
that purchases of printing and stationery stores have always been governed
by scparate rules, but that these have recently been brought into general
conformity with the general stores purchase rules. There is now very
little difference between them except sueh as naturally arises from the
nature of the articles purchased.

Mr. 8. Satyamurti: With reference to clause (b) of the question.
may 1 know whether, in determining the extent of preference to he:
granted, the nced for encouraging certain Indian industries, more than
nthers from the broad national peint of view, is kept in mind?

The Homourable 8ir FPrank Noyce: T think it is correct to say thaf
that is the case. In my reply to part (b), I have said that each case
is decided on its merits. The whole object of the preference is to
encourage Indian industries.

Mr. B8, Satyamurti: T merely wanted to know whether this factor
which I mentioned. namely, the need for a particular industry to be
encouraged, apart from the price factor, is kept specially in mind,

The Honourable Sir Frank Noyce: T think T can safely say that that
is the case.

Mr. 8, Satyamurtl: With regard to the answer to clause (o). may
I know generallv the countries from which tenders are invited, when ib
iz decided to invite tenders from abroad?

The Honourable Sir Frank Noyce: [ should require notice of that
question. To the hest of my knowledge, all tenders are widely adver-
tised. - There is no restriction on the countries from which tenders may
come.

INDIAN SHIPPING.

1114. *Mr 8, Satyamurtl: Will Government be pleased to state:

(s) whether their attention has been drawn to the speeches made
at the annual general meeting of the Bombay Indian Mer-
chants’ Chamber, published in the. Hindustan Times, dated
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the 2nd February, 1936. particularly that of Mr. Rahimtoola
M. Chinoy, President of the Indian Merchants’ Chamber,
regarding Indian shipping:

(b) whether they propose to do anything by way of helping Indian
shipping; and

(c¢) whether they have considered the criticisms by M: Munu
Subedar, the retiring President, regarding gold export ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government have
seen the speeches referred to.

(b) 1 would invite the Honourable Member's attention to the replies
recently given by me to his starred question No. 754, and to part (c)
of Seth Govind Das’s starred question No. 1057.

(¢} I would invite the attention of the Honourable Member to the
reply given by the Honourable the Finance Member on the 3rd instant
to part {¢) of stmrred question No, 958.

Mr. 8. Satyamurti: May 1 ask a question about part (b)? T dare not
ask about (¢)! Do Government propose to convene a conference, as early
as they can, of Indians interested in Indian shipping and have the whole
question re-cxamined—both coastal and ocean going—in view of the
present state of the need for encouraging Indian shipping?

‘The Honourable Sir Muhammad Zafrullah Kya.n: There is no such

proposal before (Government.
Mr. S§. Satyamurti: Will (Government consider the proposal?

The Honourable Sir Muhammad Zafrullah Khan: I do not think the

need for such o conference hae been established.

Mr. S. Satyamurti: Are Government satisfied that the protection
given to Indian shipping today is adequate and satisfactory ?

The Honourable Sir Muhammad Zafrullah Khan: In reply to previous
questicns by the Honourable Member, T have detailed the steps taken
by Government so far to encourage Indian shipping.

Mr. S, Satyamurti: In view of the fact that, so fur, the results which
have been obtained are not as satisfactory as one would wish them to
be, will Governmeént consider the question .of convening an early confer-
ence, as wus done some years ago, with Indian ship-owners and others
interested, in order to evolve an agreed plan for a further and more rapid
development?

The Honourable Sir Muhammad Zafrullah Khan: It ix a matter of
opinion whether the steps so far taken have led to an adequate encourage
ment of Indian shipping or not.

REeruUsar BY THE INDIAN TrA LicENsING COMMITTEE oF TmeA EXPORT

QuoTa TO THE TAWNPENG STATE 1IN BURMA.
]

1115. *Dr. Thein Maung: (s) Are Government aware of the fact that
there are about 82,000 acres under tea in the Tawnpeng Btate, in Burma,

B2
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and that she produces over 14 million pounds of green and black tea
per annum? '

(b) Are Government aware of the fact that although attempts have
been made by the Tawnpeng State, in Burma, to obtain tea export
quota, no export right has been granted by the Indian Tea Licensing
Committee? If so, will Government please state the reasons for refusing
the quota applied for? If not, are Government prepared to enquire and
gtate the reasons?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Re-
preseniations with regard to the area under tea in the Tawnpeng and
other Shan States and the annual production therefrom have been
received. The original applications for the grant of export quotas to these
Stutes were refused as they did not comply with the requirements of
the Rules issued under the Indisn 'Tea Control Act, 1933. The matter
is at present under reconsideration.

REPRESENTATION OF BURMA ON THE INDIAN TEA LicENsiING COMMITTEE.

1116. *Dr. Thein Maung: (a) Has Burma been represented on the
Indian Tea Licensing Committee? If not, why not? If so, who is the
representative for Burma?

(b) Are Government prepared to amend section 3 of the Tea Control
Act, 1933, allotting to Burma two or more seats on the Indinn Tea Licens-
ing Committee ? If nog why not ?

The Honourable Sir Muhammad Zafrullah Xban: (a) No. Burma
interexts were not considered important enough to justify separate repre-
sentation.

(b) The question of the amendment of the Indian Tea Control Act, 1933,
80 as to make it applicable to Burma, after separation, is now under
consideration.

Prof. N. G. Ranga: Are the small tea-growers represented on this Com-
mittee, especially those in the Nilgiris, etc.?

The Honourable Sir Muhammad Zafrullah XKhan: What has the
Nilgiris to do with Burma?

Mr. President (The Honourable Sir Abdur Rahim): Next guestion.

Tea ESTATES IN THE SHAN STATES IN BURMA.

1117. *Dr. Thein Maung: Are Government aware of the fact that tea
estates have been in existence in the Shan States, in Burma, for the
last 800 years or so, and that tea seeds for India and Ceylon were originally
supplied by the said States?

The Honourable Sir Muhammad Zafrullah Khan: Government are not
R0 aware.

Stamp VENDORS IN THE ToWN SUB-OFFICES OF THE BOMBAY GENERAL
Post Or¥icE.

1118. *Mr. N. M. Joshi: (a) Will Government be pleased to state
whether the work at present done by the stamp vendors in the town sub-
offices of Bombay Generel Post Office is proposed to be framed out on
contract? '
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(b) If so, what are the special reasons for such a course?

(c) Have the present stamp vendors been served with a notice that
‘their services will be terminated as a measure of retrenchment?

(d) Have Government given definite assurances, times without
,number, that no official would be made to lose his appointment under any
scheme of retrenchment? .

(e) If the reply to parts (c) and (d) be in the affirmative, what are
the special reasons for giving such notices to the stamp vendors which are
not in keeping with those assurances?

(f) Will Government be pleased to state the number of such men with
their length of service, and whether their services are pensionable or
otherwise ?

(g) Will Government be pleased to state whether the pay given to
the men engaged on selling st:unps by the Contractor in those town sub-
offices of Bombay is about Rs. 25, whereas the pay of the departmental
stamp vendors is Rs. 60—4—-100?

(h) Will Government please state whether they have included in the
present and proposed terms of contract the ‘Fair Wage Clause’?

(i) Will Government be pleased to state whether as & measure of
retrenchment, one of the duftaries of the office of Postmaster General,
Bombay, was provided in the Bombay General Post Office as a second
grade clerk without zny examination?

(j) Will Government please state whether they would provide the
stump vendors in {he same manner as the duftary? 1If not, why not ?

The Honourable Sir Frank Noyce: (a) A proposal to give out on con-
tract the work of selling stamps in the remaining town sub-offices in
Bombay City is ut present under consideration.

(b) It is anticipated that the introduction of a contract system would
result in substantinl savings to the Department.

(c) The existing departmental stamp vendors were given two oppor-
tunities to puss u simple test in order to qualify for auppointment as lower
division clerks but they were all unsuccessful. They have now been
given a further opportunity to qualify themselves by pussing the test
examination which will be held after nine months and they have been
warned by the Presidency Postmaster that if they fail to qualify there
is u likelihood that on the abolition of their posts they will be compul-
sorily retrenched under the provisions of the Civil Service Regullitions.
In this warning the word ‘‘retrenched’’ has been wrongly used for the
word ‘‘retired’’.

(d) No. I have given no ussurance ‘‘times without number’’. But I
did say in reply to a question by Mr. Giri on the 11th March, 1935, relat-
ing to the withdrawal of retrenchment concessions that the general
retrenchment then in progress would have been completed by a certain
date and that such decreases in staff as might be justified in future as
the result of re-organisation, changes in methods of procedure, fall in
traffic or for other reasons would be carried out in the ordinary course as
vacancies occurred. That answer was intended to relate to the change in
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procedure which would result when the general retrenchment was
completed. But it is obviously impossible for me to give an assurance
for ull time that no employee in this or any other Department will ever
be obhiged lo retire on the abolition of his post. It is, however, the
intention, on the present occasion, to make every effort to find employ-
ment for the men in question and to refrain as far as possible fromh
compelling them to retire.

(¢) This does not strictly arise. But T might andd that 1 hope the
stamp vendors will profit by the warning to make every effort to qualify
themselves for appointment as clerks.

(f) A statement is laid on the table.

(2) As regards the first part of the question, Government have no
information. As regards the second part the old scale of pay for stamp
vendors in Bombay is as stated by the Honourable Member. The new
scale of pay is Rs. 85—2—55.

(h) No.

(i) No, but before the existing orders regarding qualifying examinationa
were issued some record suppliers were appointed as lower division clerks
without passing any examination.

(j) Government are unable to muake any statement until the results
of the test which will be held nine months hence, are known.

Statement showing the length of aservice of the stamp-vendors.

Number
of stamp-
vendors.
(a) Pensionable superior service.
24 years’ service 1
17, " 1
13 ” ” 3
2, v 6
10
(b) Non pensionable inferior service.
10 years’ servioce . . . . . 3
9 ” ” 2
8 » 3
6 » 1
5 ” ” 2 ll
Total . 21

APPOINTMENT OF UNQUALIFIED HANDS IN THE OFFICE OF THE AOCCOUNTANT
GENERAL, CENTRAL REVENUES, NEW DELHI.

1119. *Dr. N. B. Khare: (a) Is it a fact thgt the Accountant General,
Central Revenues, New Delhi, held a competitive examination in February,
1981, and promised to engage the passed hands in his office?

(b) If so, how many of them have been engaged in the vacancies
which ocourred up to now?

(c) If the reply to part (b) above be in the negative, will Government
be pleased to state: :

(i) the number of unqualified hands recruited; and
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(i1) under what circumstances they were given preferemce over the

qualified hands?

(d) Are Government prepared to provide the qualified hands in the
mext vacancies which will occur?

The Honourable 8ir James Grigg? The information is being obtained
and will be laid on the table of the House in due course.

APPLICATION OF NEwW STATE RAiLwAY LEave RUuLES To MEN IN THE
RAILWAY DEPARTMENT RE-APPOINTED AFTER RETRENCHMENT.

1120. *Dr. N. B. Khare. Will Government be pleased to state the
number of men who were governed by the Fundamental Leave Rules prior
to retrenchment on account of economy campsign in the Railway Depart-
ment in 1931 and were given new State Railway Leave Rules on their
re-appointment ?

The Honourable Sir Muhammad Zafrullah Khan: Government have
no information and fits collection will involve an amount of labour and
£xpense not likely to be justified by the results.

RESERVATION OF VACANCIES IN THE SUB-HEADS' GRADES IN THE STATE
RamLway AoccounNTs OFFIOES FOR APPENDIX “ D" MeN.

1121, *Dr. N, B. Khare: (a) Is it a fact that 50 per cent. of the
vacancies in the sub-heads’ grades in the State Railway Accounts Offices
are reserved for Appendix ‘‘D’’ men?

(b) Are Government aware that the number of Appendix ‘‘D’’ men
is very small, as compared with the men otherwise qualified for Sub-
headship ? ‘

(e) If the reply to parts (a) and (b) above be in the affirmative, are
Government prepared to consider the question of reducing the percentags
mentioned above to the proportion the Appendix ‘‘D’’ men bear to the
otherwise qualified men ?

Mr. P. B. Rau: (a) Yes.
(b) Yes.

(c) Promotions are given in the Railway Accounts Department on
merit with due regard to seniority. Considering the small proportion of
unpsssed men suitable for promotion to sub-head’s rank the percentage
of 50 for Appendix D passed men is not considered too high.

PROMOTION OF APPENDIX “D” MEN IN THE RaiLway CLEARING
AocouNTs OFFIcE TO CLASS I oF CLERKS.

[

1122, *Dr. N. B. Khare: (a) Is it a fact that Appendix ‘D'’ men are
being promoted in the Railway Clearing Accounts Office out of turn to
class 1 of clerks in permanent as well as temporary vacancies? Is it
in contravention of Controller of Railway Accounts’ orders?
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(b) If so, will Government be pleased to state what steps they have
taken or propose to take to see that the orders referred to above are
observed by the authorities in the Railway Clearing Accounts Office ?

Mr. P. R. Rau: (a) Promotions in the Railway Clearing Accounts
Office are being regulated in agcordance with Rule (2) of the Seniority
Rules (a copy uf which is available n the Library of thc House) and nob
merely because of passing the Appendix D Examination.

(b) Does not arise.

LIGHTING UP OF TRAINS PASSING THROUGH A TUNNEL BETWEEN THN
STATIONS OF JAMALPUR AND BARIARPUR ON THE SAHIBGUNJ LOOP oOF
THE EAST INDIAN RAILWAY.

1123. *Mr. Sri Prakasa: (a) Are Government aware that between the
stations of Jamalpur and Fariarpur on the Sahibgunj Loop of the East
Indian Railway, trains have to pass through a long tunnel and that no
lights are lit in the compartments when the trains so pass, resulting in
pitch darkness ?

(b) Are Government prepared to recommend to the railway to light up
the trains between the two above mentioned stations ?

The Honourable Sir Muhammad Zafrullah Khan: (1) No.

(b) T am conveying the Honourable Member’s suggestion to the Agent,
East Indian Railway, for consideration, but the Honourable Member may
be interested to know that the length of this tunnel is about 190 yards, &
distance which would ordinarily be covered by train in about twenty
seconds.

Mr. Sri Prakasa: [s it not a fuct that pitch darkness even for twenty
seconds is unpleasant ?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. (Laughter.}

Mr. 8ri Prakasa: Am 1 to take it in view of his answer, that while
conveying this question to the Agent, the Honourable Member has also.
given his opinion that no hardship is being suffered?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. It is quitc
possible the Agent might agree with the Honourable Member and might
not agree with me.

SYSTEM OF HAVING A SECOND GUARD IN THE EasT INDIAN RAlLwAY
PaSSENGER TRAINS.

1124, *Mr. Sri Prakasa: (a) With reference to the answer to starred ques-
ticn No. 891 on March 21, 1935, is it not a fuct that second guards are em-
ployed on the Moradabad section of the East Indian Railway and that
such second guards standing in the middle of the train signal to guards
behind that all are on board before that guard gives the final signal for
the starting of the train from stations?

(b) If so, are Government prepared to recommend to the railway to ex-
tend this system to prevent accidents ?
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(c) What reply have Government received from the Agent, when asked
to consider the matter of ensuring that all passengers are in before the
“train moves off, as promised by the Financial Commissioner in the course
of his answer to the question mentioned above?

The Honourable Sir Muhammad Zafrullah Khan: (s) No. An addi-
tional guard accompanies Nos. 5 Up and 6 Down Mails hetween Moradn:

bad and Saharanpur in the capacity of a conductdr guard.

(b) Does not arise.
, (¢) The Agent states that no further action is necessary us the Standing
Orders to the staff already provide for the necessarv precautions to be
tnken before the guard gives the starting signal.

Mr. Sri Prakasa: If this extra conductor guard is necessary on these
purticulur trains, why is not an extra conductor guard similarly necessary

on other trains?

The Honourable Sir Muhammad Zafrullah Khan: The conductor
guurd’s business is to ussist the head guard with regard to conveniences
for passcngers, and, this being a fust mail train, having regard to the
cluss of pussengers und the numbers travelling by it, an extra conductor
guard was found necessary—which is not found necessary in other cases.

Mr. Sri Prakasa: Do not these trains travel on other sections also,
where many accidents oceur because of the lack of this facility ?

The Honourable Sir Muhammad Zafrullah Khan: It depends upon the

number of passengers travelling on certain sections.

Mr. Sri Prakasa: Sir, « second guard or conductor guard is necessury
on all trains, so that he may signal from the centre of the train to the
guard in the rear that all passengers are on board; and is it not a fact
that because of the lack of a proper signal from the centre of the frain,
accidents do oceur, und will the Honourable Member take steps so that
the danger may be obviated ?

The Honourable Sir Muhammad Zafrullah Khan: I wn  afraid, the
Houourable Member entirely misunderstood my reply. It is not the
busincss of the conductor guard to signal from the middle of a train thut
all passengers are sufely on board; that is the duty, under the present.
regulations, of the station staff.

Mr. Sri Prakasa: Is it not a fact that the station staff does not do this
duty, and, therefore, some extra arrangement is necessary ?

Mr. President (The Honoursble Sir Abdur Rahim): That does not ariee
out of the question.

OPENING OF A PASSAGE DIRECT TO THRE DHARMASHALA OUTSIDE THE
Erawag RAILWAY STATION IN THE BOUNDARY WALL.

1125. *Mr. 8rl Prakasa: With reference to the answer given to starred
question No. 892 on Murch 21, 1935, are Government prepared to consider
the desirability of recommending to the East Tudian Railway authorities to
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permit a passage direct to the Dharmashals outside the Etawah Railway

Station in their boundary wall, recently raised shutting out the frontage
of the said Dharmashala ?

Thp Honourable Sir Muhammad Zafrullah Khan: No. Such matters
are within the competence of the administration to decide.

Mr. Sri Prakasa: Was this plot of land, on which this wall has been
erected, acquired by Government for the railway after the station was

constructed, or was it a part of the original land that was acquired for the
railway ? '

The Honourable Sir Muhammad Zafrullah Khan: Sir, I gave a very
detailed reply regarding this matter in one of my speeches when the
railway budget was under discussion.

Mr. 8ri Prakasa: And from that reply 1 gathered that this land was
particularly acquired, if I heard the Honourable Member aright, after-
wards in order that this wall may be built?

The Honourable Sir Muhammad Zafrullah Khan: | have no such
recollection. The wall has subsequently been built in order to stop the
frec access of people to this particular plot of land in the vicinity of the
railway station, as the uses, to which they put it, made it extremely
-obnoxious to the people who came to the station.

Mr. Sri Prakasa: When was this plot handed over to the railway ?
That is an important question, Sir, because such plots are not the pro-
perty of railways at other stations, and they are not, as a rule, part and
parcel of the railway?

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable
Member wants the exact date, I shall be very glad to furnish him with
it if he will put down a question.

RIFLE FOUND TO BE PRACTISED BY THE VOLUNTEERS OF THE HINDUSTANI
SEvA DaAL.

1126. *Mr. Sri Prakasa: With reference to the statements of the Hon-
ourable the Home Member that volunteers of the Hindustani Seva Dal
were once found practising with a rifle, will Government stute whether
the rifle has been discovered? 1f so, will they lay it on the table of the
House? If not, what punishment, if anv has been meted out to the
-official who found the rifle in unauthorised possession of persons and took
no steps to recover it from them?

The Honourable Sir Henry Oraik: 1f the Honourable Member will refer
to the speech made by me in this House on the 8th March, 1935, and to
the answer given by me on the 9th March, 1985, to Mr. Satyamurti’s
question on the subject he will find that I stated that the use of the rifle
was taught. T did not say that anyone had been found practising with a
rifle.
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Mr. Sri Prakasa: May 1 tuke it that the use of the rifle is taught with
an ordinary stick? (Laughter.) The Honourable Member says that the
ase of the rifle was taught, but there was no rifle.

Mr. President (The Honourable Sir Abdur Rahim): That is a matter of
inference.

Mr. Sri Prakasa: May 1 ask what the information is at the disposal
«of the Government? Was there a rifle, or was there something else?
"What is the information on which the Honourable Member made the

-gtatement ?

Mr. S. Satyamurti: What is the information, Sir, on which the Honour-
-able Member made the statement—whether there was a rifle in the pos-
-gesgion of this organisation, or none?

Mr. Srl Prakasa: Where is the trigger in an ordinary stick ?

The Honourable Sir Henry Oraik: What I said was that the use of the
rifle was taught, that was on the information then available, and I find
on making inquiries that that information was strictly correct—the use of
‘the rifle was taught.

Honourable Members: Tow ? How ? How?

The Honourable Sir Henry Oralk: With an air gun—the use ofthe
Tifle can be tanught with an air gun.

Mr. Sri Prakasa: Is there a difference between using an air gun as an
air gun and teaching the use of the rifle with an air gun? I have had the
use of both, and I do not see how this can be done?

Mr. President (The Tonourable Sir Abdur Rahim): Next question.

RuLEs oN THE EAST INDIAN RAILWAY RE ALTERNATIVE ROUTES FOR
THROUGH TRAVELLING AND BREAK OF JOURNEY.

1127. *Mr. Sri Prakasa: (a) Are Government aware of the exceedingly
-complicated nature of the rules on the East Indian Railway regarding
altornative routes for through travelling and break of journey ?

(b) Are Government aware that not onlv passengers but even railway
-officials are often confused as to the exact implications of the rules and
much unnecessary inconvenience is caused both to the traveller and the
railway official ?

(c) Are Government prepared to recommend to the railway to permit
break of journey on routes that have been recognized as alternate for
through travelling ?

{d) If not, are Governmeut prepared tc rccommend that the time-
tables that mention alternative routes, should also mention which route
i longer or shorter to enable puasscngers to take tickets expressly by the
Jonger route to avail themselves of the facilities of break of journey?

(e) Are Government also prepared to ask the railway authorities "to
make sure that tickets are given at the Booking Offices for the routes asked
for without any excuse or delay ?
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The Honourable Sir Muhammad Zafrullah Khan: (a) The rules sre not
complicated.

(b) No. A railway officinl should have no difficulty in giving the in-
formation required.

() No.

() I understand the Administration is taking action on the lines sug-
gested by the Honourable Member.

(e) The suggestion has been brought to the notice of the Agent, Fast
Indian Railway.

UTmasaTioN oF A RETURN TICKET FOR BREAK oF JOURNEY ON THE EaST
INDIAN RAILWAY,

1128. *Mr, Sri Prakasa: Are Government aware that on the East Indian
Railway, return tickets, even though originally meant for a longer period,
can be utilized for break of journey on the return journey only at the
rate of a day for every 100 miles, if the destination is left earlier? Is it-
a fact, for example, that u return ticket from Benares to Delhi, taken on
the first of a month and meant for completion of journey in 18 days. i.e.,
by the 19th of the month, cannot be utilized for break of journey say at
Cawnpore on the return journey for ten days if Delhi is left say on the
5th, as in that case the journey has to be completed by the 10th ?

sZhe Honourable Sir Muhammad Zafrullah Khan: Yes, under the rule-
applicable for break of journey when a single journey ticket is taken;
each half of a return ticket being considered for this purpose as a single
journey ticket. Similar rules are in foree wlso on most other railways.

Mr. Sri Prakasa: Will Govermment recommend to the railway authori-
ties 8o to change the rules that a passenger might be allowed to break his
journey on his return, anywhere on the way, provided the same is com-
pleted within the time permitted on the ticket concerned ?

The Honourable S8ir Muhammad Zafrullah Khan: Sir, 1 have explained
the position. The return ticket is treated as a single ticket from the date
on which the journey on that ticket is commenced. 1 do not think there
is snything unfair in that.

Mr. Sri Prakasa: What is the exact point in insisting on the passenger
spending all his time at the destination, and not utilising the ticket by
breaking journey for a longer period on the way? What is the exact
goin to the railway in insisting on a man holding a return ticket from, say,
Benares to Delhi, spending all the fifteen days at Delhi, instead of his
breaking his return journey at Cawnpore for instance ?

The Honourable Sir Muhammad Zafrullah Khan: The exact point is
that once the return journey commences, the journey is expected to be

completed within a certain time, as otherwise the system might be liable
to abuse.

Mr. Sri Prakasa: Will Government consider this point more seriously,
because I see no possibility of abuse or anything like that occurring. My

suggestion i’ only to meet the convenience and comfort of passengers con--
cerned ?
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The Honourable Sir Muhammad Zatrullah Khan: 1 am afraid the rail-
‘ways have found in actual practice that there is abuse.

8ir Oowasji Jehangir: Is not a break allowed on the return journey ?

The Honourable Sir Muhammad Zafrullah Khan: That the Honourable
Member recognises. There is no complaint on that point.

ALTERNATIVE ROUTE BETWEEN BENARES CANTONMENT AND STATIONS
ABOVE ALLAHABAD TOWARDS DELHI.

1129, *Mr. Sri Prakasa: (a) With reference to the reply to starred ques-
ticn No. 585, given on February 25, 1935, will Government state what
reply they have received from the Agent, East Indian Railway, to their
ropresentation as promised in the answer, regarding the alternative route
between Benares Cantonment and stations above Allahabad towards Delhi?

(b) What is exactly the point in permitting the route between Benares
and Allahabad to o elternative either via Janghai or via Moghalsarai, but
not giving the same facility when tickets are taken between Benares and
stations above Allahabad on the Delhi side ?

Phe Honourable Sir Muhammad Zafrullah Khan: (a) and (b). The
Agent, East Indian Railway, explained that passengers are given the
.alternative of travelling by either route between Benares Cantonment and
Allahabad in competition with the Bengal and North Western Railway
section between these two stations. This element of competition *es
not arise to the same extent for passengers travelling between Bendtes
and stations west of Allahabad. The muatter is, however, being examined
further.

Mr. Sri Prakasa: May I take it that the matter will be sympathetically
examined and that Government will recommend to the railway the desir-
abilitv of extending this convenience ?

The Honourable Sir Muhammad Zafrullah Khan: I can only repeat
that the matter is being examined.

ARRANGEMENTS FOR PRIVAOY OF PASSENGERS USING LATRINES ON THE
EasT INDIAN RAILWAY AND THR BENGAL AND NORTH WESTERN
RATLWAY.

1130. *Mr. Sri Prakasa: (a) Are Government aware that both on the
Fast Indian Railway and the Bengal and North Western Railway lines, the
latrines on the platforms have no doors and that men using them sit
-exposed, causing them great inconvenience and embarrassment ?

(b) Are Government prepared to impress upon the railway authorities
the necessity of making proper arrangements for privacy for passengers
using such latrines ?

The Honourable Sir Muhammad Zafrullah Xhan: (a) Old pattern
Intrines on the East Indian and Bengal and North Western Railways are
provided with screens, although individual compartments have no doors
or shutters. In the present standard type a door is provided for each
compartment,
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(b) Noue of the old pattern latrines have been built for some years.
past. However, a copy of this question and answer is being forwarded to
the Agents concerned, but Government consider it is a matter best dealt
with by the Local Advisory Committee.

Prof. N. G. Ranga: How wmany years it will take before the last of
these types of latrines will be taken out of use?

The Honourable 8ir Muhammad Zafrullah Khan: These arc not latrines
in railway carriages.

Mr, Sri Prakasa: Arve the new type of latrines supplied with doors ?

The Honourable Sir Muhammad Zafrullah Khan: That is what 1 have
said.

Prof. N. G. Ranga: How are these latrines kept there without any
screens, and I want to know how long will these tvpes be kept in use?

Mr. President (The Honourable Sir Abdur Ruhim): That is not a ques-
tion. It is an argument. Next question.

INCONVENTENCE FELT BY A RETURN JOURNEY PASSENGER ON THE NORTH
WESTERN RATLWAY.

1131, *Mr, Sri Prakasa: Is it a fact that on the North Western Rail-
wagp when a passenger is compelled to travel, owing to overcrowding, om
his return journey in « lower class than the one for which he holds a
return ticket, the guard declines to give him a certificate to this effect which:
prevents him from recovering his due?

The Honourable Sir Muhammad Zafrullah Khan: No. Guards and
Special Ticket Examiners have been authorised to issue certificates in such

cases.

Mr. 8ri Prakasa: May I inform the Honourable Member that 1 myself
found, when I was last travelling between Simla and Kualka, that the
guard refused to give the certificate on the ground that the rules of the
North Western Railway Administration do not provide for the issue of
such certificates ?

The Honourable Sir Muhammad Zafrullah Khan: 1f the Honourable
Member states that as his experience, T must accept it as a fact.

Prof. N. @. Ranga: T too had the same experience that the guards omr
the Madras and Southern Malratta Railwav and on the South Indiam
Railway refuse to grant these certificatesx on the plea that there is accom-
modation in third class and that people should somehow squeeze them-
selves in?

The Honourable Sir Muhammad Zafrullah Khan: If the guards on
those railway lines, having been uuthorised to do so, refused to give
certificates, then the best thing for the Honourable Member would have
been to report the matter at once to the proper authorities, pointing out:
the dereliction of duty on the part of the railwav servant concerned.
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Mr. Sri Prakaga: How ut once? When the train is running?

The Honourable Sir Muhammad Zafrullah Khan: There are telegraph

officex available on the line at frequent intervals and he could have sent
8 telegram.

Prof. N. G. Ranga: No such offices are available.
PratrorM TiokETS ON THE EAST INDIAN RAmway.

1132, *Mr. 8ri Prakasa: (a) Is it not a fact that platform tickets have
to be taken at many stations on the Eust Indian Railway when a person.
desires to visit the platform ?

(b) Is it true that the rules make no exception for anyone?

(e) Will Government state if exceptions are made for certain Govern-
ment officers or on oceasions of visits of high personages. like (Governors.
ete.? If so, under what rule or authority, is this done?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) An exception is made in favour of officers or Non-Commissioned

Officers in uniform, deputed to receive or despatch a party of military
personnel.

(c) The issue of platformi tickets is intended to restrict the admission
to platforms of people who do not intend travelling, in order to prevent
overcrowding und consequent inconvenience to passengers entraining and:
detraining. It also facilitates a check on pussengers leaving the platfBm:
through the exits. It is, however, within the discretion of the Admin-

istration to relax the rule for the purchase of platform tickets whenever it
is considered desirable to do so.

Mr. Sri Prakasa: I« it a fuct that soldiers have free access to the

Benares Cantonment station for no other purpose than of taking their
constitutional ?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Mr. Sri Prakasa: Do thce soldiers, who go to the platform at the
Benaves Cantonment station in the evenings, take any platform tickets ?

Is it the contention of the Honourable Member that thev take platform
tickets ?

The Honourable Sir Muhammad Zafrullah Khan: My contention is that
they are not permitted free access to the station. Under the circumstances,

mentioned by the Honourable Member, the rules require that they should
purchase platform tickets.

Mr. Sri Prakasa: Will the Honourable Member instruct the railway
suthorities that, in the matter of permitting people to visit platforms,

they should use their discretion with a little more sympathy and considera-
tion ?

The Honourable Sir Muhammad Zatrullah Ekan: I am unable to follow
the question.
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Mr, 8ri Prakasa: Will the Honourable Member instruet the railway
authorities to allow persons to go to the plutform without platform tickets
in cases of necessity like posting a letter or buying a newspaper ?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir, I am afraid
I cannot do that. I have explained the circumstances under which they
are permitted to go on to platforms.

Mr. Sri Prakasa: Do not the railway authorities allow a large number

of persons to go there without platform tickets to receive Governors or

~other high personages? Why should they not ordinarily allow persons

to go to the paltforms when they go there to receive marriage parties, for
instance ?

The Honourable Sir Muhammad Zafrullah Khan: As 1 have said, that
is a matter within the discretion of the railway administration.

Mr. Sri Prakasa: Then, what are the functions of the Railwav Board ?
Should they not perform some useful functions?

Mr. President (The Honourable Sir Abdur Rahim): The Railway
Board cannot look into all matters of detail.

ABOLITION OF MILITARY CANTONMENTS AT BENARES.

1133. *Mr. Sri Prakasa: (a) With reference to the answer to starred
-question No. 890 on March 12, 1935, regarding abolition of Military Canton-
ments at Benares, have Government decided how they intend to dispose
of the lands surplus to requirements for the Military Cantonments at
Benares after the transfer of certain units from Benares to Agra?

(b) Are Government prepared to consider the desirability of utilizing
the extensive lands that may thus be available for purposes of town im-
provement and relief of congestion in the old city of Benares?

Mr. G. R. F. Tottenham: (a) As the barracks in Benares are being
used for the temporary accommodation of certain personnel previously
stationed at Quetta, no land will be available for disposal for some years.

(b) The matter is primarily the concern of the Local Government, but
the Honourable Member’s suggestion will be brought to their notice .in
.due course.

AoTITIBRS OF CRIMINAL INVESTIGATION DEPARTMENTS MEN ON
RAILWAY STATIONS.

1134. *Mr, Sri Prakasa: (a) Iz it & fact that members of the Criminal
Investigation Department are posted at various stations and that these
have the right of entry to the platform without any platform tickets, even
where it is incumbent under the rules on persons going to the platform
to take platform tickets ?

(b) If so, under what special or secret rule of the railway are they so
-exempted ?
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(¢) Are fhere any instructions given to the railway staff that they sre

‘40 examine tickets of particular passengers at the bidding of the Criminal

Investigation Pepartment men and inform them of the contents of such

‘tickets ? If not, are Government prepared to assure ticket collectors that

no harm will come to them if they do not consider themselyes to be:sub-
ordinate to the Criminal Investigation Department ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, if they have
platform passes.
~ (b) It is within the discretion of Railway Administrations to issue
platform permits.
" (e) Governmeng ure not aware of any instructions heving been issued,

but railway employees arc expected to assist police officers in the execu-

tion of their duties. There is no question of their being subordinate to
the Criminal Inve Bbxgutlon Department.

Mr. 8ri Prakasa: Is 1t not a fact that sometimes railway ticket collec-
tors really resent this intrusion on the part of the C. I. 1). men?

The Honourable Sir Muhammad Zafrullah Khan: I am not so aware;
if the . T. D. men are there in the course of their duty, the railway
ticket collectors have no business to resent their presence.

Mr. N. V. Gadgil: Are Government aware that last year, when 1 was

“travelling from Bombiy to Delhi, T was myself troubled at each and every

junetion b\ the C. T. D. men and by the railway ticket examiners as well.’
At all odd hours of day and night. they were knocking at the door of my
compartment for tickets ?

The Honourable Sir Muhammad Zafrullah Khan: Does the Honour-
able Member mean to say that they were doing so because he was travel-
ling in that particular train?

Mr. N. V. @adgil: Yes, the ticket collector used to come with a tele-
gram accompanied by a police constable and used to knock at the door
of my compartment.

The Honourable Sir Muhammad Zafrullah Khan: I am afraid that
question concerns my Honourable colleague, the Home Member.

Mr. 8. Satyamurti: To what class of people, are these platform passes

“issued ?

The Honourable Sir Muhammad Zafrullah Khan: I have said that it is
a matter within the discretion of the railway administration.

Mr. S. Satyamurti: Are no general rules laid down by the Railway
Board in regard to this matter?

The Homourable Sir Muhammad Zatrullah Khan: If the Honourable
Member will put down a question, I shall enquire and give him & reply.
Mr. 8ri Prakasa: Can railways refuse to give passes to these men?
The Honourable Sir Muhammad Zatrullah Xhan: That is a hypothetxcal
-question.
¢
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CONSTRUOTION OF WIBRE BOUNDARIES AND MAKING PROPER ARRANGE-
MENTS FOR THE OPENING AND SHUTTING OF LEVEL CROSSINGS ON
THE BENGAL AND NoRTH WESTERN RarmLway.

1135. *Mr. 8Sri Prakasa: (a) Are Government aware that there are no
wire boundaries by the side of the Bengal und North Western Railway lines-
over large portions of their tracks and that there are no arrangements for
the proper closing of their level crossings, resulting in many saccidents ?

(b) Are Government prepared to impress upon the authorities of the:
Bengal and North Western Railway the desirability of constructing wire '
boundaries and making proper arrangements for the opening and shutting
of their level crossings ?

The Honourable Sir Muhammad Zafrullah Ehan: (a) Government are
aware that the Bengal and North Western Railway is largely unfenced.
They are not aware that the level crossings do not conform with the
standard specifications, which include gates or chains except in the case
of unimportant tracks and cattle crossings, where experience shows them
to be unnecessary. Thev are not aware that many accidents result.

(b} I would refer the Honoursble Member to the statement explain-
ing the views of Government on fencing which was laid on the table of
the House on the 2nd September, 1920, T am forwarding a copy of the
question to the Railway Administration.

. Prot. N. G. Ranga: Do Government publish annual statements regard-
ing the accidents that take place when trains are running from station to
station ?

The Honourable Sir Muhammad Zafrullah. Ehan: With regard to this
matter, T mav draw the attention of Honourable Members to the state-
ment which T have rewd out which shows curiously enough that there
are fewer accidents in places where there in no fencing than in nplaces
where there is fencing,

Prof. N. G. Ranga: Js there any statement at all published regarding
the nccidents that do take place?

The Honourable Sir Muhammad Zafrullah Ehan: T am not aware
whether any statement is published, but there certainly must he informa-
tion. because that statement shows that during three years such accidents
were "26 per mile per vear, in the casr of fenced lines, and 17 per mile
per vear. in the case of vnfenced lines.

Prof. N. G. Ranga: Do the Railway Board get peviodieal reports re--
garding these accidents that take place on the various railwaye that are
under their management?

The Honourable Sir Muhammad Zafrullah Khan: Yes.

Mr. 8rl Prakasa: Is it not & fact that between Benares and Allahabad’
a number of men have been killed? T am not referring to cattle, T am
referrine to human beings. The railway line passes through thickly popu-
lated villages. and, because there iz no fencing. many accidents take place..
T have myself seen two such accidents.
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The Honourable Sir Muhammad Zafrullah Khan: There may have been
accidents. I-am not denying that accidents occur. 1 say, experience has
shown that they are not necessarily diminished by fencing railways.

Prof N. G. Ranga: Will Government consider the advisability of pub-
lishing a statement in the usual annual report of the Railway Roard re-
garding the accidents that take place on these various railways under their
management ?

The Honourable Sir Muhammad Zafrullah Khan: Yes, they will con-
sider the advisability of the suggestion.

Mr. Sri Prakasa: In view of more accidents taking place where there
is fencing, will Government recommend to the railways, that have such
fencing, not to waste their money over these fencings?

The Honourable Sir Muhammad Zafrullah Khan: Is the Honourable
Member quite serious about that suggestion?

Mr. Sri Prakasa: Yes, very serious. If there are a less number of
accidents where there are no fencings, why put them up at all?

Mr. President (The Honourable Sir Abdur Rahim): Order, order. Next
- question.

PUBLICATION OF ADVERTISEMENTS OF PuBLIO SERVICE COMMTSSION
EXAMINATIONS IN NEWSPAPERS,

1136. *Dr. Thein Maung: (a) Will Government be pleased to lay on the
table of the House, a list of newspapers, both English and Indian, to which
the Public Service Commission send advertisements ?

(b) Have Government supplied any list of recognised newspapers to
the Public Service Commission ?

(¢) Ts it a fact that in some provinces, only Anglo-Indian newspapers
have been selected for advertisements ?

(d) Is it a fact that even important papers, some of them the only
Tndian-owned newspapers in their resnective provinces, have been excluded
and not given advertisements by the Public Service Commission ?

(e) Is it a fact that the advertisements by the Public Service Com-
mission are mainly intended for Indian candidates, who generally read
Indian dailies in the English language? If so, are the Public Service Com-
missidn prepared to see their way to insert their advertisements in all
important Indian-owned newspapers, especially English dailies ?

(fy Are Government aware that it is Jikely that advertisements pub-
lished in Anglo.Indian newspapers only mox escape the notice of Indian
cundidates, a large majority of whom read Indian newspapers only ? Have
any complaints heen received from candidater in this respect?

The Honourable Sir Henry Oraik: (a) to (d)." To ensure that vacancies
in services recruited on an All-Tndia basis are made known to candidates
belonging to the minority communitier, a list of newspapers in which such
vacancies should be advertised has been drawn up in paragraph 8 of the

c?
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Supplementary Instructions issued in connection with the Home Depart-
men} Mesolution of the 4th July, 1934. A copy of these Bupplementary
Instructions is in the Library of the House. The Public Service Commis-
sion also sends advertisements at times to newspapers published in other
places besides those mentioned in this list.

(e) and (f). If the list of newspapers were extended as suggested by
the Honourable Member, the cost of publishing these advertisements would
be considerably and unnecessarilv increased. The newspapers included in
the list are such as educated young men of all communities, who desire to
enter services recruited on an All-India basis, might be expected to read,
and no serious complaints have been received from would-be applicants
that they failed to see the advertisements of vacancies. The number of
applications received by the Commission would indicate that their adver-
tisements receive adequate publicity among candidates of all communities.

Pandit Lakshmi Kanta Maitra: Are not these advertisements meant for
giving the widest publicity to the activitics of the Public Service Com-
mission? TIf so, why are not these advertisements given to widely read
newspapers? ‘

The Honourable Sir ﬁenry Craik: The object is to scceure the widest
publicity among would-be candidates for appointments to the services,
and my reply indicates that the widest necessary publicity is given.

Mr. ¥. V. Gadgil: I< it not a fact that, in the Bombay Presidency, the
Bombay Chronicle, which is the only Indian owned daily is not given any
advertisements by the Public Service Commission?

The Honourable Sir Henry Oraik: The Bombay Chronicle is not men-
tioned in the supplementary rules. As I have stated, the Public Secrvice
Commission also sends advertisements at times to newspapers published
in other places outside those mentioned in the list.

Pandit Lakshmi Kanta Maitra: Is the name of the Amrita Bazar
Patrika mentioned in the supplementary rules?

The Honourable Sir Henry Oraik: It is not mentioned as one of the
papers in which their advertisements are issued. But the rules leave dis-
cretion to the local head of the department in the case of local recruitment
to send advertisements to other papers.

Sardar Sant Singh: TIs it not a fact that this right of advertising in used
rather to patronise and not to advertise?

The Honourable Sir Henry dralk: No, Sir.
Mr. Ram Narayan Singh: Is the Searchlight of Patna in that list?

The Honourable Sir Henry Oraik: No, Sir; no Patna newspaper is
here. ' !

Mr. S. Satyamurti: What are the Indian-ownéd papers in that list?
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The Honourable Sir Henry Oraik: The Honourable Member had better
read the list. '

Mr:. 8. Satyamurti: Is it a long list?
The Honourable 8ir Henry Craik: Yes.

CLOSING DOWN OF THE INDIAN STUDENTS’ HOSTEL IN CROMWELL Rmn.

1137. *Mr. O. N. Muthuranga Mudaliar: (a) Has the attention of
Government been drawn to the reply given by the Under Secretary of
State for India in the House of Commons with regard to the closing down
of the Indian Students’ Hostel in Cromwell Road (published as a special
cable in the Hindustan Times, dated the 18th February, 1986)?

(b) Is it a fact that the Under Secretary of State pointed out that the
decision rested with the Government of India and the Local Governments?

(¢c) What led Government to advise the closing down of the

Hostel? Are Government prepared to consider the advisability of reviving
the Hostel ?

8ir Girja Shankar Bajpai: (a) and (b). Yes.

(¢) Government decided to close the hostel because it was insufficiently
supported by Indian students in Englund, many of whom now prefer to
make their own arrangements.  The reply to the second part is in the
negative,

Mr. Lalchand Navalrai: What arve the arrangements Government have
madec now?

Bir Qirja Shankar Bajpai: Government have made po arrangements;
the students make their own arrangements.

Mr, Lalchand Wavalrai: Will not Government do anything for them as
befare ? .

Sir Girja Shankar Bajpai: I have already said that it ie no longer
necossary to make those arrangements.

Dr. T. 8. 8, Rajan: Will Government cxplain why this hostel became
unpopular with the Indian students?

Sir Girja Shankar Bajpai: That question ought to be addressed to the
students.

Prof. N. G. Banga: Are Government aware of the fact that the Indian
student population in England and particularly in London considered this
particular institution in Cromwell Road us a lovalist home?

Sir Girja Shankar Bajpai: Government have no information of that
kind.



2308 LEGISLATIVE ASSEMBLY. [l1iTa Marca 1086.
- VOLUMES OF THE SALT MANUAL. v

* 1138. *Mr. 0. N. Muthuranga Mudallar: (a) Will Government be

pleased to state whether the 8alt Manual is published in four volumes -and

whether only the first volume is made available to the public, and the

other volumes are treated as confidential ?

(b) Is it & fact that the entire working of salt factories is based on the
rules and regulations contained in all the four volumes of the Manual ?

(¢)"Are Government aware that licensees find it very difficult to

conform to the rules of a Manual which is not made available to them for
study ? ,

(d) Are Government aware that severe punishment is meted out to the
licensees for non-compliance with the rules of the Manual?

(e) Are Government aware that the non-availability of the Manual
containing the rules to the public leads to a lot of corruption among the
subordinates of the department in administering the rules?

() Are Government prepared to consider the ‘advisability of making all
the volumes available to the public?

~ Mr. A. H. Lloyd: (a) Yes. It is presumed that the Honourable
Member refers to the Madras Salt Manual.

(b) No. Volume I contains the relevant Salt Acts and the Notifica-
tions and rules issued thereunder relating to the working of salt factories,
ete. Volume II reproduces the rules and notifications contained in Volume
I, and also departmental omders issued solely for the guidance of the offi-
cers of the department. Volume ITI contains forms and registers, and
Volume TV standard estimates and type designs for the construction of

buildings, ete., in salt factories with which the licensees and merchants
have no concern.

(c) All the rules and regulations to be observed in the working of fac-
tories as far as licensees are concerned are contained in Volume I. More-

over, the rights and obligations of licensees are fully stated in the condi-
tions of their licenses.

(d) Licensees are liable to severe punishment for breach of the condi-
tions of the licences issued to them or of the Act or rules published in
Volume 1.

(e) No.

(f) In view of the answers to parts (b) and (c), Government do not
consider it necessary to make Volumes II to TV of the Manual available
to the public.

Mr, Sami Vencatachelam Ohetty: Are Government aware that many

of these officers constitute themselves as prosecutors and judges of in-
fractions of these rules? - '

Mr. A H. Lloyd: If the Honourable Member 18 referring to punish-
ments imposed by the Courts under the Madras Salt Act, the answer is
obviously in the negative. Tt is perfectly true that, in certain oases,
where the punishment takes the form of the resumption of paps, officers
of the department have to be both those who give the i ) of the
offences committed and the persons who awa_rd.pumshmea.tg; B not the
same officers; obviously the higher officers are not the ones whe go round
and discover the offences.
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Mr. 0. N. Muthuranga Mudaliar: Are Government aware that. these
higher officers simply dot the i's and cross the t’s of their lower officers?

Mr. A, H. Lloyd: No, Sir.
PROTEOTION FOR mﬁ Hosigry INDUSTRY.

1139. *Mr. C. N. Muthuranga Mudaliar: (a) Has the attention of
QGovernment been drawn to & communication appearing in the Hindustan
Times, dated the 18th February, 1936, regarding protection for hosiery?

(b) Is it a fact that the protection granted applies only to cotton under-
vests, cotton socks and stockings and cotton knitted fabric ?

(c) Is it a fact that the representatives of the industry made represent-
ation at the time when protection was under contemplation that undervests
with collars and sport shirts would escape the higher dutly by being treated
:a8 apparel ?

(d) Is it a fact that the Central Board of Revenue assured the
representatives of the industry that the articles referred to in part (c) above
would be assessed at the rate of 25 per cent. or 12 annas per pound,
‘whichever is higher ?

(e) Is it a fact that owing to u difference of opinion among the Customs
authorities at various Indian ports, undervests with collars attached to
them, although made of knitted fabric, are now freely passed at all Indian
ports at 35 per cent. duty, whereas the fabric of which they are made is

assessable to duty at 50 per cent. or 12 annas per pound, whichever is
higher ?

(f) Is it a fact that u number of representations were made during the
last two years to Government to rectify this anomalous position ?

(g) What action have Government taken to rectify this defect in the
-working of the protection afforded to the industry ?

(h) Are Government aware that large quantities of undervests with
collars or sport shirts have been dumped from Japan, owing to the great
advantage in duty during the last two vears?

(i) Is it a fact that the Fiscal Commission recommended that industries
for which all materials are available in India should get full protection ?

(j) Is it a fact that the hosiery industry completely satisfied all the
-conditions laid down by the Fiscal Commission ?

(k) Are Government prepared to consider the advisability of remedying
the defect in the protection afforded to the hosiery industry by levying a
-duty of 50 per cent. or 12 annas per pound, whichever is higher, on all cotton
knitted fabries?

The Honourable Sir Muhammad Zatrullah Khan: (n), (b) and (f)- Yes,
Bir.

(¢), (d) and (e). Government reccived representations to the effect
that the protective duty on cotton undervests might be evaded by the
importation of such vests with collars and. pockets attached. The trade
was informed that such garments would still he assessed as undervests.
Genuine sports shirts and pullovers are asgessed as apparel and are liable
to duty under item 52 of the Import Tariff Schedule.

(2) and (k). The matter is receiving the consideration of Government.



1810 LEGISLATIVE ASSEMBLY. [11re Marcu 1936

(h) Government are not so aware,
(i) No, Sir.
(J) 1 would refer the Honourable Member to paragraph 192 of Chapter:

IX of the Report of the Indiun Tariff Board, 1982, regarding the grant of
protection to the cotton textile industry,

THE GENERAL BUDGET--LIST OF DEMANDS—contd.
Mr. President (The Honourable Sir Abdur Rahim): The Independent:

Party will now move the next motion relating to the demand
12 NooX. for grants. Which is the motion they want to move?

Mr. K. L. Gauba (East Central Punjab: Muhummadan): Demand
No. 89, motion No. 465.

DeEManD No. 39—DEreNcE DEPARTMENT.

The Honourable Sir Yames Grigg (Finance Member): Sir, | beg to
move : '

“That a sum not exceeding Rs. 4,25,000. he granted to the Governor General in
Council to defray the charges which will come in course of puymeni during the
year ending the 31st day of March, 1937, in respect of the ‘Defence Department’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion wmoved:

““That & sum not exceeding Rs. 4.25,000, be granted to the Governor General in
Council to defray the charges which will come in course of paymeni during the
yrar ending the 3lst day of March, 1937. in respect of the ‘Defence Department'.”

Defence Policy of the Government of India.
Mr. K, L. Gauba: Sir, T move:
‘“That the demand under the head ‘Defence Department’ he veduced {o Tie. 1.

8ir, I deem it an honour to sponsor the main cut of the Independent
Party on this budget. 1t might be asked why the Independent Party have
for several years in succession sponsored a cut relating to defence? One:
might equally ask why the Military Junta, represented by my friend,
the Army Becretary, year after year, raids the Central Revenues to the
extent of 50 per cent.? Onc might equally nsk why the grievances voiced
in this House year after year pertaining to Indianisation. the excess of
expenditure and various other matters are not put right by the Defence
Department? This vear there are several reasons in particular—and
I shall briefly indicate them—why this cut should be considered by the:
House as more important than ever. Firstly. we have had the retrench-
ment of the war block in which several Indian King's Commissioned Offi-
cers have left or have been removed from the effective services in the-
Armv. Secondly, we have had an amazing revelation made by His
Excellency the Commander-in-Chief at the Indian Military Academy..
Dehra Dun. that the right material for the Acendemy is not fortheoming..
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Thirdly, we have un excess in the military budget and indications that
the military budget of the future will even exceed the proportions and
limits which it has reached today. Fourthly, we have had the employment
of Indian troops on ILmperial ventures during the year without the sanc-
tion of the Indian Legislature. Fifthly, we have continued extravagance
in almost every department of the Army. Sizthly we had the refusal
of the Army Secretary the other duy to agree to the Indianisation of
Gurkha regiments.  Seveninly, we had the use of troops against unarmed
crowds last vear und the refusal of Government to enquire into the ecir-
cumstances and the extent of force used in each case. Lastly, we have
the international situation and ite bearing on the militarv budget and the
burdens of the future.

I will, first of ull, refer to the speech of His Fxcellency the Comman-
der-in-Chief in its relation to the Indian Military Academy. His Excel-
lency the Commander-in-Chief suid hat the right material for the Indian
Military Academy was not forthcoming. Tt must be remembered that in
the formation of this Indian Military Academy, in the framing of the rules,
in the selection of candidates that are admitted into the Academy, our
class—the politician class—is not taken into confidence by the military
authorities. If, after all these years, they now find that the quality of
the material which they have in the Indian Military Academy and which
is forthcoming for the Indian Militarvy Academy is not satisfactory, T sub-
mit that they themselves are to blame.

Mr. G. R. F. Tottenham (Sccretary, Defence Department): Could the
Honourable Member refer me to the uctual speech in which His Excel-
lency the Commander-in-Chief is said to have made that statement?

Mr. K. L. Gauba: His Excellency the Commander-in-Chief made a
statement at the Military Academy and it was referred to in a question in:
this House.

Mr. M. S. Aney (Berar Representative): It was the late Commander-
in-Chief.

Mr. K. L QGauba: Yes, the late Commander-in-Chief.

Mr. G. R. ¥. Tottenham: I know perfectly well that the late Com-
mander-in-Chief never said that the material at the Academy was not:
satisfactory ; what he said was that the competition was unsatisfactory.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): They know
it.

Mr. K. L. Gauba: The Defence Secretury can now tell us whether he
is satisfied with the quality of candidates at the Indian Military Academy
and with the materia]l forthcoming for the Academy. The question is per-
fectly clear—and they themselves admit—that the quality of material is
not satisfactory. Now, that was.—I might in passing say—even admit-
ted on the floor of this House. The reasons for these are three-fold:
firstly, the method of recrunitment, secondly, the very large percentage of
Y cadets that are admitted to the Indian Military Academy, and thirdly,
the inadequacy of pay for those who pass out, so that the Academy does
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[Mr. K. L. Gauba.]

not attract the very best quality of persons in the country. Regarding
the ﬁrsf., namely, the manner of recruitment and selection, I would remind
you, 8ir, what Sardar Sant Singh stated in this House the other day—how
at the Selection Board his son appeared and it was indicated that he
was the son of an anti-Government man. I do not wish to go into anjy
particular personalities: all 1 say is that I know of several cases where

cn_ndidates got marks for the deeds of their fathers, either a  plus or &
minus.

An Honourable Member: Deeds or misdeeds.

Mr. K. L. Gauba: Yes, deeds or misdeeds—a plus or a minus. The
second reason why there is unsatisfactory material at the Indian Military
Academy is this very large percentage of Y cadets. It is an unheard of
thing that 50 per cent. of the candidates for Sandhurst should be recruit-
ed from the ranks of the British Army, and yvet that is the percentage
of entrants into the Academy from the ranks of the Indian Army. At
the Indian Military Academy, you have an attempt made to make into
officers persons who, obvjously by reason of their status in life and other.
wise, are meant to be of the Viceroy's Commissioned class of officers.
These persons who come from those classes, unless they have very large
means of their own, obviously cannot even after passing out keep up the
position and status of good officers. As regards the pay and status of
these persons who pass out of the Academy, the other day, my friend,
the Defence Secretary, stated that it was based on the scales of pay which
are admitted to persons of like grade who pass out in England. If one
sees those salaries (I have not very much time, otherwise 1 would teke
my friend through the figures, which T have here), there is a big difference.
and the difference in India is marked, amounting to well over Rs. 100.
between the voung Second Lieutenant who comes out from England and
the man who passes out from the Tndian Military Academy.

I briefly pass on to the question of the retrenchment of the war block
You will remember, Sir, that there were several Indians who were granted
King's Commissions soon after the war, and the reason given by the Army
Department for retrenching these persons is that they were too old and
unlikely to be able to command their regiments. I submit, the real
reason is that a very large number of these officers were not attached
to Indianised units, but to British units, and the fear was, not that they
would not be able to command their regiments but, that they were reach-
ing ‘an age and position in their regiments when they would be in a posi-
tion to command British officers there. We know there are several cases
where Indian officers with King’s Commissions have been weeded out on
one excuse or another, sent to the Remount, into the Political, into the
Transport, into the Territorials—anywhere where they will not command
British officers. This. war block retrenchment is nothing more or less than
a continuance of the same poliey.

In the few minutes time at my disposal, I will briefly refer to the
military budget. The purpose of the military expenditure in India, the
resson of the large amount spent on the army is stated to be two-fold—
firstly, the maintenance of internal security, and secondly, to defend India’s
trontiers. Now, I ask you to consider that thése two criteria are nothing
new in the administration of the Army in India. The Army in India has
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been performing these functions for yeurs. Therefore, if the budget in
1913-14, which was not an abnormul year, was 30 crores, why should it
be 45} crores today? One can say that in certain branches, say, the
Air Force, there is considerable development: very well, take one crore
or 1} crores for the Air Force: but how do you make up the difference
of 15} crores between 1913-14 and 1936-837? We found that in 1922-23,
the budget had risen to 62} crores and the explanation then given was
increase on account of various extrgordinary charges, status and position
and various other matters on account of the war. Those price levels have
fallen all round, and there is absolutely no reason why the budget cannot
be brought down to a figure round about the pre-war figure. I believe,
in ancother place, the other day it was mentioned that the militay budget
could be reduced to nine crores, but that is a ridiculous suggestion. All
I say is that there is ample scope in this budget; and if one goes through
it one will find many items, which if you are interested and if you
sincerely mean to cut down expenses, you can -certainly do it. It is
stated that the military. budget has been reduced to below possible pro-
portions and that there can be no further reduction and that, in the future,
there may even be an increase. If one looks carefully into the Army
budget, I do not think, you can find that there has been a very sinccre
or painstaking reduction in the expenditure even in the last few years,
and I will tell you why. You have had in the last few years the military
budget plus the surplus stores which you have been consuming. You have
mnot continued your construction. You have had the emergency salary cut.
If you had a normal military budget all these years with all these three
items you would still have maintained the figures very much around the post-
war figure. Therefore, I submit, that a real attempt to reduce the army
‘budget has not yet been made.

Last year, Mr. Tottenham went into a little mathematics on a debate
of this kind. He calculated that £150 millions is the total amount spent
on defence in the British Empire. He also, by & process of mathematics,
arrived at the conclusion that £150 million was equal to Rs. 200
crores; by the same process of mathematics he arrived at the conclusion
that the share of Great Britain was 11 annas in the rupee, that of th
Indian tax-payer three annas, and of the dominions tax-payer two anna®é
I say there is no greater condemnation of the Indian military budget than
those figures. If all the dominions pay only two annas in the rupee and
India alone is saddled with three annas, I do not think any further
comment is necessary on it . . . .

Dr. P. N. Banerjea (Calcutta Buburbs: Non-Muhammadan Urban):
What is the average income of the people of India ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more to finish.

Mr. K. L. Gauba: I will not, therefore, go very much more into the
details of the question. T will only say this, that the figures given so
far as the military expenditure is concerned are not correct. There are
several items which appear in other items of the bundget—for instance, ten
lakhs of runees as presents to the' Government of Nepal, no doubt for the
use of Gurkha regiments in this country,

.
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In conclusion, 1 will only say this, that we see from the newspapers.
that the international situation is really serious. The clouds of war are
gathering in several parts of the world. 1 say to the Members opposite
that a disappointed and discontented India is & thing which Members
opposite should in their own interests endeavour to avoid. 8o far as.
the army is concerned, we have had promises of Indianisution. We have
had promises of reduction in military extravagance. We have had various
other promises which yet remain to be fulfilled. Now, Sir, what happens
when a pledge is broken? We have a defeat of the Government in the
lobby. We had three defents of the Government in the lobby yesterday.

But, Sir, T say. if wa~ breaks out. the broken pledges of Government
may have other and more serions consequences.

Lieut.-Oclonel 8ir Henry Gidney (Nominated Non-Official): Sir, 1 rise
to oppose the wotion that is hefore the House . . . |

+8ome Honourable Members: The umendment has not been put yct.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the demand under tho head 'Defence Department’ he reduced to Re, L

Lieut.-Colonal Sir Henry Gidney: Sir, | risc to oppose the motion which..
1 believe, is now before the House. I listened with deep interest to the
speech just delivered by my Honourable friend. Mr. Gauba, and whilst I
listened to the many points he raised, especially to the concluding part
of his speech, I thought that the latter part of il absolutely threw out of
account and contradicted the former part. He started, Siv, with u cata-
logue of complaints against the Defence Department. and he ended by
striking a note of warning regarding the international situation. Sir, 1
am one of those who has studied the military situation in India with some
considerable care.

Some Honourable Members: OhL, Oh!

Mr. Satyamurti (Madras City: Non-Muhammadan Urban): How ?

Lisut.-Colonel 8ir Henry Gidney: 1 know more about the army in India
than you do. I have served in the army, while you have mot.

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member should uddress the Chair.

Lieut.-Oolonel Sir Henry Gidney: Very well. Sir. Tet me, through
you, state that I have served in the army, while Honouruble Mem'f)ers
opposite who shout have not. Sir, T am one of those who strongly believe:
that India today cannot afford to reduce the army by cven one single man
or rifle, but that does not mean that the cost of the army cannot, in certain
matters, be reduced. T do not want reduction in expenditure of the army
at the cost of efficiency. T want that clearly to be understood in the
beginning. When an Honourable Member of this House gets up in all
geriousness and states that the military expenditure of this country has not
been reduced, it is, Sir. to say the least, an outrage on tuth and  a
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truvesty of fucts. No one can deny, looking through the former military
budgets, that the former Commander-in-Chief, Sir Phillip Chetwood, dis-
played not only the qualities of a great soldier, but of an able adminis-
trator. For it was he who, against the advice of his experts, reduced
the military budget by nearly ten crores during the five years he was
Commander-in-Chief. That reduction was mude at a time when India wus
more or less free from foreign aggression. Today, Sir, Indi, in common with
all countries in the wonld, is faced with an international peril. Let us
not forget that the Fur Eastern question looms large in the horizon, of
international affairs, and at any moment, India may be dragged into the
conflict in the event of & war in the Far East and even the West. We
must not be blind to that fuct, and, I submit, if you have a Commander-
in-Chief in whom responsibility has been placed in regard to the defence
of India, it is the duty of this House, which is unfamiliar with such
matters, to assist him. The Commander-in-Chief is certainly in a better
position to express an opinion on and to control military matters, to some
of which reference has been made by the previous speaker, than any other
Honourable Member of this House. You cannot make, nor can you play
with an army on paper. A paper army may be the play mate of poli-
ticians, but is not one that can be used for the defensive and offensive
purposes of a country, especially of India, rift as it is with communal
-dissensions. Times have changed, and India has perilously gone down
to a low level in regard to her armaments, I mean the quality of = her
armaments, such as is needed to defend it against a first olass power.
The Commander-in-Chief himself statcd in another place that the army
in India today was not adequately armed with modern equipment to
-onable it successfully to withstand an attack by a first class power.

Then, Sir, there are other points the Honourable the Mover brought
forward, so far as the motion before the House is concerned. He referred
to difference in the treatment meted out between Indian Officers " and
British Officers, who have been recently retrenched owing to the war block
promotion. I am not sure whether he refers to Indian officers holding the
King’s Commission; if he does, then, I think, it is the duty of the Govern-
ment to remove the difference and to give equal attention to Indian officers
as they are giving to British officers. If the Defence Secretary will only show
to this House that the Government of India and the Defence Department
will extend to Indian officers the same terms and concessions as are being
given to British officers, I am sure, there will be no room for complaint.

As regards the remarks mude by the late Commander-in-Chief regard-
ing the Indian Military Academy, I have nothing to say, because that is
his opinion and he has every right to his views.

As regards the employment of Indian troops outside India without the
consent of this House, T believe that this took place when the House was
not sitting, but I feel that the Defence Department shpuld, in future,
consult this House, whenever it is possible, indeed I feel it is a privilege
to which this House is entitled before the Tndian army is sent outside the
shores of India.

Sir, the Honourable Member then tried to make a comnarison between
the military budget of 1913-14, with the military budget today. I ‘was
surpriged  to hear what he said, because, surely the position in 1918-14, is
not comparable with the position today, both as regards the size of the
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army, the mechanisation of the army, the cost of food supplies, the stand-
ard of living and the prices of various classes of raw materials required
for the army. Why attempt to sacrifice efliciency for economy? Wy 1:?1,
help the Defence Department by advising them in very many mautters?
We can here move the Government to realise that, if India is to continue
to be the country for garrisoning 60,000 British troops, mainly for linpe:dal
purposcs und needs, if India is to continue to pay for the upkeep of these
60,000 British troops,—as she has been doing so for years —(apart from
the two millions recently returned on account of decapitation charges),—
the time has come when this House should demand that this expenditure
should be met or shared by the Imperial Government, and that India
should be afforded opportunities of manufacturing her own arms,—indeed
to supply the needs of the army in every respect, rather than indent for
these from another country. This is one way in which we can reduce the
army expenditure. '

There are one or two other ways | might suggest to reduce the army
expenditure. There are certain departments of the army, such as the
Medical Department wkich, 1 maintain, without any doubt, can be run at a
lower cost. The Honourable the Defence Secretary knows my views on
this matter, particularly in certain sections of the Army Medical Depart-
‘ment,—I refer in particular to the Roval Army Medical Corps (Ranks).
There are @ few hundreds of these soldiers who have been brought here
as trained nurses to do the work of male nurses in British military hospitals.
Sir, I consider this as nothing else but a luxury, a financial extravagance.
There is no need for these men in these hospitals, and, if there
is any need, that need can be supplied locally.

Another matter, that I again wish to stress, and, with greater emphasis
than I did in previous vears, is the recruitment of British nurses in
England for British military hospitals in this country. 8ir, T am told that
there is a military policy that the British soldier must receive the same
medical advice in this country as he would receive in England. I asked
at the 1932-83, Military Retrenchment Committee, what was this policy,
and I was told that the medical officer who treated the British troops
had to be registered in Ergland. Sir, there are any number of medical
men in this country who are registered medical practitioners in England.
Again, when I asked, why hundreds of nurses were brought from England
at such high cost, (at 8 or 4 times the salaries thev get in Eneland) to
this country to supply the nursing needs of the British military hospitals,
when there are hundreds of first class fully qualified nurses in this country
who were searching for work, I was given no reply, except thax it was the-
policy and that it could not be altered. Here are instances where lakhs
of rupees, whieh are being squandered on what I would call a nursing
luxury, not a professional necessity, but financial extravagance.

These are some of the practical items in which real economy could
be effected in the militarv budeet, but to which the Defence. Denartment
turns a deaf ear. If my Honourable friend had confined himeself in his cutb
motion to such questions of economies, T should have supported him. But
when he b-ings up the points that he did, T am sorrv T cannot do so.
8ir, I oppose the motion before the House.
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Mr, N. V. Gadgil (Bombay Central Division: Non-Muhammadan
Rural): Sir, I wish to support the motion thaut has been moved by my
Honourable friend, Mr. Gaubs. 1 am not surprised that the motion has
bien opposed by my Honourable friend, Sir Henry Gidney. When I read
that Anglo-Indian community was going to be the second line of
defence for the Empire in India, I am not at all surprised at the atfitude
thut my Honourable friend has tsken up in this debate. But inssmuch
as the position that has been enunciated at the several Round Table
Conferences is that the defence of India is increasingly the concern of

Indians, T feel 1 am justified in participating in the debate that has been
started.

" 8ir, 1 wish to attack the policy, the purpcse, the personnel, and the
proportion of the army. It hus been laid down by this Legislative
Assembly, long ago, that the policy, so faur as the defence of India was
concerned, should be: "‘the defence of India ugainst external aggression
and the maintenunce of internal peace and prosperity’’. That is the only
eriterion by which we have to judge the strength, the structure, the
organisation and the expenditure of our army in India. But, as &
matter of fact, it has even been suggested now that the Far Eastern
sibuation is developing fast, and that there are war clouds in Europe. It
only means that the policy is to be governed not by what has been laid
down in this Resolution of the Assembly, but by the world situation;
in other words, by the imperial considerations of Britain. I do not agree
for a moment that the Indian Army should be taken away from the
Indian soil for the purpose of Imperial Britain. If we confine ourselves
to the criterion laid down in this Resolution, I submit, in the first place,
that the strength of the army, assuming for argument’'s sake that it is.
sufficient for these two purposes,—still the cost has been very excessive.
That point has been to some extent conceded by my Honourable friend,
Sir Henry Gidney. If it is only a question of internal peace, I think it
is largely the function of the police, and taking a rough estimation of the-
police forces, both armed and unarmed, in India, it is over three lakhs.
Taking that factor into consideration, I submit, that even this strength «f
the army is excessive. But to prevent external aggression,—I would, for
argument’s sake, agree that that portion of the army which is to be:
reserved for this purpose may be accepted to be correct for the time
being, and vet we can effect financial savings to a very large extent.
Ts it seriouslv contended at this stage that the Indians are not ocapable
of defending their own frontiers? Whatever may have been in the past,
although T do not agree with that also,—it is not the capacity, it is th_e
opportunity that is wanted. If the Government are serious that il is
really the concern of India herself to defend and to chalk out a policy
of her own, not lakhs, but according to Townshend, every year, if we
applv the method of Prussian conscription, eight lakhs of neonle are
available for military service,. Can we not replace these 66.000 Britishers?
Is it seriously contended that man to man the British roldier is sunerior?
T can quote 2 hundred passages on the inefficiency of the British soldicrs,
but that is not the point todav. 8ince the Mutinv, on fourteen occasions,
the Indian Armv has been used outside the Indian frontiers, and on all
those occasions, if fhe Government was successful, it was meinlv and
ehtirelv due to the intervention of the Indian Armv. (Hear, hear.) It
i« not that T sav so, but T am prenared to quote chapter and verse from
British observers, publicists, and even British military men.' Tf we wan*,
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and if we have the right to determine the defence policy .of India, it should
not be the concern of anybody else but of Indians themselves. India
should not be, .in the words of Lord Salisbury, the Eastern barracks for
the Britishers and a training ground for the British boys with occasional
picnics on the frontiers. But the only consideration that should weigh
with us should be whether they are absolutely necessary today’

It has been pointed out on several occasions, that because of internal
disputes between Hindus and Mubammadans, British troops have to be
called. But I honestly feel that it is because of their presence that the
-disputes have continued and will continue. Leave us alone. You hawe
come here with a definite policy of divide and rule. That has been
frankly admitted by Elphinstone, the first Governor in Western India,
-down to General Coke. I do not want to take the time of the House
by quoting chapter and verse. .If you want to continue that policy—
you may not say so, vou do not want fo give up the policv of counter-
poise that is really at the bottom of keeping 66,000 Britishers and not
having an army of one united and homogeneous type. Verv recently it
was pointed "out that Gurkhas are Indians and that they have bheen
emploved as such. There are 76 battalions excluding Gurkhas, and 20
battalions of Gurkhas in India. Tt is n misnomer,—and when 1 say
that, I fully know iy responsibility as a Hindu—it is a misnomer to
-call Gurkhas as Indians. What is at thc bottom of this poliev? They
want to exclude every community in India which will develop a sort of
political consciousness. They are graduallv excluding the Punjab Muham-
madans and Sikhs and Hindus, and recruiting Pathans and Muhammadans
from the frontier and much beyond that, and Gurkhas from the other
side. Thev want to keep the armv awav from politienl influence so that
the tragedy of 1857 may not be repeated. T assure them that a worse
‘tragedy is in store for them. It is not by strength of arms that vou are
going to hold India anyv longer. Do vou realise what are the implications
-of your policy? Do you realise that lakhs and lakhs of young men come
out of the universities with legitimate channels of emplovment blocked?
Are they to remain what their forefathers were—mere slaves. and Babus
like Piche Lal? Even the Bengali race—which was called a race of
cowards by Lord Macaulav—whatever mav be the motives and methods
of the bomb throwers in Bengal—has developed n courageous psvchologv.
1 do not approve of their methods, but I do not question their patriotism
all the same. Todav T want to point out that thiev have developed a
psveholory, and if vou do not take advantage of that and use this precious
material for the army, T am not a prophet, there is no need of a prophet
to tell you that vour davs are numbered. It is the same thing in my
part of the countrv. I give vou one example. The communitv to which
Dr. Ambedkar has the honour to helong was the communitv that supplied
soldiers for the Britishers in the early vears of the 19th century. and they
won for the Britishers the whole of Western India. There are still the
stone monuments to evidence this hecause the Government will give vou
nothing: but raise stone statues. Todav that communitv of 84 lakhs of
men can surely give vou two lakha of soldiers but vou will not have
them. The Mahrattas, both the Brahmins and non-Brshmins—where
are thev—dock workers, mill workers, chaprasis and clerks—working hard
so that Mr. ‘Modv mav hecome n knivht and Sir Cownsii mav hecome’
-a Baronet. We, who created that Maratha Empire and ruled that Empire
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-——where are we? Mind you, although you have disarmed us, we have
developed a technique of mass action, whereby, without resort to arins,
we will put an end to your rule and it is no wonder that the whole of
Western India is socialist today. Just as the Mahrattas conquered the
whole of India 150 years agc, today they will conquer the whole of India
on the ideological front and make the whcle of India rocialist. Yon tve
not using that material. Why quote from historv? I am not u believer
in historv and tradition as the repository of title deeds for present power
and patronage. I am my own ancestor. May I give my personal
example. In 1914, as soon as the war started, I offered myself as a
recruit at Neemuch where the military station was. I was hardly 18.
I was told: “‘You are a Brahmin’'. No fault of mine. Then, in 1917,
when the Government knew perfectly that it could not do without widen-
ing the scope of martial classes, 1 offered myself as & recruit. I served
in the army for six months as an N. C 0. I have justification for parti-
cipating in this discussion, I assurc Sir Henry Gidney. I can tell you
further that I was recommended for King's Commission at the Military
College at Indore. I bad an interview with His Excellency then. 1
do not want to name him. 1 was told this, that and the other. The
reuson was that I was a Brahmin connccted with all political workers
in my province. I am proud that I was not given the Commission.
Today I am an N. C. O, in a different sense—non-co-operator.  Sir, it is
not the capacity, it is the opportunity that is needed. Even today,
although I have not handled a rifle for 15 years, I can shoot the Frontier
Pathan a straight bull’'s eye. I can shoot Mr. Tottenham where he is
safely sandwiched between Mr. Joshi, my townsman, the champion of
the proletariat and the representative of bourgeois culture, Sir Girja
Shankar Bajpai.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up- ’

Mr. N, V. Gadgil: But, Sir, 1 do not want to do either. It may be
daring sport but it is not s paying proposition. My point is that it is
not the capacity but the opportunity. We are told that we have not got
enough competition for the entry into Sandhurst. Will you put me in
charge of your department jor five minutes? I will give you 300 boys
from Poona and the same number from every university town in India
but your methods of recruitment are such, that if I were to expose you,
I am sure you, Sir, will rule me¢ out and I do not want to take that
risk.

Mr President (The Honourable Sir Abdur ﬁahim): The Honourable
Member must now conclude.

Mr. N, V. Gadgil: Will vou give me five minutes more?

Mr, President (The Honourable Sir Abdur Rahim): The Chair is not
allowing that concession. This is by arrangement.

Mr. N. V. Gadgil: If we replace the British element by the Indian
element, we can certainly effect a saving of 18 crores. That is exactly
what has been stated in the Capitation Report.

D
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Mr. G. B, ¥ Tottenham: Not 13 crores?
Mr. N. V., Gadgil: T won’t quote this, unless I am certain.

Mr, G- R. ¥, Tottenham: Rs. 13 crores was stated to be the cost of
the British Army, not the amount that might be saved if it was replaced
by Indian troops.

Mr. N. V, Gadgil: The statement here is ‘‘the extra cost of maintaining
the British troops in India over the cost of maintaining a corresponding
number of Indian troops is estimated at £10,000,000"' and without
monkeying with the ratio it comes to Rs. 130,000,000,

Mr. President (The Honourable Sir Abdur Ruhim): The Honourable
Member must now conclude.

Mr, N. V. Gadgil: T only wish to add this. These 13 crores can be
saved, w»nd I assure my Honourable friend, Mr. James, that it will be
used, not for exploitation by the superficialities, but will be used by
those who are sincere. who have thought deeply and honestly for the
equitable distribution of national wealth and income, including the
European Group, provided they accept the responsibility of Indian citizen-
ship and help us in driving out these men. Sir, 1 support the motion.

Oaptain Sardar Sher Muhammad Khan (Nominated Non-Official): Sir,
I had made up my mind to support this motion if the Mover of the
mction would have talked sense and not attacked the martial races, bub
as the last speaker and the Mover of this motion have spent a lot of their
time in attacking the martial classes, I rise to oppose the motion.

Mr. K. L. Gauba: On a point of personal explanation. T did not say
a word about martial or non-martial classes.

OCaptain Sardar Sher Muhammad Khan: T will just prove what you have
said. I will first take the Mover of this motion. He said that the best mate-
rial is not coming up in the Indian Military Academny, Dehra Dun, because
of the large number of army cadets being admitted in the Academy. Mav
I ask him, is there any country in the world where some classes are taken
in the ranks and not taken as officers? Would he like the enlisted classes,
who have heen tested for the last one century all over the front, to reman
in the ranks, while they are officered by classes who have never becn
tested and have never commanded even three men? Would he like all
Sikhs and Mussalmans, Pathans and Gurkhas who have proved gallant.
soldiers to be officered by some other clusses who never joined in the
ranks? Is there any country in the world where we find such a state of
things, where some classes are taken in the ranks, and not in the rank of
officer? Why, bhe simply grudged, I think, the fifty per cent. of the
commissions that are being given to the Indian Army.

Mr. K. L. Gauba: Mr. President, I am sorry to again interrupt the
Honourable Mempber. On a point of personal explanation, may I say
that the speaker 18 entirely misrepresenting what I said. I never said
anyvthing about fifty per cent of the commissions being taken away by the
Indian Army.
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Oaptain Sardar Sher Muhammad Khan: You have said  that large
wumbers of the army cadets are being taken by the Indian Army.

Mr. K. L. Gauba: All I said was that you are recruiting officers for the-
present, Indian Military Academy to the extent of fifty per cent. from
the ranks in the Indian Army. I did not say anything about the classes.
(Voices: ‘‘Yes, yes’.)

Oaptain Sardar Sher Muhammad Khan: You said that the rank and
file of the Indian Army, who are not well-educated, are, therefore, not fit
for command. Now, may I tell you that Field Marshal Robertson rose
from the ranks to be the Chief of the Imperial General Staff and his
gervices, during the Great War, are well-known. I myself joined the Army
a8 an Indian officer, and when I was given a commission at Indore, I
passed al the top of your Oxford and Cambridge B. A.’s and I got a
senior commission. (Voices: ‘‘Very good!”’) No doubt many men join
the Army, but it is not all who prove themselves to be satisfactory. In
our Indian Army, there are particular classes who are enlisted because
they have been serving the army for centuries and that is the reason why
we are getting such good material, so far as they are concerned, in the
Army. I am very sorry to say that there are classes, who are not
enlisted in the army, because they have never joined the army, and have
no tradition hehind them, that is not producing good material in the
Army . . .

Mr. M. Asaf Ali (Delhi: General): But they won’t let you command a
regiment.

Captain Sardar Sher Muhammad Khan: When the time will come,
they will do so.

An Honourable Member: The time will never come.

Captain Sardar Sher Muhammad Khan: Certainly it will. Now, Sir,
another point my friend ranised was about the war-block officers. There is
no doubt that about 400 officers had to be retired from the service because
during the War when these officers were taken, all these 400 officers had
not been sent away and there was a great block to promotions and that is
why that scheme was adopted. Now, with regard to the military budget,.
my friend really contradicted himself. He referred to the international
situation in the world . . . . ’

Mr. K. L. Gauba: Sir, I referred to ‘‘extravagance’’ here—I did not
say anything else.

Captain Sardar Sher Muhammad Khan: My friend knows that Japan
is spending on her army 46 per cent. of her total revenies, and Russia has
more than doubled her army since 1923 and 1925, and she can within two
months mobilize an army up to six million men. Now, my friend must
know that Indla has to take her part in the internationul situation. If
there comes to be another war in which Russia is involved, then she can
mobilize six million men, and why Indis with a population of 850+ million
men could not raise about seven million or eight mfllion men ?

b2



2322 LEGISLATIVE ASSEMBLY. [11TH Marcr 1936.

‘Mr. M. Asat Ali: Let us have conscription then.

]?aptdn Sardar Sher Muhammad Khan: My friend, Sir, who last
spoke . .

Mr. N. V. Gadgil: I am not your friend.

Oaptain Sardar Sher Muhammad Khan: My ‘‘Honourable friend’’, 1
mean-—the parliamentary language used in the Assembly, is probably a
Mahratta in the general sense, I do not know if he is a Brahmin
Mahratta, but he said that he is a marksman and can shoot a Pathan
from a hundred yards,—probably so, in this House when Pathans are
absolutely unarmed und sitting in the front Benches. My friend also
said he has served six monihs in the army. Well, T am reminded of one
rule in the army that, if within six months a recruit is not fit (Laughter),
he is discharged as being unlikely to be an efficient soldier. (Laughter.)
Then, he says something about political influence in the army. Well,
there should be no political influence in the army, let me tell him that.
Honourable Members must by now have known of the happenings in
Japan and they can well imagine what political influence in the army
can do. (Hear, hear.) You have seen big politicians killed in Japan,
where the army is now out of hand; and that is the result if the army is
put under any sort of political influence. So I say for God's sake keep
the army absolutely away from political influence. (Hear, hear.)

An Honourable Member: Why are vou here then?

Captain Sardar Sher Muhammad Khan: I am no more a soldier now.
(Voices : ‘‘Oh, oh!’’) Now, B8ir, with regard to the question of enlisting
particular classes in the army, well, no doubt there are some classes who
have been taken into the army for the last sixty or seventy vears and thev
are the tested classes. Sir, India is a very big country. I have no
grudge against anybody, against any class coming up and joining the
army; they must be given the chance; but India is a very big country,
a vast sub-continent, and England or Japan are very very small countries,
and there, there is conscription to join the army and fight, but in India.
with her population of 850 million, you can keep separate the truly fighting
classes, as during the Hindu kingdom also there used to be Khatriyas,
Rajputs, ete., and that is why here we must leave the martial classes
absolutely separate, simply to fight, and you go on and run the mills or
the railways and other civil administrations. Let us, therefore, carry on
the army side, because we are the tested soldiers . . . .

Mr. M. A. Jinnah: (Bombay City: Muhammadan Urban): Do you in-
clude the British people also as martial classes? (Laughter).

Oaptain Sardar Sher Muhammad Khan: Well, they are not Indians:
I am talking about India. I do not think that all the other classes that
are not now enlisted in the army cannot fight; if they will join the army,
they will probably learn within fifty or sixty years and the% will no doubt
oreate a reputation, but taking now straightaway those classes who have
never peen enlisted before and have never been known to fight, well, T
em reminded of a story in Kashmir. Sir, there was an attempt made to
enlist the Kashmiris in the Kashmir army. Formerly, His Highness the
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Masharajah of Kashmir never took them except the Dogras and Muslint
Rajputs. Now, after he raised « Kashmir battalion in Srinagar for his:
ariny,—they were transferred to Jammu, the Commanding Officer of the-
Kushmir battalion came up and said: ‘I am marching with my whole
battalion, Sir, with all their rifles,”’ etc., and he said, ‘‘he wanted some
police’’. The General asked, Why? He said; ‘‘to guard us and our
riflee on our way from Srinagar to Jammu’’. (Laughter.) Sir, that was
the result of the experiment, Sir, I think I have done enough,

An Honourable Member: Yes, more than enough.

Sardar Mangal Singh (East Punjab: Sikh): Sir, I rise to support the
motion that has been moved by my Honourable friend, Mr. Gauba. It
may appear a little strange that when the war clouds are gathering on
the east and west and when the other nations are increasing their arma-
ments and military expenditure, we, in India, are pressing the Govern-
ment to decrease their military expenditure. =~ But the situation here, Sir,
is different. The army policy of the Governmen! of India is one of those
first-class political issues on which a consistent and persistent agitation
has been carried on in the country by the public, and equally persistently
and consgistently public opinion has been flouted by the military authorities.
Our grievance agamnst the military policy has been there for the last
eighty years and the Sepoy Mutiny of 1857 was one of the phases of that
agitation, but the Government of India have been treating the military
a8 an excluded subjecct altogether and no suggestion that has come forward
from this side of the House has ever been accepted by the Government.
I am referring to the demand of this House. Recently we passed a
Resolution, practically unanimously, that Government should appoint &
Standing Committce to consuit whenever Indian troops are to be sent out
and when the Legislature is not in Session. But, in spite of definite
assurances, the Government have now come forward with the lame
excuse that such a proposition is unheard of in any other country in the
world.

I propose to confine my observations to two aspects of the Indian Army,

1 namely, Indianisation and the military expenditure. By
. Indianisation, I mean, firstly, the transfer of the control

of the military administration to the people of India; fecondly, replac-
ing the British officers by Indian officers and thirdly, replacing the rank and
file of the British Army by Indian nationals. As regards the first, the Round
Table Conference Defence Committee insisted and they laid down a definite
policy that henceforward the defence of the country would, to an increasing
extent, be the concern of the Indian people and not of the British Gov-
ernment alone. That policy has been accepted by His Majesty's
Government and, I understand, that it hus been incorporated in the
Instrument of Instructions to the Governor General. That being the
case, I ask the Government of India how they propose to carry out that
policy. On the other hand we fear some deterioration. At the present
time the defence is under the charge of the Governor General in Council
and Members of the Council are able to influence the military policy, but
under the new constitution, Defence has been entirely excluded and in
future, it would be the concern of the Governor General alone. Moreover
the Finance Department and the Military Accounts Department are to be
separated from the General Accounts Department. The policy of
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- inoreasing ussociation of Indians with the Defence is gradually receding
to the background and, in this matter, there is a definite deterioration and
the curve of Indianisation is definitely moving downwards.

As regards Indianization of the officer rank, this is a subjeet which has
80 often been discussed in this House, but it is so important that it would
bear a repitition. There are more than 7,000 British officers in our army
and we have to replace them by Indian officers. That was the question
before the Defence Commiittee in England and that question has been
discussed by several expert committees. Those expert comnmittees have
decided this much that Indianisation is possible and that it is a practicable
proposition and that it can be carried out within thirty years. It was in
1922 that the military experts committee decided that the Indian army
could be completely Indinnised within thirty vears and that, by 1952, the
last British officer will have left this country.

Mr. M. Asat Ali: It was 25 years according to the Rawlinson
Committee.

Sardar Mangal Singh: My Honourable friend, Colonel Gidney,
although he served in the-army, does not know which committee  has
decided this.

Lieut.-Oolonel Sir Henry Gidney: Which committee recommended
this? None as far as I know. Though one of the members had drawn
up a scheme showing that such replacement was possible within a certain
number of years.

Sardar Mangal Singh: For his information I will refer him to Shea
Committee Report.

Mr. M. Asaf All: No, it is the Rawlinson Committee.

Lieut.-Oolonel S8ir Henry @idney: That committee made no such
recommendation.

Sardar Mangal Singh: But the Government of India took more than
ten years to decide their course of action. In 1932 they decided, that by
1952 they will not Indianise the whole of the Indian army but that they
will Indianise only one division consisting of 12 infantry regiments, three
cavalry regiments and some ancillary services. Now, they propose not to
replace the British officers alone; they are at the present moment
replacing Viceroy’s Commissioned Indian officers by Indian officers and
they call this Indianisation. In all seriousness and in all humility, I put
it tc the Army Secretary whether this is Indianisation. They are
Indianising a complete war division and, for this, we have to produce about
less than 200 Indian officers. But under their scheme we will have to
produce about 500 Indian officers because we will first replace the
Viceroy’s Commissioned officers and, after that, we will begin to replace
the King's Commissioned officers. I may toli the House that it would
probably be in 1942 that the first British officer would be replaced by an
Indian officer in this division which we are going to Indianise. If I am
wrong, I stand corrected. In this matter T have to submit that this
method of Indianisation is entirely wrong and their manner of proceeding
is further defective. I quite agree, altﬁough for different reasons, with
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ey Homourable friend, Mr. Gadgil, that their method of recruitment to the
Mjlitary Academy, Dehra Dun, is defective. 1, of course, do not agree
with my Honourable friend, Mr. Gauba, that this Dbreakdown of (he
scheme is due to the recruitment of ““Y' cadets from the army. For
aught I know of the inner conditions of Dehra Dun Academy, the
nominuted eadets fiom the army are doing mueh better than the competi-
tionwallas. (llcar, hear.) 1 submit that we should press thut the number
of “Y" cndets shouid be increased in future (Fcar, hear), so that
the right type of men may come to take the place of the British officers.
In this respect, I would remind the Honourable Members and my Honour-
sble friend, the Defence Secretary, that when they say definitely that they
would not take soldies from certain classes, because they are not good
soldiers, T would ask the Army Secretary how can he prove that if they
are not good scldiers, they will mnke good officers.

‘Mr. G. BR. F, Tottenham (Sccretary, Defence Department): When did
I say so? Will the Honourable Member refer me to any statement that I
have made to that effect?

Sardar Mangal Singh: The Honourable the Defence Secretary has several
times, in answer to questions on the floor of the House, said that they
were not reeruifing from certain classes, beeause they would not make

.good soldiers. .

Mr. G R. F. Tottenham: All that I said was that we recruit from
«certain clusses, because they make better soldiers than other clusses.

Bardar Mangal Singh: That is the same thing. 1 do not suggest for
a moment that the military suthorities ure doing it deliberately with the
object to make this scheme a failure, but if they were to do it deliberate-
1y they would proceed exactly in the way in which they are proceeding
mow. In the Dehra Dun Academy they are taking men about whom I
can say definitely that they would not prove good soldiers. The figures
that I have collected definitely prove that out of those cadets who have
‘been turned out of the acaderny on account of inefficiency, ahout 80
per cent. of those people come from the non-listed classes. Again, when
the successful cadets go to the army, there is a tendency amongst officers
from the non-listed classes to leave the army and join the Political De-
partment and other departments. 8ir, I respectfully submit to the army
suthorities that they should take only those men who are anxious to
make the army their profession for the rest of their life. I would not
allow the army to be used as a stepping stone to secure employment in
other departments. I am sorry for my Honourable friend who, although
he declares definitely today that he is no longer a soldier but represents
the soldiers in thizs House, has, whenever any army question comes up
in this House, betrayed the interest of the army. And I request the
army suthorities to nominate only such officers here who would stand
by the army, who would stand by the men and officers and would guard
their interests. . )

Then, Bir, in the third place comes the replacement of the rank and
file of the British Army. I do not expect that the military authorities
for a moment doubt the courage, the loyalty and the bravery of the In-
dian soldier. And when they dare not say that, T would ask them, why
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not remove the British soldier from the soil of this country? What pre-
they here for? Why should they be paid from the Indian exchequer-
when we can have equally efficient, equally brave and equally courageous sol-
diers at four times cheaper rates? Incidentally I may also mention that
the British Army at least is maintained here for Imperial purposes. And
such being the position, the British Government should pay a large share-
of the expenditure of the Indian army. This has been admitted in this:
pamphlet which has been distributed officially:

“It is a plain fact that the focus of world unrest has shifted eastwards and ever
further eastwards since the great war, and that the army in India at present occupy
the front line of resistance to any threat to the Empire as a whole.””

When this is the position, why should not England pay a substantial
share of the military expenditure of the Indian Army? I submit, that
either they should withdraw the British Army and replace it by Indians.
or at least they should pay the full cost of the British Army, that is
stationed in India. That would satisfy public opinion in this country in
this respect.

Sir, I have, during the course of my observations, shown that without
reducing the efficiency and without reducing the strength of the Indian
Army the expenditure on the army can be considerably reduced, if Gov-
ernment would only consider it proper to trust the Indian soldier and no-
longer want that counterpoise which was put into force after the mutiny
of 1857. '

Sir, 1 support the motion,

The Assembly then adjourned for Lunch till Half Past Two of the-
Clock.

The Assembly re-assembled after Lunch at Half Pust Two of the:
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

Dr. G. V. Deshmukh (Bombay City: Non-Muhwmmadan Urban):
Mr. Persident, it is one of the great tragedies of this country that we
should discuss a vital issue like this in an atmosphere of unreality. 8ir,
it is an atmosphere of unreality for this reason, namely, as the House
very well knows, whatever we may say or we may do, it is not going to:
make a pennyworth of difference to the budget. If some more proof is.
wanted of this, one of the Commander-in-Chiefs of this country has:
already said that it 18 not left to the Government of India, not even
to the Indian Army Authorities, either to increase the Indian Army or
to reduce the British Army in India. That being the case, it might be
thought that it is absolutely useless to discuss this proposition here. But,
whatever it may be, this drama is played every year in this House, and’
it would not be fair for us, who have been elected as representatives of
the pecople, not to take part in this farce that goes on- year after year.
We have been well accustomed to the policy that robs us of the promises:
which have been given to us, for what is the vital issue that is before-
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the House? I refuse to think that it is & question of Rs. 8 crores, or
Rs. 10 crores, or Rs. 80 crores or Rs. 40 crores. Sir, the .v1tal' issue
before the House is the defence of the country. And who is going to-
defend? That is the vital issue. After all, points of hopour cannot be
settled by economical principles. One of the great l?.nghsh writers has-
said that an Englishman always does things on principles. If he wants.
to cheat, he will cheat on commercial principles (Laughter), and hel:e
we are going to be persuaded that the defence of the country, which is-
a point of honour and which ought to be a point of honour with every
nation and every people on God’s earth, is going to be settled by econo-
mical principles. 1t cannot be. After all, Indianization was accepted, not
by the Government of India, but by the British Government, and it willi
not be amiss to go into the history of this Indianisation, so that we may.
realise that whether it is on the Civil side, whether it is on the Dominion:
side or whether it is on the Indianization side we have always been:
cheated. After the principle of Indianization was accepted, we had an
era of Committees as usual. We had the Shea Committee, we had the:
Skeen Committee, we had a number of Committees . . . .

Dr. P. N. Banerjea: The Military Requirements Committee.

Dr. G. V. Deshmukh: The Indianisation of the Indian Army Committee,.
the Military Requirements Committee, and, on the top of that, we had!
the Capitation Tribunal—and the Rawlinson Committee. But what is the-
moral of all this? The moral and the substance of this is that Indiani-
sation was accepted. , Some committees were favourable to us, other com-
mittees were unfavourable. Now, the reports of ‘those committees which.
were favourable to us—the committees which said that complete Indiani-
sation was possible, the comnmittees which said that within the next 20
years, 50 per cent. of the Indian Army should be indianised—were never-
presented to some of other committees which came subsequently. If this
is not downright fraud, what is it? I suppose in military language it is
called a strategy, & strategy of acquiring everything without undergoing
any expense or firing a shot. Wellington is supposed to have displayed
the grcatest strategy at the campaign of Telavera, because he won the
campaign without firing a shot. I say that those who are responsible for:
our military policy, for what in popular parlance would be called fraud,.
but which in military language would be called strategy, are even better
than the Duke of Wellington. Eventually, this indianisation became the:
indiunisation of units. From the indianisation of the army, we came down:
to the indianisation of officers, and then we came down to the indianisa--
tion of units, and we have had opinions offered in this House, so that we:
may be reasonable enough to understand that comnplete indianisation was.
impossible. - Now, there is one advantage in discussing this question today,
and it is this. We have always been charged with making destructive:
ceriticism. But when we make a constructive criticism, we are told that
it is an arm-chair criticism, that this criticism is not made by people who
hear the whine of bullets in a frontier valley, that, this criticism is not
made by people who see faces going black when death takes its toll in
the ranks. Therefore, when we do make our criticism, if it is constructive
oriticism, we are arm-chair critics. If, on the other hand, we are not in
a position to make constructive criticism—because, whenever we make
constructive criticism, it will not be followed and cannot be followed—then
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our criticism is supposed to be destructive. Therefore, hesds they win,
tails we lose. It is always India that loses and it is the other side that
always wins.  This is so far as the principle of indianisation is concerned.

Now, the military are those who are responsible for military policy,
and 1 do not want to blame the Government of India, not even the Indian
military authorities, because 1 know that they are absolutely powerless.
The Commander-in-Chief himself has said that the policy is lnid down by
the Imperial Defence Committee who are in consultation with the (‘abinef.
They lay down the policy. Whatever show the Government of India
may put up here, they cunnot change a letter, they cannot change a
-comma, they cannot reduce a rupee, and, therefore, my criticism is not
directed towards the Official Benches. But what I feel about it is that it
is o distinct tragedy for the nation and that it is a distinct tragedy that
‘the Government which is supposed to govern us and which is supposed to
be responsible for the welfare, for the discipline, for the character, of the
people, arrogates to itself the authority for everything without educating
us for the responsibility tha! we are to nssume in this life.

After the strategy cowme the tactics. After all, T am in sympathy with
‘the Army Department or thosc who represent the army here when I see
that they have to find out some kind of excuse for the policy that is
denied to them, but I hope that they will also have sympathy for us when
they sec us utterly disgusted over a vital question like this. Year after
year we put up these legitimate claims—elementary claims of the nation
which may be considergd as their absolute birthright, because if defence
i8 not the birthright of the nation, I fail to see how any other claim or
-any other right can be the birthright of any people. 1 am not eriticising,
therefore, except the tactics that were followed. And what were the
tactics that had to be followed? We have a kind of Military Academy,
and because you cannot have indianisation, the rate at which indianisation is
-going to take place is to be extremely slow—I think you yourself pointed
out that it will take something like 700 years for indianisation. There-
‘fore, the admissions to the Academy must be cut down. The admissions
‘to the Academy cannot be more than 60 per year. The admissions to
‘S8andhurst, Woolwich, Cranwell, have to be limited. Tt was not merely
‘by means of restricting admissions that the rate of Indianisation was
retarded, but in many other ways, the tactics were followed so that Indiani-
sation may not go forward at a rapid pace. One of the most diabolic
ways of preventing Indianisation is the division of Indian 'aces into
‘martial and non-martial races, because it creates dissension. Even in this
‘very House today we saw that over an innocent remark of my friend, Mr.
‘Gadgil, Captain Sher Muhammad Khan took umbrage and said why should
s man from the ranks be prevented from accepting commissions? I will
‘be false to history, I will be false to my own opinions which T have
always held, that traditions have nothing to do with the matter at all,
‘that this stress on traditions is absolutely false and is merely an excuse
‘to keep away the people from their legitimate rights. I have no objection
to officers being taken from the ranks. I can point out to you that it
i8 not merely the scions of great families and prominent families and
educated people who have become great generals. Look at Napoleon's
generals : look at the republican generals—Marshal Ney and Marshal Murat
and others: anybody who is conversant with history will tell you that they
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were taken from the ordinary people and they proved themselves to be the
ablest generals of the times. Therefore, I do not object to the officers
being chosen from the ranks. But this I do say, that by putting un-
necessary importance on martial and non-martial races unnecessary divi-
sions have been made. By putting unnecessary importance on officers
chosen from the ranks as against officers directly recruited, there again
another dissension has been made; and I say that it is absolutely unneces-
sary to make all these dissensions. What I would say is this: if a boy
is capable, if he proves* himself capable in a competitive examination—
because after all there cannot be a better test of competency than com-
petition and not relying merely . . .

Captain Rao Bahadur Ohaudhri Lal Chand (Nominated: Non-Official):
Arithmetic and Mensuration ?

Dr. G. V. Deshmukh: Yes, yes: 1 know all that, because if that were so,
my Honourable friend could not have been a Captain und there might have
been better Caplains of the people. (Laughter.) T say you should rely on
competency alone, not because it affects the eye, or something else; I have
had a little experience of this in my own line-—the T. M. S. where the
competitive examination has been abolished and selection bas tuken its
place: I fail to see how you can get competent material for officers by a
slipshod, neopotic method, a method of favouritism like this: and the only
reason that 1 can think of, why this method is followed, is that competent
boys will be rejected and all kinds of excuses put forward and I can say
that those boys of parents from the ranks, whose cause the Honourable
Member is championing, if they have a little self-respect will not get ad-
mission: what the Government want is that even the parenis of these
rankers must be absolutely docile—in coramon parlance we call them toadies
—who will say ‘‘yes’’ to everything that their superior officer says. The
subject is a very large one, 1 know . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one minute more. (Laughter.)

Dr. @. V. Deshmukh: Sir, I want to make only one point: what are the
traditions on which they lay so much stress ? Take your air force. In 1914
what traditions had you? Do you forget, that for the defence of London
you had to request the French Government to come forward and lend their
assistance for the aerial defence of London? And your air traditions, if
there are any, can only have been built after 1914. 'If that is the case, in
this country, could not the same traditions have been built up? Could not
Yyour air force have been manned by Indians ? And yet what is happening
today? There are 2,000 officers in your uir force. How many of them aro
Indians ? Hardly 100.

Coming to the Navy, this country had a navy at one time. If you will
permit me, I can prove that there was & navy at one time: it is immaterial
whether 1t was a regular navy or not, but we had a naval tradition. That
tradition was completely killed and annihilated by this Government. I
will read the resolution of the Surat Council in 1651—and this also relates
to my race and Mr. Gadgil’s race or the Mahratta race—but I do not want
to be misinterpreted by my other non-martial or martial friends in this
House—I make no distinction. I say it is environment and nothing else
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and all this talk of tradition is pure bunkum: in the Surat Council this wag
the resolution:

“So long as that pirate and universal robber lives who has no regard ’t"_or friend
or fos, God nor man, there can be no security in any trade in this country.

And the Surat factory had to be closed down by the greatest power of
our own day—that is the Britith nation. Therefore, to eay that we
had no navy and there cannot be any naval traditions in this country and,
therefore, we should not have a navy, is, I repeat again, utterly false. 1
find, that out of 114 men or personnel of the Royal Indian Navy, only four
are Indians. This is the respect which is paid to the traditions. Therefore,
it all comes to this. We have been cheated out of the regular Indianisation
on excuses which have been put forward, which are absolutely flimsy and
flabby,—I may say even mean and fraudulent; and because we have been
cheated out of our birthright, that is the defence of our own country; I
oppose this grant and support the amendment,

Mr. M. A. Jinnah: Sir, may I rise to a point of order? Formerly
it was the practice that the Government Member used to give us a sum-
mary of what had been done in the course of the year on the budget
speech: and very often it was the Commander-in-Chief.  Since then,
also the Secretary in the Army Department during his speech on
the budget used to give us a resume of what had been done in
the course of the year. 1 speak subject to correction, because I was not
present here at the time of general discussion—no such  thing
har been done in this House up to the present moment, and I want to
know whether it is the desire of the Government that we on this side should
express our opinions first and then they should give a reply to our criticisms.
Is it not fair that we should know something from them also before any
debate, worth the name of a debate, can take place in this House ?

Mr. G. R. F. Tottenham: May I suy, Sir, that I am not aware of the
practice, to which tho Honourable Member refers, when he says that His
Excellency the Commander-in-Chief or the Army Secretury used to give a
summary of events that have taken place during the year in the course
of the budget speeches. 'That was probably before my time.

Mr. M. §. Aney: That is a fact.
Mr. M. A, Jinnah: You may take it from me that that is so.

Mr. @G. R. F. Toitenham: Last year, I intervened in the debate at an

earlier stage, and I am prepared to do so now, if Honourable Members
wish,

Mr. M. A. Jinnah: Yes, I do wish it and I am sure the House would
welcome it. I was speaking for myself.

Mr. @. R. F. Tottenham: I would also say that, even if we have not
given in a speech a summary of events during the year, we do now publish
and place in the hands of Honourable Members a written summary of the
important events that have taken place during tha year, and that has
already been placed in the hands of Honourable Members.
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Mr. President (The Honourable Sir Abdur Ruhim): Does the Honourable
Memwber wish to speak now ? Does any other Member of Government
wish to speak now? The Chair takes it that the Defence Secretary will
reply to the debate.

The Honourable Sir Nripendra Sircar (Leader of the House): Yes, he
will reply to the debate.

Mr. G. R. F. Tottenham: 1 um quite prepared to reply to the debate
now.

Several Honourable Members from the Opposition Branches: No, no,
not now.,

Mr. M. A. Jinnah: No, no, you cannot make the final reply. If the
Government really wish to takc up the position that they must have ths
last word, then, Sir, there is no debate in this House at all.

Mr. President (T'he Honourable Sir Abdur Rahim): The Chair cannot
force any Honourable Member to speak on the debate, Government have
certainly a right of reply. If any Honourable Member representing
Government wishes to take part in the debate at this stage, certainly he
will be ullowed to do so.

(At this stage, Sir Muhammad Yamin Khan rose to address the House.)

Mr. 8. Satyamurti and other Honourable Members of the Opposition:
Sir Muhainmad Yamin Khan does not represent the Government. He
cunnot address the House.

Mr. M. A. Jinnah: Sir, I am in possession of the House. I raised the
point of order, and I take it that the Government do not wish to take part
in the debate at this stage, but would resort to the last word. If that is so,
then 1 would avail myself of your permission to speak.

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
ask the Hcnourable Member to reply, because it has considered all the
rulings on the point and has come to the conclusion that the practice of
treating this as an amendment is a right one, and, therefore, the Chair
cannot allow the Honourable Member to make the final reply.

Mr. M. A. Jinnah: The motion is moved by the Honourable the
Finance Member. He asks for the grant on behalf of the Government.
That is the motion. To that motion, an amendment is moved. Therefore,
the only Member who is entitled to reply is the Mover of the motion, and
that is the Finance Member. Any other Member, whether on*the Govern-
ment Bench or on the Opposition Bench, I say, Sir, with great respect, can
only take part in the debate. That has been the practice all along.
There is no question about it. The Mover of the motion is the Finance
Member, the Mover of the amendment is my friend, Mr. Gauba. Then,
it is open to any other Honourable Member to participate in the debate as
& Member, but one would have expected that the Government would put
up their spokesman to place their case at an early stage of the debhate. As
the position stands, this is all one-sided expression of views, and I don't
think it is fair or it is éven regular. :
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An Honourable Member: There is no fairness.

Mr. M. A, Jinnah: As regards the fairness, I cannot pronounce am
opinion on it. Apparently, there is only one Honourable Member who is
in & position to speak on this subject, and that is the Defence Secretary.
The debate now is on the amendment to the motion moved by the Honour-
able the Finance Member, and, so far as this debate is concerned, I will
allow the Defence Secretary to reply, but I do point out that it is extremely
desirable that some other Member of- Government, if possible, should
intervene in the debate and state the Government case so that other
Honourable Members may reply.

(Again, at this stage, Sir Muhammad Yamin Khan stood up to speak.)

Honourable Members of the Opposition: You are not a Member of tho
Government. You cannot speak now.

Mr. President (The Honourable Sir Abdur Rahim): Does Mr. Jinnah
want to speak now?

Mr. M. A, Jinnah: Yes, certainly, Sir. Only I wanted to make the
position quite clear. (Applause from the Opposition Benches.) '

Sir, 1T enter my most emphatic protest against the attitude that the
Government have adopted in this matter. I think, Sir, it is this sort of
attitude which reduces this Legislature to an absolute farce. (‘‘Hear,
hear’”’ from Opposition Benches.) Just imagine, Sir, speaker after speaker
has put the case from the Opposition Benches. We are told there is only
one man on the Treasury Benches who has got the entire store of knowledge
with regard to the army, and nobody else. Sir, I can quite understand
the Defence Secretary taking part in the debate and if any new points are
raised by speakers thereafter in the debate, surely some other Member of the
(Government should be competent enough to reply to those points. Really,
Sir, T must enter my most emphatic protest against this practice, becabse
this is really getting worse and worse. 1 shall not say anything more now.
Let me got to my speech, because I have got very limited time.

Sir, this question has been debated on the tloor of this House for many
years now, and I am one of those who had taken some part in the debates
un previous occasions on this subject. The position, when boiled down,
comes to this. The policy of the Government is that the army in India
is a garrison, and it shall remain a garrison, that the British Raj is the
occupation of India, supported by a gurrison. We on this side desire that
that occupation should cease and the army should be truly national and
peoples’ army.

An Honourable Member: The British will then have to pack off.

Mr. M. A. Jinnah: These are two opposite policies, they are like poles
asunder. How is it then possible for us to meet the Treasury Bench or fot
the Treasury Bench to meet us? I have felt that it is useless, it is hope-
less to argue on the floor of this House, because, when, after years and
years of struggle, we have forced them morally, when they have exhausted
every plausible excuse, they make some sort of a declaration of poliey
similar to the one which we heard the other day, that the British Govern-
ment is solemnly pledged that the ultimate goal of India is Dominion Status
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and responsible (fovernment. So, in this matter, the ultimate goul is the
Indianisation of the army, the ultimate goal is that the occupation will
cease and the garrison will be nationalised army. That is the ultimate
goal. Well, some of us are pleased and say: ‘“We are on the right lines,
Oh, we shall get something’”’. We have taken the horse to water, but he
does not drink. What are we to do? Sir, I have said over and again, and
repeat aguin before this House, that the total number of vacancies per year,
so far as the officer rank in the Indiun Army is concerned, is about 120. It
was with the greatest difficulty that we were able to induce Government to
give some sort of & number at the Round Table Conference, and it is round
about 120. Now, I ask the Treasury Bench, and I ask you, Sir, can't we:
give 120 youngmen from amongst a population of three hundred snd fifty
millions of our countrymen? We are told that suitable material is not
forthcoming. But mind you, 120 vacancies are not all allotted to us.
That ie the total number we are recruiting, I don’t think it is one third even:
that is assigned to Indians. Therefore, it means about 30 at the utmost.

Mr. G. R. F. Tottenham: 60 a year.

Mr. M. A. Jinnah: Of course, I stand corrected, but 1 am not really
3» M, sure that that is the correct figure.

Mr. G. R. F. Tottenham: There are sixty candidates taken every year
into the Indian Military Academy, and about sixty cadets pass out every
year.

Mr. M. A. Jinnah: T say, the number passed and admitted as King's
Commissioned Officers—we want that number, and not the total number at
the College. It means it is not the same. My Honourable friend has for-
gotten his finance. (To Honourable Sir James Grigg.)

The Honourable Sir James Grigg: T sce all right. But he did not say
what you said he said.

Mr. M. A. Jinnah: T understand the Defence Secretary, but the Finance
Member does not understand. He is out of it. The Defence Secretary
and I understand. What the Defence Secretary means is this. We have
got the full number at the College, 60, but, out of those 60, you see there

is a course of 2} or 3 years, every year the number that actually obtains the:
(‘ommisson is about one-third.

_ Mr. G. R. F. Tottenham: The actual number that obtain commission
every year is 60.

Mr. M. A. Jinnah: I beg your pardon. I say, I am not prepared, un-
less I am satisfied, I will not agree with that. I say, the total number of
vacancies that occur in the course of a year is 120, and T refuse to accept
that out of 120, 60 Commissions are given to Indians every year. I refuse
lo accept that. If the Defence Secretary will quote to me the authority
and the figures, then I shall consider whether he is right or not.

Mr. G. R. F. Tottenham: I can explain the position.

Mr. M. A, Jinnah: I do not want his explanation. (Laughter.) I want
a straight answer to & straight question. Does the Defence Secretary say
that last year 60 Commissioned Offiters passed and were given their
Commissions in the army—Indians?
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Mr. G. R. F. Tottenham: Yes.
Mr. M. A. Jinnah: 1 atill gay no. 1 do not believe that unless 1 see the

yecord. It is impossible to believe that.
Mr. 8. Satyamurti: Are Viceroy"s Commissions included ?

Mr. M. A. Jinnah: That may be so.

Mr. @. R. F. Tottenham: If I may say so, where the Honourable Mem-
‘ber hus gone wrong is in saying that the total number of vacancies is 120.
The total number of vacancies for the Indian Ariny at present may bLe 120.
The Indian army, as he is aware, consists of infantry and cavalry -only.
The programme of Indinnisation now in the course of progress includes
other arms, artillery, engineers, and so on, which hitherto have been parts
of the British Army. Therefore, the requirements for our Indianising
division -are greater proportionately than they would be if it was a purely
dnfantry and cavalry formation.

Mr. M. A. Jinnah: Now, 1 understand. 1 was tulking of Sandhurst; 1
was not talking of anything else. 1 was talking purely of Sandhurst, and
I repeat again, und I-sny, unless my memory betruys we,—I1 say, and I
have no doubt with regard to the statement that I am maling, that the
total vacancies for Sandhurst—I repeat that again,—we found after great
difficulty, were 120, and the number allotted to Indians every year
that will obtain the King's Commiscion is not even one-third of it, I repeat
that again, That is my point. But thie is merely going away from the
xeal point. The real point is this. Take 60 if you like, take 100, take 120.
My point remains, I refuse to believe this, only the man, who believes that
is fit to be in the lunatic asylum,—to say that India cannot give you 120
men fit to have the King's Commission out of 850 millions, I cannot
believe it, it is impossible for me to believe it. What happens? We have
now got the horse to the water. The horse does not want to drink.
{Laughter.) Put a little whisky. (Laughter.) Rub his nose. (Laugh-
ter.) Therefore, we are merely beating the air. The policy is funda-
mentally different—their policy and ours. For the first time we heard
on high authority from the ex-Commander-in-Chief that suitable mate-
-rials were not forthcoming, the national leaders of the country were not
forthcoming to take the responsibility of the defence of the country—
men who ought to be in the army. That is one accusation. The other
accusation 18, an insinuation is made that the martial classes
we have committed ourselves to give them a fairly large number—are such
a poor material that really it is not satisfactory. It is in order to set up
the non-martial classes against the martial classes, and my Honourable
friend, Mr. Gauba, happened to make that slatement Osona fide, with a
bona fide impression. ‘That perhaps is the real reason, and he quotes it,
"because it is put into his mouth by a high authority. Up jumps my
Honourable friend there—Captain Sher Muhammad Khan,—and protests
against it, and, on that ground, says that he will not support this motion.
Sir, that is the old game. If there is no class, they create a ciass; if there
is a class; they keep them separate and divide them. They give us enough
work to go for each other, and fight against each other, and the Treasury
Bench is quite happy. I appeal to my Honourable friends on the Opposi-
tion Bench. It is the Government’s policy, we know it. The Englishman
«does not say it in so many words. That is his .great characteristic. He
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nunderstands what he is doing, he does not want to tell you what he is doing.
It ie for you to understand what he is doing and find & remedy. Let us
also search our own hearts. My Honourable friend, Mr. Gadgil, made a
splendid speech, but he wound up with the fervour of the Mahrattas.
“Where do I come in?

An Honourable Member: You are a Mahratta. You live in Western
‘India.

Mr. M. A. Jinnah: Unfortunately I am not. Where do 1 come in? The
Mauhrattus to rule India. I.et us also search our own hearts ? Let us also
analyse our own weaknesses, our own faults, and create that sanction behind,
that the Treasury Bench may understand your language also. But unfor-
tunately that is wanting nt present. May I also tell the Treasury Bench
that the more you go on with this policy—it may be, temporarily, provi-
sionally you are scoring, but you are making a great mistake, the greatest
inistake. Tf you really wish to remain friends with India—there is a long
way yet—if you really think of the future, I appeal to you, if my appeal
.can be of any value to you, don’t treat India like this. Be honest and
-straightforward in your policy. If you wish to Indianise the army, if you
want to Indianise the officer rank, believe me, you can do it, and there is
no obstacle in your way, unless you want to make excuses. It is for you to
-decide, but I have no misgivings that at the present moment you do not
wish it. That is not your policy and you want to make every possible
-excuse that you can and try to put us off the scent. Do it if you want to
«do it.

Then, with regard to the British troops, it was said, if I remember
rightly, at the Round Table Conference, that the British troops must be
reduced gradually, and again there is an admission that they must be
reduced or that they may be removed altogether in course of time, but
-gradually. Who is to decide what is the meaning of ‘‘Gradually’’? After
that prenouncement of policy in the Round Table Conference by His
Mujesty’s Government,—they were a party to it—I was horrified to hear
her¢ a  pronouncement made by the Commander-in-Chief that it wab
impossible 1o reduce or do away with any portion of the British troops.
I hope 1 am not misquoting.

Mr. G. R. F. Tottenham: Hc never made such a statement.

Mr. M. A Jinnah: Not a violent statement. He politely told the Coun-
-cil of State that it cannot be done.

Mr. @. R. ¥. Tottenham: He said 4hat it cannot be done immediately.

Mr. M. A. Jinnah: That is it. That is exactly what I said—gradually.
I understand your language perfectly, but the misfortune is that my country-
men do not understand vour language. That is my misfortune. 1 have
said enough to show where we stand. It is up to us to do the needful.
Let me appeal to you, my countrymen, and say that it ie in your hands.
‘Can you do it? If you can unite, it will be done.

Sir Muhammad Yamin Xhan (Agra. Division: Muhammadsn Rural):
8ir, it is no use avoiding the issue or ignoring the facts. It is an admitted
fact that in this country there is nobody who agreed with the military
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[Sir Muhammad Yamin Khan.]

policy of the Government. The ‘military policy, which has been pursued’
by the Government, had been criticised ever since the present. Reforms
came into existence, and Government have been sleeping on the demands.
which have been consistently made every year on the floor of the House-
for the Indianisation of the Indian Army. In 1928, 1 had moved a
Resolution that all future recruitment of British officers for the Indian.
Army should be stopped and the officers in the Indian regiments should
be recruited from amongst Indians. When I moved that Resolution, it
was about five in the afternoon, and, after I had moved that Resolution,
the debate was adjourned for about a week or so. Next day, the then
Commander-in-Chief, the late Lord Rawlinson, came with his suggestion
which acted like a bolt from the blue. He announced that eight Indiar
unité would be Indianised at once, and the result was that the House,
which was with me in the morning, left me, and I had only 16 votes left
with me. They wunted me to withdraw, but I did not withdraw, because:
1 knew that there would come n day when 1 would stand justified.

An Honourable Memher: You have grown wiser since then?

Sir Muhammad Yamin Khan: Shut up please.  Those Indianised units
today are like the depressed clusses and no officer of that regiment is
feeling happy. 1 think, Sir, according to the poliey which is being pur-
sued by the Government in the matter of Indianisation, it will tnke not
decades, but centuries to Indianise the whole of the Indian regiments.
Leaving aside the British troops, what we wanted us o first step was that
at least our own Indian regiments should have their own officers. When
India can produce soldiers, when Indin can produce, as in the War, eveu
good officers, when we had cven Indian officers who were commanding
British troops during the War, why should not Indimns be given the
chance to become officers? In the War, there were several cases when
no British officer was left to guide the British troops, the Indian officers
took the command and distinguished themselves. When we have known
that even people from the ranks rose to great distinction, what is the
justification for not giving us a proper chance to defend our own shores?
T do not minimise the good work which hus been done by the British officers
in the Indian regiments, but whatever they might have done, they arc
not to bo expected to continue to be officers of the Indian regiments..
simply because at one time they were very useful. An Indian can hold
oharge of a big province. An Indian, not of the millowner class, to which
my friend, Captain Sher Muhammad Khan, referred, even of the same
class as my friend can go up to command an Indian regiment. People,
who started in the armyv with a low position, have risen to very high posi-
tion. We have got un example in the Marshal of our Assembly who
distinguished himself in many spheres. He started with & verv small
position, and he rose to be a Captain with great distinction. There is
no argument in the Government saying that recruits will come little by
little or in a progressive manner, and that it cannot be done immediately,
When my friend, Mr. Jinnah, asks ‘‘Cannot India produce 120 men who
can take up positions as recruits for Sandhurst’’, Government come. up
and sav ‘‘there are mnot sufficiently quslified people and that sufficient
material is not forthcoming”. Tt is the fault of the Government that
they are not getting people who will be suitable for the Indian Sandhurst.
It {-Héy say that they are not going to have recruits from the other classes:



THE GENERAL BUDGET—LIST OF DEMANDS. 2337

except those classes who ure called the martial classes, and if these
martial classes are poor people, if the Indian officers holding Viceroy's
Commissions are, in fact, poor people, then they cannot afford their sons
to be educated at Dehra Dun; and, if that is so, then it is the ‘duty of
the Government to give them proper subsidies and scholarships so as to be
trained properly (Hear, hear), and they should do something material
to ‘educate them. When, Sir, we find that the Indian Government are
sending some people to be taught abroad as mechanical and electrical
engineers, and when we find them awarding scholarships in other cases,
then, I ask, why should not scholurships be given for the benefit of the
poor Indian officers holding Viceroy's Commissions who cannot afford to
send their boys up, but who nevertheless can accomplish great things
and who will be a credit to this countrv? (Hear, hear.)

Sir, a great deal has been made out on the political ground. My friend
says that he should come up and cverybody must come up aud sllowed
to be made an officer. 1 say, Sir, this is not the time that the other
classes should come up and seek to join the army by reason merely of
the fact that they are not now allowed to, when people who ought to get
it, who have been serving this country in the military sphere, the truly
martial classes, are not getting the King's Commission in sufficient num-
bers; this is not the time for vou to gol the principle asccepted that those
classes, whose profession was never to go into the military profession,
should be taken up as officers. That would be inconsistent, because, Sir,
the soldier, whoever he may be, likes to be officered and to be command-
ed by i« person who really belongs to his own class, the fighting and
martinl class, who can, in fact, prove himself to be as brave as he is. You
must remember there arc so many other difficultics. Thus, everyone
knows that, so long as the caste svstem remains in this country, vou are
bound to have this result that there will be separate military castes. The
martial and non-martial classes must exist as long as the caste system
exists in this country; and, if that caste system is done away with, then
and then alone will the martial classes disappear at once. .

Mr. M. A, Jinnah: May T know from the Honourable Membgr whether
all the Mussalmans belong to the martial races?

Sir Muhammad Yamin Khan: There are many classes of people who
cannot be called to belong to the martial classes among the Mussalmans.
T do not say that all the Mussalmans belong to the martial classes.

Mr. M. A. Jinnah: What class do T come from?

Sir Muhammad Yamin Khan: Sir, my Honourable friend, Mr. Jinnah.
asks me whether he belongs to the martial or non-martial class. The
simple question is this: has anybodv of Mr. Jinnah’s class or of his com-
munity served as a soldier or not? If he tells me that there is a single
soldier of his cldss in the army, then I would include him. .o

Mr. M. A, Jinnah: One soldier will do, one soldier will do?

8ir Muhammad Yamin Khan. One good soldier will do. If my
Honourable friend can furnish one man from out of his class as an ordi-
naryv soldier, as a private. then he is entitled to make good in his profes_
sion and come up as a General, and T do not mind it, but the creation
of Generals on paper won't do.
2



2338 LEGISLATIVE ASSEMBLY. |11Te Marcr 1986.

[8ir Muhammad Yamin Khan.]

Here, Sir, I have got a grievance against the Government, namely,
that they are flouting the opinion of this House. Last time they carried
one Bill and they made it into law, which was not desirable from many
points of view. That was, of course, carried by the votes of the Assembly,
and nobody can say that was not carried constitutionally, but I must say
tuday that that law is not justified, that is not.a law which is wanted in
the country, no ‘‘martial class’’ man is pleased with that, and the greatest
mistake, the greatest blunder Government are making is this, that
they are alienating the sympathies of the martial classes and they are not
pleasing the other classes, and thus they are losing both sides at the
same time. (Hear, hear.) They must have somebody who must be
satisfied at least; the martial classes have got their grievances on account
of the policy which is pursued in recruiting the officer-class at Dehra Dun;
80 they are not satisfied. I think I am right in voicing the feelings of
all the martial classes in this country. Then, I think, my Honourable
friend, Mr. Gadgil, represents the ‘‘other class’’, and, well, he has shown
that they are not satisfied too. Then, my Honourable friend, Sardar
Mangal Singh, coming from the martial classes, has voiced their feelings
perfectly correctlv. . . . (Interruptions.)

Sir H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
Our community is also greatly dissatisfied. (Laughter.)

Sir Muhammad Yamin Khan: I would like the Bombay Knight cer-
tainly to come up and command a big regiment of Parsis who should get
themselves enrolled as a reserve force of India.

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): The
martial classes will wipe them out in one battle! (Laughter.)

Sir Muhammad Yamin Khan: I agree that the Bombay Parsis will be
a very good substitute for the martial classes in India. (Hear. hear.)

They are all financiers of course.

Mr, 8. Satyamurti: How are you going to vote—tell us that?

Mr. President (The Honourable Sir Abdur Rehim): Tet the Honour-
able Member proceed with his speech.

Sir Muhammad Yamin Khan: (Interruptions.) 8ir, I object to these
interruptions; if people want that parliamentary ltmguage must be used,
they must behave in & parliamentary manner; if they cannot do so,
the'y must know that they will be treated, as they deserve to be. (Ironical

cries of ‘‘Hear, hear.”)

Sir, there is one thing on which I want to lay a great emphasis, and
that is this, and here I think I am voicing the feeling of the whole
country, that the British troops ought not to be paid from the Indian
exchequer. I do not say that the British troops should not remain in
this country. There are many considerations on account of which British
troops cannot be sent away, but the British troops in this country are
not the permanent soldiers of India. The troops that are stationed in
India come out here for a few years, and then theyv go away to some other
country. They do not develop any sympathy for India, they do not stand
as an Indian army, while our Indian regiments are the true Indian army.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

~ 8ir Muhammad Yamin Khan: I will conclude shortly, Therefore, if
these troops are stationed in India simply to serve the purposes of the
Imperial Government, then it is but right that this country must not pay
for them and the country whose interest they are serving should pay for
them. (Hear, hear.) Sir, these are the two points which have been
pressed year after year in this country, and as. Government have never
listened to our voice, and although I am generally against every motion of
that kind which merely discusses a policy and then seeks to refuse a grant,
although I have never supported that kind of cut so far, yet, in this case,
I think it is the duty of every Indian to support this cut motion. (Ap-

plause.)

Mr. G. R. F. Tottenham: Sir, once more it falls to my lot to oppose
& motion which is intended as a general censure on the defence policy of
the Government of India, but the only practical effect of which, if it were
passed and if the cut were not restored, would be to deprive a certain
number of hard working and innocent clerks in my own Department of

their livelihood.

8ir Cowasfi Jehangir: You take four lakhs from the amount provided
for Quetta. -

Mr. G. R. F. Tottenham: It would have no effect whatever on the
defence budget proper. I wonder how Honourable Members would give
their votes today if 1 were to tell them that (Government have no inten-

tion of restoring this cut, if it is passed.
Mr. M. A. Jinnah: We shall congratulate ourselves.

Mr. G. R. F. Tottenham: They may say that it would place them in
a very unfair position, if Government were to resort to tactics of that
kind. T do agree with a great many Honourable Members who have
spoken today that we are discussing this matter in an air of unreality and
it is in many ways an anomalous position. But 1 do wish to point out
that the unfairness i not altogether on one side. There are other means
open to Honourable Members for voicing their disapproval of particular
sspects of defence policy. T do not think they can deny that their real
object in moving s eut motion of this kind is to force the Governor General
to use his special powers to restore the grant.

Mr. M, A. Jinnah: That is the intention.

Mr. G. R. F. Tottenham: That brings me to the first main point that
I have to make. As various Honourable Members have said, year after
year we have exactly the same discussion on general lines on this subject.
Year after year, the same old arguments are trotted out, some true, some
half true and some not true at all; and year after year, I am expected
to get up and within the short space of half an hour to cover the whole
range of the defence budget and incidentally to provide a target for .the
big guns opposite. 1 really do not quite see why I should do so.

Mr. M. A. Jinnah: Because you are paid to do it.
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Mr. G. R. ¥, Tottenham: We never get down to any details in this
discussion on army expenditure. We very seldomn hear any really con-
structive criticism. I do not object to that so much, but I do say that
this annual debate on policy serves very little purpose. I know, S8ir,
that Honourable Members may say: ‘‘That is not our fault. All we know
about the army is that it costs a great deal too much and that it is being
Indianised much too slowly. We do not know anything about the details
of defence administration because you will not let us”. That also is &
contention which I should like to challenge today. 1 do say, that during
the last four or five years, Honourable Members of this House have been
given ample opportunities to learn & great deal about the details of defence
administration. But, somehow, Honourable Members do not seem to
trouble their heads very much about the dotails of defence administra-
tion from year’s end to year’s end; and then, just on one occasion, once
a year, they concentrate their forces, they put down a verbal barrage of
great intensity, they deliver a crushing blow and they cause the Viceroy
to restore the-cut: and then, Sir, they sink back into contented apathy
for the rest of the year until the Budget Session comes round again.

An Honourable Member: What is the alternative? You go on in your
usual way in spite of our protests.

Mr. M. A. Jinnah: Does the Honourable Member know that a non-
official Member moved in the other House that a Committee should be
appointed of both Houses but that the Commander-in-Chief turned it
down. «

Mr. 8. Satyamurti: Even this year. we passed such a motion in this
House.

Mr. @G. R. F. Tottenham: I know such a motion was moved today in
another place.

Sir Cowasji Jehangir: This very Session we passed a motion in this
House for the appointment of a committee.

Mr, G. R. F. Tottenham: May I also remind Honourable Members
that the argument put forward in favour of appointing a Committee to
advise the (Government was that Honourable Members of this House at

present do not know anything about defence snd that they would like to
fearn ?

Mr. M. A. Jinnah: Quite so.

Mr. G. R. F. Tottenham: That does not seem to be a very good argu-
ment in favour of a claim to give advice.

Mr. M. A. Jinnah: Otherwise we will never learn.

Mr. G. B. F. Tottenham: I may point out that Honourable Members
could have learnt a good deal more about defence if only they had taken
advantage of the opportunities offered to them.

Mr. M. A. Jinnah: If vou like, we will go to a school to learn.

Mr. @. R. ¥. Tottenham: We laid before the Retrenchment Committee
of this House the most detailed information on all subjects under the
Defence head. We have appointed Members of this House to be Members
of the Military Acoounts Committee which reports to the Public Accounts
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Committee. Our Financial Adviser has taken a great deal of trouble in
preparing explanations on interesting subjects such as Military Engineer
Services expenditure and administration, or on the working of our Ordnance
‘Factories but the Members of the Military Accounts Committee, who have
“token part in ite proceedings, I amn afraid, pay comparatively little atten-
‘tion to those interesting and complicated matters. They prefer to con-
‘centrate their attention on individual cases of financial irregularities.
Tn addition to that we have issued, during the last few years, pamphlets
-and reports, many of them at the wish of this House; and we have been
‘taking special steps recently to get into closer touch with the Press and
to give them information on many controversial matters connected with
Deofence. All that work that wo have been doing entails a great deal
of labour and trouble for the staff of my Department whose fate is now
hanging in the balance; and that, Sir, is the sort of atmosphere in which
we have to work. T do suggest that we have some reason-to complain on our
side and some remson also not to take quite at their face value the pro-
testations of certain Honourable Members who say that their one object
is to learn more about Defence so that they may help instead of hinder
the administration.

Now, Sir, I do not propose to follow today those who have spoken in
-general terms as usual on the subject of Indianisation or those who have
spoken in similar terms on the general level of defence expenditure. 1
dealt very fully indeed lxst year with our policy of Indianisation dnd 1
could not do justice to that subject again this year without repeating
‘wholly what T said last venr. and that would take far too long. 1f Honour-
able Members arc interested in this subject, they will find oll that we
‘have to say about it in the debate that took place on the 12th Mareh,
1985. Al [ can say, us I have said before, is. first that we are now
working out a definite experimental policy for the Indianisation of the
army on a fairly Jarge scale, bascd on the complete substitution of Indian
for British officers in a very considerable part of the army; recondly, that
there can be no alteration or extension of that policy until a sufficient
nurnber of Indian officers have successfully reached the position of com-
manders of compunies and squadrons; and, thirdly, that that position
cannot, in the nature of things, be reached for another two or three years.
Whether that policy is a good policy or a bad policy—and I do honestly
believe that very few Honourable Members have really taken the trouble
to understand it—whether it is a good policy or a bad policy, Govern-
ment, [ submit, would lay themselves open to a charge of singular in-
consistency and vacillation if they were to agree at this stage to alter
it in any material particulars. -

Now, 8ir, in the speeches that have been made by Honourable
Menmbers today, as usual, the arguments have gone a long way to cancel
each other out. One Honourable Member wants us to confine the recruit-
ment of officers to the martial classes. Other Honourable Members com-
plain that we are taking far too many cadets from the Indian Army. We
‘have nlso heard criticisms of our methods of recruitment and we have also
had sallusions to what Sir Philip Chetwode said last vear on the subjeet
-of the material at the Academy. Now, Sir. these methods of recruitment,
I would remind the House, are the methods that were definitely approved
-and recommended by the Indian Military College Committee, which con-
tained representatives of this House: that is to say, half the vacancies are
offered to open competition, irrespective of caste, creed or anything else,
at an examination which is conducted by the Public Service Commission;
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and the other half arc reserved for cadets from the Indian Army. And,
as I said only this morning in reply to a question of my “Honourable-
friend, Mr. Satyamurti, the Public Service Commission are satisfied that
no likely candidate is refused a reasonable chance at the open competi-
tion, from whatever part of the country he comes and whatever may
have been the traditicns of his family. Next, Sir, as regards what Sir
Philip Chetwode said, or what Honourable Memnbers say that Sir Philip.
Chetwode said, I think there is some misapprehension. Sir Philip was
at that time dealing with & Resolution recommending an increase in the
number of vacancies at the Indian Military Academy. What he said
was that he was perfectly satisfied with the material at the Indian Military
Academy; he thought it was the best possible material and that it was
good. But what he was perturbed about was that there was not more
compotition for the 15 vacancies which are offered every half year. He
said, and it is perfectly true, that we get at present just about enough
really good men to fill these 15 vacancies, and what he would have liked
to see was at least 30 or 40 good men coming forward to compete for:
these 15 vacancies. At present a large number compete, but a great
many of them, obviously, have no qualifications or any real desire to take
up & military career.

Now, 8ir, | think that between these conflicting points of view our
present policy may before long be proved to have followed that middle
course which is so often correct. If that policy can be given a reasonable
chance of working itself out and, if there could be u respite from political
criticism of it for a short time,—and after all, Sir, such political criticism
must have a depressing effect upon the young men at the Academy itself,
—1I do think that, in course of time, the necessary educational adjust-
ments will be made in this country, and from whatever source we get
them we shall get the best men in India to fill our vacancies in the army.
I may add that in a few years, I belicve, these young officers who are
now passing out from the Indian Military Academy will themselves form
the best possible advertisement of our present policy.

Now, 8ir, that is all that I have to say at the moment about the
general policy of Indinnisation. There are three further points that I
must take up arising out of the speech of the Honourable the Mover of
this motion. He said that we were getting rid of Indian officers in the
war block in order to prevent them from commanding their battalions.
He suggested, secondly, that we were turning Indian officers out of their
regiments into departments, like the Indiun Army Service Corps and so
on, in order to prevent them from commanding DBritish officers and
British personnel; and lhe added, thirdly, that we were offering these
Indian commissioned officers far too low a scale of pay. As regards the
first, the war block, [ can assure the House that the Honourable Member
i8 not correct. We have had to choose out of the officers of a certain
seniority in the army as wany as four hundred, who had to be trans-
ferred to the unemployed list for no real fault of their own, but for
reasons which have been explained before to the House. And if we have
included in that number a small number of Indian officers, I can assure
the House that that was done with no political bias whatever.

Mr, M. Asaf Ali: Why was it done at all when you knew thaf you
wanted all your Indian officers for your own army and they were not
blocking any one’s promotion ?
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Mr, @. R. F. Tottenham: We want to have less officers of a certain
gseniority and we have to choose, out of the officers recruited during the
years in question, a certain number to be axed and placed on the un-
employed list; but the selection of those officers is purely a question of
comparative efficiency and has nothing whatever to do with nationality.
I can assure the House that these few Indian officers who have been
placed on the unemployed list will receive exactly the same terms as
British officers and they will be given every opportunity, just as much as
is given to any British officer, to secure employment elsewhere if they
wish it. .

As regards the second point that he made, that we were getting rid of
Indian officers from their battalions in order to prevent them from com-
manding British personnel, I would only point out that the particular
example that he selected was the very worst possible example that he
could have seiected from his own point of view. He seemed to think
that Indian officers would lose the chance of communding British person-
nel if they went into a department like the Royal Indian Army Service
Corps.  The facts are precisely the opposite.

The Indian Army Service Corps cannot be Indianised by units as.
we can Indianise the infantry; that is to say, if anv Indian officer goes
into the Indinn Army Service Corps he becomes automatically senior
to a number of junior British Officers who follow him at a later date. He
also automatically commands a number of British non-commissioned per-
sonnel in the Indian Army Service Corps, a thing that he has no chance
of doing if he remains in his own battalion.

Thirdly, about the question of pay, all I can say is that the pay of
these Indian commissioned officers is based on the pay that British officers
receive when they serve in England. It is exactly the same pay as
British officers in England get,—if anything, slightly more than that.
And in view of the opinion held by Members of the Opposition Party
a8 to the general level of salaries in this country, I really do not think
there is any justification for increasing those scales of pay. At any
rate . . . .

Mr. K. L. Gauba: Sir, on u point of personal explanation, I did not
complain about the pay of the persons being retrenched on the war block.
I complained of the pay of those persons who pass out of the Indian
Military Academy.

Mr. @. R. F. Tottenham: That ix what I was referring to. The pay
of the cadets who come out from the Indian Military Academy is exactly
the same as the pay of British officers serving in England.

Mr. K. L. Gauba: No, Sir, it is not.

Mr. G. R. F. Tottenham: It is of course a fact that British officers in
the Indian Army get more and British officers of the British service serving
in India receive more pay than they would if they were serving in England.
But the pay of the Indian commissioned officer, coming out of the Indian
Military Academy, is the same as that of the British officer serving with
& British unit in England; and that, Sir, is a perfectly fair basis on which

to put their pay.
That, I think, is all T have to say at the moment about Indianisation.

-I should like, if I could, to have a talk with the Leader of the Independent
Party on this subject and try to clear up the difficulty about the figures
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into which we got at the beginning of his speech. It is a complicated
matter and I do not think I could explain it clearly here without a little

more notice. But I rhould be very glad to have a discussion with him
-at some later date, if T can, and see if T can explain the position to him.

Mr. M. A. Jinnah: T may explain to the Honourable Member that I
have understood his point,—of course not the exact figures, and so on.
T am extremely obliged to him that he will give me the information,
but I was thinking of the numnber which we fixed at the Round Table Con-
ference, namely, how many vacancies there were from Sandhurst. Of
-course, now we have got an Indian Sandhurst as well as a British Sand-
hurst, and, therefore, my number related only to that and not to Wool-
wich or Cranwell.

Mr. G. R. F. Totterham: I can understand that. The position is com-
plicated by the fact that the Indian Army hitherto has contained only
of officers who have come fromm Sandhurst, that is for infantry and
cavalry, whereas, in the future, we hope it will contain other units of
different arms. And also there is another point which I omitted to mention
when 1 interrupted before, that the number of officers per battalion in
future is to be on the British scale, that is to say, 28 officers per battalion
as against only 12 at present, and that naturally would affect the total
number required as compared with the present output from Sandhurst.

Now, I should like to turn to the question of the general level of
Defence expenditure, and here also I must confine myself to only one or
two remarks. The first is, that probably Indin is the only importunt
country in the world which is not, at the present moment, engaged in
materially increasing both the numbers and the cost of its defence forces.
If it were really a fact thut the level of defence expenditure and  the
strength of the Army in India were dictated by Imperial and not by [ndian
considerations, T cannot imagine any moment at which the effects of that
dictation might more obviously have been expected to show themselves;
and yet, what is the position? Since 1914, we have reduced the strength
of the Army in India by some 80,000 fighting men, including some 20,000
British troops. We are still further reducing the number of British troops
gradually as we proceed with the programme of Indianisation, which
involves the formation of Indian artillerv units in place of British.

Mr. M. A. Jinnah: At what rate?
"Mr. G. BR. F. Tottenham: Slow rate.
Mr. M. Asaf Ali: Are you mechanising the Indian units?

Mr. G. B, F. Tottenham: I may say a few words about that later. The
point is, we are not today increasing the strength of the army by one
single man, and the reason is—and I hope Honourable Members will
reflect on this carefullv—that Inmdia at present does not require such an
increase.

The only other points I have to make on the general level of defence
expenditure are to try and meet to some extent the arguments of the
Honourable the Mover when he complained that there was no reason what-
ever why we should not return to pre-war levels of expenditure, and also
.attempted, I think, to belittle the success of our efforts in the direction of
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:retrenchment., If the Honourable Member will read Chapter V of this
phampblet ‘‘Kacts and figures about defence’’, he will see there a very
full exposition of the reasons why it is impossible to expect a return to pre-
war lévels of expenditure. I cannot go into all those reasons mnow, but
the most obvious of them is that there has been a rise in wages all round—
u goneral rise in pay. The pay of the British soldier hus been doubled,
the pay of the Indian eepoy has been more than doubled, the pay of
British Service officers has been greatly increased, and the pay of
‘British officers serving in the Indian Army has also been increased. What-
ever may be the cdse as regards the fall in the price of commodities, you
cannot expect a fall to take place in wages corresponding to the fall in
prices. 1 might incidentally mention that, eo far as the actua[ price of
.commodities i8 concerned, we were, before the War,—in 1914—paying some-
where in the neighbourhood of Rs. 1} crores n year for provisions for the
army, and that, at a time when we did not ourselves provide the sepoys
with rations. We are now actually spending less than that amount--I
think the amount is now about Rs. 1} crores.

Then, the Honourable Member seemed to think that whatever retrench-
ment we may have carried out in the last few years was all coming back
again because the saving was due purely to temporary causes such as cuts
in pay, fall in prices. and so on and so forth. The plain fuets are that
in 1980, the Defence budget stood ut Rs. 55 erores; today it actually stands
ut Rs. 45} crores. That is an actual reduction of Ra. 9} crores. Two years
ago, the expenditure was about Rs. 180 lakhs less than it is going to be
this year. To that extent it is perfectly true that some of our retrench-
ments are no longer holding good, but if Honourable Members wish to
have an explanation of that inerense of Re. 180 lakhs, I can give it to them.
It is mainly made up of about Rs. 70 lakhs on the return in the pay
cut, about Res. 60 lakhs on speeial cxpenditure on Quetta, about Rs. 25
lakhs on a return to more normal expenditure on Military Engineer Service
buildings, and about Rs. 20 lakhs on an increase in Ordnance supplies,
owing to the fact that we cannot go on any longer living on our own fat,
as we were compelled 1o do during the period of extreme financial depres-
-gion.

Mr. M, Asaf Ali: Muy 1 interrupt for a moment 7 You said that the
expenditure is now Rs, 9 crores less than it was some years ago. Does
that include the loss on strategic ruilways, does that include watch and
ward, and other departments?

Mr. G. R. ¥. Tottenham: I am comparing like with like ubsolutely. In
1930, the heads of our budget were exactly the rame ns they are now. We
have never paid for watch and ward; we have never paid the loss ou strategic
railways. When Honourable Members complain that the defence Budget
ought tc be increased by debiting to it the loss on strategic roilways, I
might equally well reply that on the expenditure side of our budget there
are a number of items which appear as receipts under some other heads
of the budget. For instance, we pay out about one crore of rupees for
railway transport, we pay Rs. 70 lakhs by way of income-tax, we pay
Rs. 10 lakhs for customs duty, we pay Rs, 12 lakhs or so to the Printing
and Stationery Department. If you add all these figures, you will find
‘that there are nearly two crores which, so far as the taxpayer is concerned,

-are not real expenditure.
8ir Cowasji Jehangir: For services rendered.
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Mr. @. R. F. Tottenham: Sir, I have already detained the Housc too
long, end I have not said as much as I should have liked to say. I
wanted to say a few words on mechanisation, but at this stage

afraid it is impossible for me to do so.

There is one point I should like to make clear.
ties, just as much as anybody else, recognise that Defence
is & very expensive business and that the defence of India

4 PM.

The Army authori-

costs a great deal of money; but I can assure the House that the Defence
authorities are not' anxious to add one pie to the cost of that defence
beyond what they themselves honestly consider necessary; and even if the
cost of the defence of India is large, I can honestly tell the House that

they aro getting full value for their money.

v

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the demand under the head ‘Defence Department’ he reduced to Re. 1"

Aarou, Mr. Samuel.
Abdul Matin C}mudhul y. Mr,
H M

Abdullah, Mr.

Aney, Mr. M. S.

Asaf Ali, Mr. M.

Ayyangar, Mr. M. Ananthasayunam.
Azhar Ali, Mr. Muhammad.

Ba Bi, U

Badrul Hasan, Maulvi.

Bajoria, Babu Baijuath.
Banerjea, Dr. P. N,
Bhagavan Das, Dr.

Bhagchand Boni, Rai Bahadur Heth.

Chattopadhyaya, Mr. Amarendia
Nath.

Chettiar, Mr. T.

Chetty, Mr. Sami Vencatachelam,

Chunder, Mr. N. C.

Das, Mr, Basanta Kumar.

Das, Pandit Nilakantha.

Datta, Mr. Akhil Chandra,

Desai, Mr. Bhulabhai J.

Deshmukh, Drv. G. V.

Essak Sait, Mr. H. A, Ssthar H.

Fazl-i-Haq Piracha, Khan Bahadur
Shaikh.

Gadgil, Mr. N. V.

Gauba, Mr, K, L.

(hiusuddin, Mr. M.

Giri, Mr, V. V.,

Govind Das, Seth.

Gupta, Mr. Ghanshiam Singh,

Haung Raj, Raizada.

Hidayatallah, Sir Ghulam Hussain.

Hoemam, Mr. 8. K.

Jedhe, K. M

Jehangnr, Blr Cowasji.

Jinnah, Mr.

Jogendra Sin 'h Su-da.r

Joshi, Mr, N.

Kailash Behari le Babu.

Khan Bahib, Dr,

Khare, Dr. N. B.

AYEB-—T9.

|
|

5. Avinashilingam.

. Binha, Mr,

Lahiri Chaudhury, Mr. D. K.

Lalchand Navalrai, Mr.

Maitra, Pundit Lakshmi Kanta.

Mulaviva, Pandit Krishna Kant.

Mangal Singh, Sardar.

Mehr Shah, Nawab Sahibzada
Sayad Muhammad.

Mody. Sir H. P.

Mudaliar, Mr. . N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi.

Muhammad Nauman, Mr.

Murtuza Sahib  Bahadur,
Sved.

Nageswara Rao, Mr, K.

Puliwal, Pandit 8ri Krishna Dutta.

Pant, Pandit Govind Ballabh.

Raghubir Narayan Singh,
dhri.

Rajah, Raja Bir Vasudeva.
jan, Dr. T. B. 8.

Mr. P. 8. Kumaraswami..

N. G.

Sir

Maulvi

Chou-

Raju,
Ranga, Prof.
Sakwena, Mr. Mohan Lal.
Saut Singh, Sardar.
Satyamurti, Mr, 8,
Sham Lal, Mr.
Shaukat Ali, Maulana.
Sheoduss Daga, Seth.
Siddique Ali  Khan,

Nawab,
Singh, Mr. Ram Narayan.
Anugrah Narayan..

Sinhs, Mr. Batya Narayan.
Sinha, Mr. Shri Krishna.

Som, Mr. Buryya Kumar.

8ri Praimn, Mr.

Thein Maung, Dr.

Khan Bahib

Umar Aly Shah, Mr.
Varma, Mr. B. B.
Vissanji, Mr. Mathuradas.

Yakub, Bir Muhammad.
Yamin Khan, Sir Muhammad:
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Aocott, Mr. A. 8. V.,

Ahmad Nawaz Khan, Major Nawab.

Allah Bakhsh Khan Tiwana, Khan
Bahadur Nawab Malik.

Aminuddin, Mr. BSaiyid.

Ayyar, Diwan Bahadur R. V.
Krishna.

Ayyar, Rao Bahadwr A. A.
Venkatarama.

Bajpai, Sir Girja Shankar.

Bewoor, Mr. G. V.

Buss, Mr. L. C.

Craik, The Honourable Sir Henry.

Dalal, Dr. R. D.

Das-Gupta, Mr. S, K.

Dash, Mr. A. J.
Iajapatiraj, Maharaj Kumar Vijaya
Ananda.

4idney, Lieut.-Colone] Sir Henry.

Grigg, The Honourable Sir James.

‘Grigson, Mr. W, V.

Hands, Mr. A. S.

Hudson, Sir Leslie.

Hutton, Dr. J. H.

James, Mr. F. E.

Jawahar Singh, Sardar Bahadur
Sardar 8ir.

Khurshaid Muhammad. Khan Bahadur
Shaikh.

The motion was adopted.

Leach, Mr. F. B,

Lindsay, Bir Darcy.

Lloyd, Mr. A. H.

MacDougall, Mr. R. M.

Metcalfe, Sir Aubrey,

Milligan, Mr. J. A.

Morgan, Mr. G.

Muhammad Ismail Khan, Haji
Chaudhury.

Mukherjee, Rai Bahadur Sir Satya
Charan.

Noyce, The Honourable 8ir Frank.

Rajah, Rao Bahadur M. C.

Rau, Mr. P. R.

Row. Mr. K. Banjiva.

Sale, Mr. J. F.

Sarma, Mr. R. 8.

Scott, Mr. J. Ramsay.

Sher Muhammad Khan, Captain
Sardar.

Singh, Rei Bahadur Shyam Narayan.

Sircar, The Honourable Sir
<Nripendra.

Spence, Mr. G. H.

Tottenham, Mr. G. R. F.

Witherington, Mr. C. H.

Zafrullah Khan, The Honourable Sit
Muhammad.

DEMAND No. 32 —HoOME DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): Now, it is the turn
-of the Nationalist Party to move their cut on the demand under the Home
Department.

Mr. M. 8. Aney: The demand has been moved, Sir, and I wish to
move the motion that stands in my name, with your permission.

The President (The Honourable Sir Abdur Rahim): Which one is that ?

Mr. M. 8. Aney: Tt is on late list No. 8 at page 2 under demand No.
‘82, motion No. 19.

Repressive Policy.
Sir. T heg to move the motion that stands in my name, namely:
*“That the demand under the head ‘Home Department’ he reduced hy Rs. 100."

My object in moving this motion is to raise a discussion on the repres-
sive policy that is pursued by the Government, and to censure them for
the same. T moved a similar motion last year in this House, and, in so
doing, T laid particular emphasis on the fact that there was a change in
the political situation in the country and that change demanded a change
in the policy of the Government also and that they should stop the policy
of repression. I gave a good many reasons in support of my proposition,

.
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and T shall try to avoid a repetition of what | said then. The policy of
the Government, us it hus been expluined to this House more t.h.un once,
for the last so many vears, is generally known as the dual policy. By
this dual policy what the Government proposes to do is to repress what
thev consider as elements of luwlessness on the une hand and at the same
time make some concession towards brondening the field of democratic
institutions in this country. I do not want to enter into the ngemtfs at
this stage of the wisdom of pursuing a policy like that. By this time,.
I believe, the Government would have seen that: it is better to concentrate
on the policy of reform than to think of repression. That will at any rate
prove in the long run a wiser and a safer course to pursue. However, as
I said, I do not wish to repeat what T said last year.

~ [Av this stage, Mr. President (The Honourable Sir Abdur Rahim)
vacated the Chair which was then occupied by Pandit Govind Ballubh
Pant, one of the Panel of Chairmen.]

I will merely try to explain in very few words what | stated lust vear.

‘[At this stage, Mr. Deputy President (Mr. Akhil Chandra Datta)
having entered the C‘hamber, Pandit Govind Ballabh Pant vacated the
Chair which was then occupied Ly Mr. Deputy President.]

Sir, my main reason for bringing forward this motion again this year
is this. Last year this motion was carried by an overwhelming majority
of this House. I find that during the last twelve months Govermment
has done practically nothing in my opinion to give eflect to the opiniow
which was then expressed by this House in such unequivocal manner.

An Honourable Member: Qucstion.

Mr. M. 8. Aney: You can question it in your own speech if you like,
and -even if you question it now, I don’t mind it. My position is this.
Because my statement has been questioned I wunt to explain in as few
words as possible what were the main things to which I drew the atten-
tion of the Government last year. By repressive policy 1 wmeant particu-
larly the policy pursued by the Government with regard to the following
matters. '

1 demanded then the release of Civil Disobedienec Prisoners and Doliti-
cal Prisoners.

The Honourable 8Sir Henry Oraik (Home Member): That has been done.

Mr. M. 8. Aney: I am going to admit what has been done, and to:
attack only things that have not been done so far.

Becondly, I demanded the repeal of the extraordinary repressive mea-
sures which were only justified by exceptional circumstances which existed
in the country at a certain time . . .

Sir Abdul Halim Ghuznavi.(Ducca ctm Mymensingh: Muhammadan
Ruml): Whaﬁ is’ the .eoond mng ple&ée 9 L. .. )

Mr. M. 8. Aney: I do not want to repeat, because mv time is limited.
Repeal of repressive laws is the second thing.
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"The third thing was the removal of the ban on certain political organi-
zations affiliated to the Congress and which were working in a constitutional
manner. -

The fourth thing. was some relaxation of rules relating to the treat-
ment of political prisoners so that they may not feel extremely miserable
when in jail and they may feel that they are being treated as political
prisoners in the true sense when inside the jails.

These were the four main pqints to which I drew the attention of this
House in my speech last year. '

As regards the first point, 1 confess even on the last occasion when
I made my speech I was told that the total number of Civil Disobedience
Prisoners, then undergoing imprisonment, was only 69, and, 1 am sure,
that during the past 12 months, some of them must have already finished
their term of imprisonment and gone out, and new Civil Disobedience
Prisoners of course have not gone in, and so the number 89 must have
come down. I would like to know how many have been released
by the Government of these 69 by giving some  substantial
remissions. So far as that portion of my demand is concerned, 1 do not
think that there is now much ground for me to make any grievance of.
But, in  that connection, 1 shall try to bring to the notice of the Honour-
uble the Home Member and the Government of India one point. There
were certain men who were convicted of offences involving violence. They
hegan the Civil Disobedience Movement, but, under strong provoeation,
at times certain things were done and a little violence here and there took
place. The cases of those persons were under consideration then. To my
kuowledge there are prisoners like that still rotting in jail in 1y provinces.
1T would like the Government to make enquiries and sec how fur the Local
Governments have considered their cases. 1t is true, 1 do not deny the
fuct. that they were convicted of crimes, involving violence, but if their
cases are properly looked into, Government will find that the conditions
under which they had committed violence and to sowe extent abjured
their pledge of strict non-violence were such that even u man of extra-
ordinary character would not have stood the test of standing to the pledge
of non-violence. If there are cases like that and the prisoners are still
undergoing punishment, T think now, in view of the altered position and
in view of the conditions that prevail at present, the Government can:
certainly take their cases into consideration and release them and allow
those persons to be free citizens. I do not know what is the number of
prisoners like that in other provinces, but in my province, there are cases
of certain Gond prisoners in Betul and Chhindwara distriets to whom I
particularly refer. They joined the satyagraha movement, but, unfor-:
tunately, they took up un attitude of retalintion as soon as lathi charges
and other things were made. There was some bloodshed and violence was
committed. But in view of the long terms of imprisonment that they
have already served, T think that (Government should take.into considera-
tion their cases and release them. '

The Honourable Sir Henry Oraik: How many ? ‘

Mr. M. 8. Aney: According to my information, there are five or six.
I am not quite sure of the number, but this is the suggestion T am mak-
ing. Later on, I may give the correct information. Five or six Gond
prisoners in Betul and Chhindwara districts.
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The Honourable 8ir Henry Oraik: Five or six in the Central Provinces?

Mr M. 8, Aney: Yes. Last time I also drew the attention of the
‘Government to the condition -of the detenus of Bengal. Sir, the position
-of detenus of Bengal is something which is extremely deplorable in my
opinion, but that is a question on which, unfortunately, I think the
Honourable the Home Member is also very touchy. Immediately some-
body asks any question regarding the problem of detenus of Bengal, he
feels, or he smells, if I may say so, a sympathy for terrorism in those who
put the question or speak anything about it. In a way he assumes an air
of intense indignation and tries to hush up discussion altogether. I want
to tell him—to use the exact language which he used last time in reply
to the criticism made by some Members on this side of the House on this

point—he said:

‘“With them I have no svmpathy. I say that the Government are entitled to take
any measure, even more severs measures than they have taken hitherto, to stamp out
this terrible evil.”

There were some other things which he said also, but I do not want
to quote them. In order to fortifv his position, he quoted an extract
from the Royal Proclamation issued by His Late Majesty King Edward
VII some years ago. He reminded the House of the words in the Royal
Proclamation ostensibly in support of the attitude of the Government of

India towards the detenus:

“Tt is a paramount duby (that 18, of the Government) to repress with a stern arm
guilty conspiracies that have no just cause and no serious aim. These conspiracies are
abhorrent to the loyalty and faithful character of the great host of my Indian subjecis
and T will not suffer them to turn me aside from mytask of building up the fabric
of civilised security and order.”

T believe there is no person in this House who can take excepticn to
the proposition or principle so eloquently put in here, but the point is this.
There is no Member so senseless as to construe this as constituting a
charter as conferring unfettered discretion on the executive to treat all
thosc persons about whom they have got suspicion and to treat their life
and property, with scant respect. If the policy to stamp out the terrible
evil of terroritm from this land, which is no doubt a laudable object, with
which every right thinking man is bound to be in full sympathy, results in
-establishing a reign of terror itself where the liberties and properties of
the people are in jeopardy and where the careers and prospects of hundreds
of youths are altogether blighted owing to detention without trial for a
number of years inside jails and detention camps, it will lead to a situation
which is fraught with elements of danger which can be better imagined

than described.
Sir Abdul Halim Ghusnavi: Whose speech are you reading from?

Mr. M. 8. Aney: I am reading the notes I have made. I believe the
remedy will prove worse than the disease in that case. The situation in
Bengal has become something like that today. None will blame Govern-
ment for dealing with persons proved to be convicted of terrorist activities,
with a strong arm, and even a stronger arm if they choose. They have
s right to claim the support of the public in that matter, but the cage
-of detenus stands on a different footing altogether. There is no sanction



THE GENERAIL BUDG)T—LIST OF DEMANDS. 2361

of a judicial verdict to justify the conduet of the Government. It is a
question of suspicion and the only senction is the rectitude of the infor-
mant who supplics information to the Government in the matter. It is
a case of suspicion and indefinite suspicion. I can understand a person
being detained on suspicion for some time, but therc must be a limit at
which the Government ought to be able to make up its mind to produce
the person so suspected before a Court of justice for trial under the ordi-
nary law, or they must release him even at some risk. The power of
mdmcrirr;inate arrest and indefinite detention without trial can be used, and,
the public opinion is, it is being largely abused, wthout proper justification.
The situation in Bengal cannot improve unless the Government take
courage in their hands and boldly release all those detenus against whom
they have no relinble evidence to prove their complicity in the terrorist
movement, and place for trial before a Court of law all those against whom
they have got such evidence to prove. Even the Government of Bengal
think that the mere pursuit of a policy of repression of this nature is
barren and fruitless. In order to entirely eradicate the evil of anarchy
and terrorisin in that unfortunate land, a serious effort is being made by
that Government to tackle with the root causes of the evil. - If I mistake
not, the Government of Bengal has in contemplation a scheme of some

kind of technical education.

An Honourable Member: They have already given effect to that
scheme.

Mr. M. 8. Aney: 1 am uot wrong in mentioning it. It is intended to
partially meet the problem of the unemployment of educated youth. The
success of such a scheme will largely depend upon the spirit in which that
scheme will be received by the youths whom it concerns nost.

An Honourable Member: They huve received it very well.

Mr. M. 8, Aney: I do not know about that. Therefore, I appeal to
the Government of India that they should impress on the Government of
Bengal the advisability of creating a proper atmosphere for the success of
u scheme like that by taking the steps I have suggested before. During
the last yeur, I do not find any substantial steps taken by the Government
cither towards the release or bringing to trial before proper Courts of the
1,600 detenus in Bengal and elsewhere.

Turning from the case of the detenus, I shull refer to a few other
matters with which I shall deal briefly. I find that the Government of
Bengal is peculiarly anxious that no public man from other provinces
should go and discuss any question with regard to the political situation
there. If anybody goes there he has to do it at great risk. During the
last one" year we have had at least two or three prosecutions for sedition
against persons who have gone and delivered lectures on the present poli-
tical situation there. They want to make this a secluded area as against
all other public men. outside the province. My friend, Mr. Ruikar, has
there and sentenced to one year's rigorous imprisonment
the other day. 1 am not saying here anything as to whether the prosecu-
tion was justified or not or whether the conviction was right or wrong.
That is not my point. My point is this. ) Similar speeches made in other
would not have been taken notice of by the Provincial Govern-

rovinces )
?nents for ‘the purpose of launching any prosecution at all but the Bengal
! ¥

been prosecuted

L
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Government will not allow any public man from other provinces to come
and do that thing. I consider that a policy of repression. They are try-
ing to smother the voice of free criticism in this ruthless way. There is
another way pursued by the Government of Bengal with regard to those
whom they suspect. There is method of internment, and also a counter
method which is called externment. A man living in a particular town or
a particular district is asked to go out of that district. In that way,
hundreds of persons, who are otherwise enjoving liberty, are not allowed to
go back to their own district and carry on their professions and earn their
livelihood in an honourable manner. Tn that way also, several hundreds
of men are, 1 am told, suffering today. My information is there are a
number of people suffering like that today. They cannot earn their liveli-
hood. No charges have been framed against them and they have not been
told what_ the charge against them is. That is another way in which
repression is going on in Bengal.

Mr. Deputy President (Mr. Akhil Chandrs Datta): The Honoursble
Member-has got one minute more.

Mr, M, 8. Aney: Then, Sir, in that one minute I shall only say this.
There are other things to which I referred last time, for example, the
removal of ban on institutions. Only a few days ago, questions were asked
in this House with regard to the jirgas and the Congress organisations in
the North-West Frontier Province and 1 intervened with an interjection
asking the Honourable the Home Member what are the activities which
he knows in which these organisations have been engaged after February
19385 up to this day, which will justify the continuance of the ban on these
institutions. The reply was that the question has been already answered.
That was the reply given to me. My point is this. Government have no
justification to continue the ban and vet the Local Government, in its
haughtiness, in its superior zeal for prestige, is not willing to do it and the
Honourable the Home Member does not want to bring home to them the
necessity of removing the ban in order to allow these hodies to function.
Similarly, the ban on the Hindustani Seva Dal still continues there. Now,
I shall leave aside those things, for there is no time. A man like Barrister
Savarkar who has served his full sentence is kept in Ratnagiri and not
allowed to move about for the last 12 years. He has been carrying on
popaganda only of a social and religious nature in the Ratnagiri district.
The Government knows it but the suspicion in the mind of the Govern-
ment is so deep-rooted that his open activities for the last 12 years are
not sufficient to eradicate that suspicion and he is not allowed to gain the
freedom to which he is entitled. I shall conclude my speech by saying
only one thing more. The whole attitude of the Government, with regard
to the repressive policy, is more or less born of a strong distrust and sus-
picion of he people. They are anxious to bring into existence a ponderous
structure lmown as provincial autonomy. The new reforms consist of
provincial autonomy and a superstructure which will be raised upon it
later on, which will be known as the Federal Lecislature. Is Government
going to base this structure on the sandy foundation of suspicion? If they.
are going to do that, a slight rise in the state of popular feeling will wash
away the fleeting foundations of that structure. If the Government want
to have this structure on a stable basis, they must make an attempt to
remove distrust and suspicion and that can be done only by responding to

»
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the various demands made on the floor of the House with the aid of an
overwhelming majority. The repeated rejeotion of these demands can
only perpetuate this suspicion which will prove in the end a canker and
eat irito the very vitals of whatever reforms you may have in mind. Suepi-
cion begets suspicion. Trust begets trust. Suspicion and slavery go
together. If you want to build a temple of peace, build it on the founda-
tion of trust. It is for you to choose the way. The path of trust will
lead tc s condition of mutual cordiality, harmony and happiness between
India and England. The path of suspicion will lead to chaos and anarchy.
It is for you to choose the way. We have shown you what the difficulty
is and we have tried to explain to you the way in which you can get out
of-this mcrass. 1 expect that next year at least there will be a botter
response to our demands if we carry this cut this year and in that expecta-
tion I ek all my brothers here to vote for the cut I am moving.

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved.
“That the demand under the head ‘Home Department’ be reduced by Rs. 100.”

Pandit Lakshmi Kanta Maitra (Presidencv Division: Non-Muham-
mndan Rural): Sir, T rise to =zupport the motion sc ably moved by my
Honourable friend, Mr. Ancy. My Honourable friend has detailed at
considerable length his arguments, his point of view and the rcasons by
which he supports this motion; so T will not traverse them over again.
T propose to cover a different ground, in u diferent way. I know, Sir,
I lack the moderation and sobricty of Mr. Aneyv, and, when I am on
this subject of repression by Government, I must tell you that I feel it
impossible to speak either with moderation or with restraint. (Laughter.)
1 find my Honourable friend, Sir Henrv Craik, utiering something which
I cannot ecatch, probably he means that that is just what is expected.
But, Sir, do Government really 'realise the volume and intensity of
public feeling in this country over the repressive policy, which they have
svetematically pursued all these vears throughout this continent of India
in general and in Bengal in particular? I am sure, the blood of any
honest Indian will boil in indignation over this policy of wholesale demorali-
sation of the people. T will try, however, to avoid using strong langusage.
What are the eriterin . . . . (Tnterruption.) T could not follow the Hon-
ourable the I.uw Member. What did he say?

The Honourable Sir Nripendra 8ircar: The blood is always boiling.

Pandit Lakshmi Kanta Maitra: Sir, if their blood has gone down to
such a temperature that it cannot be raised, and I know there are
Honourable Members on that side whote temperature has so much fallen
that it cannot be raised even by powerful stimuli, if their temperature
has gone down to that freezing point, we still mnintain normal.

Now, about the poliey thai the British Government are pursuing in
this country. From our early bovhood, we huve been taught to value
four things, being bred on English literature, English history and English
constitutional law. These are the four great things,—freedom of associa-
tion, freedom of speech, including the liberty of the press, freedom of
movement and freedom of thought. Of ccurse, in no civilised country
freedom of thought has heen banned. I will show how this freedom of
thought also has been banned in this country. It is mo use going into
what will be called debatable questions, as to whether there has actually

F2
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been a policy of repression going on. 1 know there will be diferences of
opinion. Some friends on that side, particuiarly 1 believe my Honourable
friend, Sir Abdul Halim Ghuznavi, and my Honourable friend, Mr. Sarma,
will at onceé jump up. 8ir, I will take specific instances, I will place
instances which cannot be or have not been disputed or denied. Let us
take the question of the freedom of movement. My Honourable friend,
Mr. Aney, telling a lot about it,—about what happened with some people
in distant provinces, I will come nearer home. Sir, yesterday, I narrated
the case of my Honourable friend, Mr. Amarendra Nath Chattopadhyays,
and how he, in his own constituency, was treated. Tet me now take the
case of my friend, Mr. Mohan Lal Saksena, who is also another Honour-
able Member of this House. 8ir, as you know, a committee was formed
by the Congress Party to investigate the question of oppression and
repression in Bengnl, and my Honourable friend, Mr. Saksena, as the
Secretary of the Committee, was asked to go to Bengal and gather the
facts. My Honourable friend went to Bengal to visit certain districts.
Now, it cannot be said that Mr. Saksena had any object of addressing
any political meetings or carrying on any political propagandu. Neither is
it contended that Mr. Saksena has any record of terroristic activities behind
him or any inclination towards terroristic activities, but what did we
find? As soon as my Honourable friend, Mr. Saksena, reached Comilla,
he was at once served with an order purporting to come from the District
Magistrate saving that he was to leave the district of Comilla within
24 hours. Sir, is it to be seriously argued that Mr. Saksena is such a
dangerous man, such a pestilential creature that his presence, even for
few hours, would have polluted the entire atmosphere to such an extent
that the entire administration of the eountry would have collapsed?  Sir,
that was what we found in the cuse of my Honourable friend, Mr. Saksena,
lagt summer. When we used to talk of the repressive poliey which is
being pursued with such intensity in the province of Bengal, T'know thero
were & few friends who really did not believe that such things could actually
take place under a civilised Government in u province like Bengal. Sir,
T believe, my friend, Mr. Saksena, when he cane back, came back a
‘sndder and wiser man, and he saw things with his own eves, how
Bengalis are being cubjected to a process of slow political death . . . . .

Mr. R, 8. Sarma (Nominated Non-Official): Without inquiry, ie eame
to that conclusion?

Pandit Lakshmi Kanta Maitra: How could he muake any inquiries?
1t ig vour bosses who stood in hix wav. But, was not this one executive
fiat enough to reveal to him the realitics of the situation?

Now, turn to another great mau, the Rev. Ottama of Burnma. Sir,
the Rev. Ottamsa had been to our district. Now, everybody knowg that
he has no personal or political axe to grind and he, as the President of
the All-India Hindu Mahasabha, wanted merely to address certain
meetings on religion and on the cultural unity between Hinduism and
Buddhism, and other social matters. I had also the privilege of addressing
wmeetings with him and the meetings were purely for the discussion of
religious or social matters. In some districts, the matter went on quite
well, but in some districts in the Province of Bengal, particularly in
Jesgore, the hot-headed District Magistrate and hig deputies* st once
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served a notice on him that he should leave the district and that he was
not permitted to make any speech. Later on, he went to Barisal, and
I happened to be there on professional business at the time, but I was
told that, as soon as he landed in the district town of Barisal, a gentlemun
came and said: ‘“Here is an order frcm the District Magistrate and the
Superintendent of Police asking vou to leave Barisal and asking you not
to make any speech at all”. 8ir, the Rev, Ottama, who is a Buddhist
monk, was going to preach nothing but religion . . . . .

An Honourable Member: He did not preach .religion C e

Sir Abdul Halim Ghuznavi: (Dacea cum Mymensingh: Muhammadan
Rural): He was speaking on terrorism, communalism, and 8o on . . . .

Pandit Lakshmi Kanta Maitra: Sir, he did preach religion. Sir, this
is the kind of freedom of mcvement we have got in this country. 1 only
give a few instances which cannot be challenged. 1 am not going to
quote numerous instances which occur every day in our experience.
Daily, the executives are piling repressive measure after repressive
measure, until they have wiped out the Tast vestige of liberty which we
happened to possess in this land, and they have reduced us to this help-
lese position that the most elementary right of citizenship, the least
modicum of individual liberty that we possessed is all made to depend
now on the fickle breath of executive favour! The press is gagged, public
voice stifled and political life strangled. Sir, this state of affairs is
ubrolutely intolerable. Sir, T am one of those who never believe in
eleemosynary politics, I do not believe that, if I can get a chit from the
Honcurakle the Home Member, evervthing will be set right in Bengal.
I believe that if we cannot succeed in changing the policy of the Govern-
ment by making appeals, we will give this matter an explosure to an extent
that if they have any sense of self-respect, any sense of honour or prestige
still left in them, they will try to correct themse]ves. That is the
utmost we can do. Beyond this, we are powerless at present.

Take the question of freedom of speech; there have been so many
penal laws on the Statute-book, that, practically, we cannot open our
lips, unless it be a chat on the value of potatoes or market commodities.
Even religious meetings are banned under the pretext that they will -create
communal trouble. That is going on everywhere. Take the question
of freedom of association. We had clready a crop of repressive laws, and,
to crown them all, in the last Simla Session, we had the Criminal Law
Amendment Act certified by the Viceroy in spite of the clear verdict of
the House to the contrary. According to the Government's own admis-
sion, the Civil Disobedience Movement is in a state of suspended anima-
tion or in abevance, call it whatever vou like. The Civil Disobedience
Movement is not there. the terroristic activities, even according to the
Honourable the Home Member, are on the wane. Even today, in answer
to certain questions, the Hcnourable Member himself admitted that the
situation has much improved. May I ask why, in spite of these things,
after the lapse of the Criminal Law Amendment Act, it has been pluced
permanently on the Statute-book by certification? By one single stroke
of the pen. everv vestime of richt has been wiped out. We now staund
in this position that for anv little thing that we want to do, we have
to depend on the favour of the executive. I raise my emphatic protest
against this,
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I will now turn to another thing. 1 will turn to the question of
detenus, people detained without trial for a number of years in my pro-
vince. I understand my Honourable friend, Mr. Mohan Lal Sa‘:ser_m_,
has got a Resolution on the subject which will come up for discussion
very soon, and, therefore, I will defer my detailed observations to that
oceasion.

The Honourable Sir Henry Oraik: The discussion has began on that
Resolution.

Pandit Lakshmi Kanta Maitra: If it has begun, I will not prolong it.
I helieve, there are at the present moment as many as 2,000 detenus,
some of the hest flowers of the vouth of Bengal silently languishing for
veurs, in the different detention camps and jails in Bengal.  Sir, 1 believe
there has not been any ocutbreak of terroristic activities during the last
three years. Why then are tliey nol released® How long are their
agonies to be prolonged? -

Mr, Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has exceeded his time limit.

Pandit Lakshmj Kanta Maitra: I would ask vour indulgence for a
few minutes more, hecause, after all, thiz question of repressive poliey is
one which solelv concerns my province of Bengal. 1 can give vou this
agsurance that nobody elre from Bengal, belenging to iy Purty, will taks
pert in the debate. There are only five minutes more left o adjourn the
House, and I shall finish by that time. Besides thexe detenus in jails,
there is a class of prisoners, they are living like prisoners, who mav be called
home internees. They are interned at particular places ut the houses of
their relations. No allowance of any kind is granted to themn. There is
another class of detenus, I mean externees who are under the orders
of externment from their native place, and the resull is that they also do
not get any allowance. They have to hang about constantlv dogged by
the police. Besides, there are n number of women detenus who have been
detained for four years and more, and they have not been brought up
for trial by Government. May I ask the Government whether they
apprehend that if these ladies are released, Government would collapsc
or that the Heavens would fall over their heads?

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

I will now come to the question of indirect repression by elaborate

espionage—the hounding by the C. I. D. and the police—which has made
the ordinary existence miserable .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already spoken for 15 minutes.

Pandit Lakshmi Kanta Maitra: I would ask your .indulgence for a few
minutes more. I have got so many things to narrate, becayse my Pro-
vince ‘is the most affected by these repressive -laws, L
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Mr. President (The Honourable Sir Abdur Rahim): There may be
other Members desiring to speak. The Chair cannot allow the Honour-
able Member any more time.

Pandit Lakshmi Kanta Maitra: In that case, [ will conclude by
saying that this policy of repression, which the Government have pursued,
will not pay them in the Jong run. They have alienated every section of
public opinion in the country. I can understand the position of the Hon-
oursble the Home Member. But, I am afraid, he is kept absolutely in
the dark about all that is taking place in Bengal in connection with the
detenus. I notice that he is supplied with very meagre data . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must now conclude.

Pandit Lakshmi Kanta Maitra: Therefore, I would appeal to every
section of this House, at least to the elected Memberg of this House, to
realise the most miserable plight of my unfortunate ‘province, Bengal, a
province which in tears, a province which in distress, appeals to every
sister prevince for sympathy and support, and I hope they will, in
sympathetic response, suppert this motion and give the Government a
censure which thev richly deserve. (Applause.)

Sir Abdul Halim Ghuznavi: Mr. President, I have listened to the speech
of the Mover of this cut, my Honourable friend, Mr. Aney, with
very great care. In his excitement, without giving specific reasons and in
ubsolute ignorance of the facts prevailing in Bengal, he stated many
things. I will only take up what he said about Bengal and give him some
facts to prove that what he and what the Honourable Member, who followed
him, said about Bengal is not correct. Sir, the first point that the
Honourable the Mover of this cut motion made out was that, last year,
when he moved this motion, he wanted the release of the civil disobedience
prisoners. The Honourable the Home Member said that they have been
released. So they have got no grievance whatsoever on the first point.

Then, his second noint was the repeal of the repressive laws. No
sane person, who wants law and order to be the first thing which u
Government should administsr would suggest the repeal of the repressive
laws. On the top of that, only the other day, this House has made it
abundantly clear by ity vote that it does not want the repeal of the repre-
sive laws. He said what a serious thing it was to detain the detenus of
Bengal without giving them a trial purely on suspicion without nothing
on record to show that they should be so detained, and that for a number
of years. First of all, as regards the detenus in Bengal, I can give the
House my own experience . . . . . .

Fandit Lakshmi Kania Maitra: Your own experience as a detenu?

Sir Abdul Halim Ghuznavi: My experience about these detenus and the
way they are treated by the Government of Bengal. Sir, during the last
three vears, we have seen—I have seen—the Government of Bengal did
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show me the records of certain detenus where I had my own suspicion
or where the parties carae to me to approach the Government to bring
the 1atter of their sons, or their braothers, or their nephews to the notice
of the Government. [ cun give you a number of cases which verc
brought to the notice of the Government of Bengal. The special ofticer
who deals with the cases of these detenus is Mr, 8. N. Roy, and I can
tell this House that the parents of the detenus, the friends of the detenus
in Bengal are in every case fully satisfied with the way in which their
cases are being dealt with. (Cries of ‘‘No, no”’ and ‘‘Question’’.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can continue his speech tomorrow.

The Assembly tben adjourned till Eleven of the Clock on Thursday,
the 12th March, 1936.
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